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LOK SABHA
Thursday, January 24, 1963|Magha 4,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Levy of Cess in Government
. Hospitals

*455 Shri Maheswar Naik: Will
the Minister of Health be pleased
to state:

(a) whether it is a fact that the
Union Government have issued ins-
tructions to the State Governments
and the authorities of the Union Ter-
ritories to levy certain small fees on
the treatment of patients in the Gov-
ernment dispensaries and hospitals,
including the dispensaries and hopi-
tals under the CH.S. Scheme; and

(b) it so, on what consideration?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)

and (b). The Health Survey and
Planning Committee recommended
as follows:

“The question of financing of
Medical care needs a careful
study. The introduction of a
system of graded charge for hos-
pital services except in the case
of genuinely indigent patients is
called for. The possibility of the
Jevy of a health cess is also worth
exploring”.

This recommendation has been
commended to State Governments
2549 (Ai) L.SD—1
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and Union Administrations for such
action as they may consider neces-
sary, The recommendation is also un-
der consideration in respect of hos-
pitals and dispensaries under the ad-
ministrative control of the Govern~
ment of India. The Committee made
the recommendations in the context
of financial provisions for medical
care. It is alsp felt that the imposi-
tion of a small charge may help to
discourage tendencies to resort to the
free aid provided in hospitals and
dispensaries needlessly.

Shrj Maheswar Naik: Medical facili-
ties are available only for a fraction
of the poorer section of our people.
May I know whether it is the inten-
tion of the Government to see that
these poorer sections of our people are
put to still greater hardship?

The Minister of Health (Dr. Sushila
Nayar): All the hospitals are catering
for the nceds of the poorer sections
of the community and there is no in-
foniion to take away what is being
given to them already. However, there
are a substantial number who are not
so poor and even the poor people
might not find it too difficult to bring
5 nP. for a ticket or something like
that. '

Shri Maheswar Naik: It is also
stated that Members of the CHS
Scheme will be brought under the
purview of this measure. When they
are already making monthly contribu-
tions for the medical facilities made
available under the CHS Scheme, may
I know what is the justification in
asking them to pay this additional
charge also?

Dr. Sushila Nayar: My hon. colle-
ague just now stated that there is
a tendency unnecessarily to go 10
the dispensaries. There ig also a ten-
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dency to lose their olg tickets and
everytime ask for a new ticket, which
is not to the advantage of the patient
himself, because the old record is
useful for giving proper treatment. In
view of this, a suggestion has been
made that even a nominal or token
payment might discourage these
trends.

Shri Daji: Ig it the idea that a
patient will Lhave to make this pay-
ment for every ticket for every day
for every treatment?

Dr. Sushila Nayar: No Sir; it is in-
tended only for a new ticket.

Wt FZAW FATAg AT § &
Heq qIW A TEIAET €T 3gNRA
R F wAd qAG FTOA AT
SEAT §, 99 1A § WIS A
gy Agt § WT ITRY AT gody &Y
ST &7

ReTy WERTA UG WeA  qIW A
g agy 1

Shri Sham Lal Saraf: If the levy-
ing of the cess is also to get some
revenue, may I know how much re-
venue Government expect to get from
this?

Dr. Sushila Nayar: On a rough esti-
mate, with a small token paymsant of

5 nP. the yield is likely to be Rs.
1000 a day in Delhi.

Mr. Speaker: Shri D. C. Sharma.
8hri D. C. Sharma: 456.

Shri Indrajit Gupta: Question 459
also relates to the same subject; they
may be answered together,

Mr. Speaker: Yes; if the hon.
Minister has no objection. he may
answer Questions 456, 459 and 474
also together.

The Deputy Minister in the Minis-
try of Finance (Shri B R. Bhagat):
Yes, Sir.

Gola Price
+
Shri D, C. Sharma:
Shri P. C. Borooah:
| Shri A. K. Gopalan:
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Shri P. Kunhan:
Shri P. Venkatasubbaiah:
Shri Prakash Vir Shastri:
‘456..{ Shri J B. S. Bist:
| Dr. L, M, Singhvi:
Shri Hem Raj:
Shri Ram Ratan Gupta:
| Shri Mantri:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 461 on the
15th November., 1962 and state:

(a) what further steps Government
have taken to bring down the price
of gold in the country:; and

(b) the success achieved im the
matter so far?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) A scheme for the control of trans-
actions in gold and articles made of
gold has been brought into force with
effect from the 10th January, 1963.
Forward trading in gold continues to
be banned, in pursuance of the noti-
fications issued for this purpose on the
13th November, 1962 under the For-
ward Contracts (Regulation) Act,
1952, and the grant of loans and ad-
vances against gold or gold orna-
ments has also been restricted to
some extent.

(b) The price of gold has fallen ap-
preciably. in view of the measures re-
cently taken by Government,

Gold Bonds Scheme

+
( Shri Rameshwar Tantia:

Shri Maheswar Naik:

Shri Indraiit Gupta:

Shri Harl Vishnu Kamath:
| Shri A, K. Gopalan:

‘459.{ Shri P, Kunhan:

Shri P. C. Borooah:
Shri Bishanchander Setb-
Shri Yashpal Singh:

Dr. L. M. Singhvi:

(_ Shri Hem Raj:

Will the Minister of Finance be
pleased to state:

(a) the total gold reserveg raised so
far as a result of the introduction of
the scheme of gold bonds;
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(b) how far the scheme has helped
us to solve our foreign exchange pro-
blem; and

(c) further steps taken by Govern-
ment to bring out hidden gold in the
country?

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) and (b). 20.37 lakh grammes of
the value approximately of Rs 109
lakhs, according to the reports re-
ceived upto 18th January‘ 1963,

(c) Attention is invited to the Gold
Control Rules announced on 9th Janu-
ary, 1963.

eI frixw frawm
+
(i arw faz
*zw.j o 3o F> aem
L Fr @o Ajo wuAL

<1 faq =4 77 & 17 7 oper 4%
f¥ :

(%) wra sfqwen At § i
v fgaw fradi &1 &3 & any faar
@R

(&) 37 #3@ & oty a9 &
i Y AT F w7 aF et sty gé
& A1 3@ &1 #41 qfwny freem ¢ ;

(7) ¥ w@w fAzesn & 3y
oA gy a% &, 9

(9) afz g, @1 ¥ % Af4-
wrfet T g & A oaar € ?

faar dxrm & guAAl (A 70 To

@) (%) te WA,
e
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(&) & &% FW A o)
W1 T AT FeF AT o st A
@ fra foaml (T dR
&) F AR ATTAY AT HTARAR
¢ 37 ¥ for geam 34 &7 9 aAg faat-
fa fem mr w1 ag Qo sHaw,
Qe HI &Y AU gAT &\ FA AW A
g & foT el & a ¥ gear 1 §
ST H A FF Y AT FET JORA [F
fawmr  (Fga  uargs femdnz)
& mfgarfadl 7 FT A  MTFF A T
FAFTIZE | HT GAAE A T AW
ooy ardl &, gafed 3A F graed A
I FAA T gaATe 437 AEY T |

() <, g o

(a) 97 wfggear (Nfefs-
Far) &7 aF 9fa, e & s A
FT 75T fFar Ta1, a7 FT AT 9 &

x T g
[aaa & <ar war ) Waq
gy LT-762/63]

(a) 10th January, 1963.

(b) The time limit for declaratioms
by persons in charge of refineries and
dealers required to be licensed under
the rules expired only on the 17th
January, 1963. Stocks of gold dec-
lared by these persons have been
and are being checked by the officers
of the Central Excise Department.
The time limit for other declarations
has not yet expired, and the question
of checking these declarations does
not, therefore, arise.

(c) Yes.
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(d) A copy of the notification con-
stituting the Board is placed on the
Table of the House.]

‘Shri D. C. Sharma: May 1 know how
far the curb imposed on gold orna-
ments has been successful in this coun.
try and what measures have been

taken in order to make this success-
ful?

Shri B. R. Bhagat: Sir, the control
order has only recently been enforced.
As the House is aware, nobody will be
permitted to make ornaments; above
14 carats and that is being rigorously
enforced. But there wil] be some
lapse of time before we can analyse
the success of this scheme.

Shrj D, C. Sharma: Is Government
aware of the fact that since there is
.disparity in prices of gold prevailing
in India and Pakistan a lot of gold is
being smuggled; if so, may I know
what measures Government proposes
to take so that gold is not smuggled
into Pakistan?

Shri B. R. Bhagat: It is not correct
to say that a lot of gold i: being
smuggled out of India into Pakistan.
It may be that, because of the efficiency
of the measures taken to check smug-
gling by controlling the refineries and
other things, some gold which has
been smuggled into the country, for
want of being disposed of due to these
measures, may have been smugeled
out. But that would not be a large
amount.

Dr. L, M. Singhvi: Is Government
aware that gold ornaments are being
sold in the market today at exhorbit-
ant prices and, at the same time, the
golq control rules have rendered a
million or more goldsmiths in this
country completely without any work
or employment; if so may I know
whether the Government has made
any arrangements to provide them
with alternative avenues of work?

The Minister of Finance (Shri
Morarji Desai): Sir, I am making a
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statement at the end of the Question
Hour on this matter. That will ex-
plain the whole position. But I may
say here at this stage that if gold orna-
ments are sold—and there is room for
a month to sell, but the month will
soon expire—and if people go ang buy
them, there is bound to be g rise in
prices of gold ornaments temporarily.
‘We, therefore, tell the people that
they should not do so. We are also
checking it. Those who are going to
do profiteering on this will have to
pay heavy income-tax. So, all this is
being looked into. The question
of gold ornament-makers going
out of employment, I am afraid,
is very much exaggerated, because
this hapened even before I had issued
the Gold Control rules. Even at that
time I was receiving letters from all
those people, saying that they are out
of employment and I do not know
why. They say that because I ask
people not to buy ornaments, there-
fore, they are out of employment.

Shri Hari Vishnu Kamath: No, no.

Shri Morarji Desai: What is the use
of saying “No” when the hon. Mem-
ber is not aware of the correct poei-
tion?

Shri Harl Vishnu Kamath: We have
also got copies of those representa-
tions.

Shri Morarji Desai: Not all the
copies, 1 have met deputations.

Shri Hari Vishnu Kamath: We have
also met deputations.

Shri Morarji Desai: I am not going
to enter into a competition with the
knoweldge of my hon. friend. 1 am
prepared to agree that it is greater
than ‘mine. I am only saying what I
know. I wag saying that there is no
question of their going out of employ-
ment when such a change is made. It
is almost a revolutionary change and
whepn it is made there is bound to
be some dislocation for some time.
But it is not going to last long, be-
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cause the making or selling of jewel-
lery is not prohibited. Gold is not
the only metal with which jewellery
ig made. Then, again, we are allow-
ing ornaments to be made with 14
carat gold.

Shri U. M. Trivedi: Which is an
impossibility.

Shri Morarji Desai: It is said that
it ig not possible to make jewellery
with 14 carat gold by ordinary hand
and it requires machinery. My officers
have seen that there is a goldsmith in
Delhi who is making jewellery with
9 carat gold by hand. Therefore, it
is all wrong to think or say that it
cannot be done. We are trying to
Jook into this and help those people
to carry on their trade. Therefore, I
do not think thig is going to be a
problem.

W g TR ATEY TR A
7% § 06 7 = NI g & A’
MY F TEwy AT N FG AW EA &
¥ ey 1 Mvammyz o9 & f& a2
T AET A A ATAT 47 W7 HA AR
1 St A

Shri B. R. Bhagat: I think this ques-
tion has been answered.

Mr. Speaker: Shrimati Savitri
Nigam. Lady Members must have
preference on the question of gold
ornaments,

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware...

Shri Berwa rose—

Mr. Speaker: When I have called
another Member, what is the point in
standing up?

wfy WFETTAT™ AT A JATT T
ara M famar wfed o

st "R SrarE A R g
2w F eme F@Y v

Shrimati Savitri Nigam: May 1
know if the hon. Minister is aware

MAGHA 4, 1884 (SAKA)
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that in Delhi itself 10,000 goldsmiths
have made a representation that they
may be given some alternative occupa-
tion like making precision instruments
in some organised factories?

Mr. Speaker: The Finance Minister
says that no unemployment has been
caused by these orders.

Shri Hari Vishnu Kamath: That is
wholly wrong.

Mr. Speaker: Does the hon. Mem-
ber want me to say that the anawer
of the hon. Minister is wrong? It is
only information that is to be soughs
during question hour, and the Fin-
ance Minister hag given the informa-
tion. If the hon. Members are not
satisfied and they want some discus-
sion, that ig a separate matter.

Shri U. M. Trivedi: If he gives some
information which may not be correct,
we are duty-bound to help the Gov-
crnment in getting proper information

Mr. Speaker: If the hon. Member
has some special information on that
subject, T would request him to pass
it on to the Finance Minister so that
he might consider it.

Shri R. S. Pandey: A report appear-
ed in the press some time ago that our
country has hoarded gold worth Rs.
4,500 croree. ] want to know if this
ig true. How has the Ministry arrived
at this figure?

Mr. Speaker: That has nothing to do
with this question.

Shri Sonavane: May 1 know whether
several goldsmithg ip the country have
representec that 14 carat gold orna-
‘ments are Lmnpossible to be made? If
so, what steps have been taken to
allay the fears of those goldsmiths?

Shri Morarji Desai: 1 have already
said. . ..

Mr. Speaker: That answer has been
given. Hon. Members are not attentive
and then they stang up and ask some
question an answer to which has
been given, Thet ig the pity.
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Shri Sonavane: Some goldsmiths....

Mr. Speak.er: Order, order. He must
resume his seat now,

Shri Indrajit Gupta: In view of the
fact that the total value of the gold
resources which have becn raised as
a result of the Gold Bonds scheme
according to the hon. Minister were
about 2 million grammes, whereas the
voluntary donations of gold made by
the public so far come to over 1 mil-
lion grammes, what steps is the Gov-
ernment taking to stimulate the res-
ponse of the relatively fewer number
of wealthy people to the Gold Bonds
scheme? Why js their response so
poor?

Shri B. R. Bhagat: As a result of
the 'measures recently taken, that is,
the Gold Control Order, the contribu-
tion to the Gold Bonds scheme has
been stimulated. The last week’s or
the last ten days’ figure shows that
there has been an upward trend.

Shrimati Renu Chakravartty; What
is the figure?

it wo o fITIN : FaT AT A
g o1 & f& ez =W & w7 T
o AR @ oy F faa ¥ Ay argiea
ERE I A Cla i LA 6
IR M AT AT T AT FTT 79
ST TR E | AT TFY T 4, W A7 T4
& Infzw) afy 75 qe7 & I 7 AreT
B # R qUIFET IT T AT AT @Y
& 7 g7 &7 T OFETIT OF 8T 7T § A
foe wamTET T & A gE @
e e feneg A g sy g 139 F
ferd arsien ST A g, AT w7 A
g AFA @ W

st Wt I : gg AT T8
& 1 0 A g @l W F9y T §
I & g argdew AT aud ag 2
afe A @ AT 3T T AAIAEE
T FTITY & 37 F A7 Al o
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FEN § | WX AZTATAL G T AT
& amy ghr o

Shri A. K. Gopalan: Will the hon.
Minister make an inquiry, if the tele-
grams and letters that we have re-
ceived from different parts of India
are forwarded to him, and see whe-
ther the information, namely, that
there is acute unemployment ang that
lakhs of people are unemployed (Shri
U. M. Trivedi: 27 lakhs) is correct or
not?

Shri Morarji Desai: Here jt is said
that 27 lakhs are unemployed; in
Madras when I went there, they said
that 13 crores were unemployed.
These are all figures which can easily
be given. As I said, when such a
change is sought to be made, there is
bound to be some dislocation: but the
dislocation will only be temporary and
is not going to be permanent.

Mr. Speaker: Next question. Shri
Hari Vishnu Kamath

Shri Hari Vishnu Kamath: May I
know if ‘it is not the duty............

Mr, Speaker: Order, order; I called
him to put the next question.

Shri Hari Vishnu Kamath: But you
did not say ‘Next question’.

Mr, Speaker: I did say that. So far
as this subject is concerned, the hon.
Finance Minister is making a state-
ment.

Shri Hari Vishnu Kamath: But what
happened to. Question No, 457? That
has been left out.

Mr Speaker: Shri S. C. Samanta ..
Absent. Dr. P. N, Khan. .. Absent.
Both of them are absent. Next ques-
tion, Shri Hari Vishnu Kamath.

Foreign Exchange Reserves

*458. Shri Harl Vishnu Kamath:
Will the Minister of Finance be pleas-
ed to state:

(a) the quantum of foreign exchange
consumeq since the 8th June 1962;
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(b) the purposes for which utilised;
and

(c) the position as on 21st January,
1963 with regard to India’s foreign ex-
change reserves?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) Total foreign exchange
consumed from June to December
1962 is estimateq at Rs, 638 crores.

(b) The foreign exchange was uti-
lised for making payments for mainte.-
nance and developmental .imports as
well as for other current ang capital
transactions such as payment of in-
terest ani repayment of loans, remit-
tance; for educational and other pur-
poses, etc.

(c) On tho 18th January, 1963, the
last date for which information is
available, the foreign exchange re-
serves amounted to Rs. 253.47 crores.

Shri Hari Vishnu Kamath: Is it a
fact that as regards some of the dele-
gations official or otherwise, that went
abroad since this date in June some
non-essential personnel, that is, non-
essential for the purpose of the dele-
gation, I mean, namely, wives and
members of the family of those mem-
bers of the delegation, were also al-
lowed foreign exchange?

Dr. P. S. Deshmukh: It is a very
disputable proposition.

Shri Hari Vishnu Kamath: If so,
what was the quantum of foreign ex-
change allowed to the non-essential
personnel of the delegation?

Shrimati Tarkeshwari Sinha: Great
restrictions and checks are exercised
on the allotment of foreign exchange
for the delegations going abroad. The
nature of the delegations is al;o looked
into, and the quantum of exchange
reduced accordingly.

Shri Hari Vishnu Kamath: I am
sorry the hon, Deputy Minister has
<either wholly misunderstood my ques-
tion or has evaded it.

MAGHA ¢, 1884 (SAKA)
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Shri D. C, Sharma: What makes
the hon, Member think that wives ana
children are non-essential?

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I do not
know why my hon. friend Shri D. C.
Sharma is not following my question
and he is needlessly interrupting me
in this way.

Mr. Speaker: Probably, Shri Kamath
was thinking of himself and Shri
D, C. Sharma,

Shri Hari Vishnu Kamath: But I
have been clear in my question. I do
not know why it is taken in a light-
hearted manner. I am sorry for the
needless cacophonous catenation, I am
sorry. I said that for the purpose of
the delegation, certain persons were
non-essential; I did not say that thev
were non-essential for all purposes.
My point was this, If non-essential
persons like wives were included n
the delegations, what was the quan-
tum of exchange allowed to them?
The hon. Deputy Minister has said
that great restraints are imposed ]
know that, but I want to know the
quantum of exchange allowed to them.
If the hon, Deputy Minister has not
got the information with her today...

Mr. Speaker: That was the Deputy
Minister wanteq to convey, namely
that those whom Shri Kamath consi-
ders a; non-esscntial were considered
essential in the particular cases in
which they were allowed.

Shri Hari Vishnu Kamath: But, how
much was allowed? That was my
guestion.

Shrimati Tarkeshwari Sinha: No
non-essential persons are allowed to go
in the delegations.

The Minister of Finance (Shri
Morarji Desai): I would like to know
the cases to which the hon. Member is
referring so that. I can say whether
foreign exchange was allowed, and if
s0, how much. How can I give a gen-
eral reply?
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8hri Hari Vishnu Kamath: Then, let
him place g list of the delegations on
the Table of the House.

Mr. Speaker: A separate question
should be put for that.

Shri Harj Vishnu Kamath: What is
ihe nature of assistance which has been
rendered or extended to India by the
world bodies such as the International
Monetary Fund and the World Bank
by way of direct aid or acceptance of
payment in rupees, so as to help India
to tide over the present crisis? May 1
know also the names of the countries
which have agreed to transactiong of
that kind?

Shri Morarji Desai: May I say that
it is not possible to give a reply on
such details, on a question like this?
If that information is wanted I shall
certainly supply all the information, if
a separate question is put,

Shri Indrajit Gupta: During the six-
month period when Rs. 638 crores of
foreign exchange were consumed, may
I know the earnings of foreign ex-
change?

Shrimati Tarkeshwari Sinha: I can
give the figures for the six-month
period. 1 would like to give the latest
figures for November, December and
January. In November, the leve] was
Rs, 23973 crores. In December, 1962,
the level was Rs. 247°91 crores

Mr. Speaker: He wants the total of
the foreign exchange earnings during
the six months. He wants the total
figure only. Can the total not be
given?

Shri Indrajit Gupta: 1 do not want
the figures month by month. I want
the total for the six-month period from
June to December.

Shrimati Tarkeshwari Sinha: The
figure during the six months from
June to December works out to Rs.
638 crores.

Shri Morarji Desai: 1 can give the
details, and they are as follows. Rs.
348:49 crores were obtained through
exports. The wutilisation, pf foreign
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asgistance including that under PL-
480 amounted to Rs. 275-17 crores.
The drawal from the IMF was to
the tune of Rs. 11'90 crores; and
the fall in resrve accounted for the
balance of Rs. 2'46 crores,

Shri Hem Barua: Is it not a fact
that the drain on foreign exchange
due to gold buying is to the tuna of
Rs. 25 to 50 crores a year, and if so,
may I know the specific steps that
Government have so far taken to stop
buying of gold by smuggling so as to
conserve foreign exchange?

Shri Morarji Desai: The whole
gold policy is directed towards do-
ing that, angd I think that it is suc-
ceeding.

Dr. P. S. Deshmukh: The Minister
referred to restrictiong on delegations.
May I know the figures indicating
what savings have been made as a
result of these restrictions and how
!0 they compare with the figures of
the period when there were less
restrictions?

Shri Morarji Desai: If a separate
question is tabled I can give the
information.

Shri U. M. Trivedi: Has the atten-
tion of Government been drawn to
a recent advertisement appearing in
the Statesman of the 18th instant
in which one travelling agency is
offering an exchange of Rs. 50,000
to all the sundry who want to go
to the United States?

Mr. Speaker: That i3 information
given.

arad s wiw, et
*y o, ot VAT INA © FYT €A
FAT 37 TORA, €€V F ATTCFA WA
FaEmy 93w & FAV F G0 ¥ g qand
F1 BT FT (% smadias Friew, foosft
1 AT AT & qve fagaor & 7 A
T arr § Fav fasay G mr 8 7
o WAwE R I9WE (T
%o Ho T ) : 77 frswg firam o & 5
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A fa Frfes faeeft #Y fwegrer Wi
T & A9 fagaror | forar 9 smw

[It has been decided not to take
over Ayurvedic College Delhi, under
the direct control of the Government
of India for the present.]

Py, T AN
QT G iTaT NG A7 F FT907 a8
faviy faar war ?

The Minister of Health (Dr. Sushila
Nayar): The Delhi Administration had
appointed a committee of five mem-
bers to review the working of the

Tibbia College and to make recom-
mendations about its future,
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A7 T XY

(F @t fedr & TwT 3 L7 wd
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N W fga™ @ & (a7 o=
FA2Y Ay wir ¥ % fafer afeas =
wafqen #41 g A w7 oA
&% ST AT AT I FHIT A {rwfea
#1 2 5 za & o8 us A 7 A ied
g T ag W fawfer v & fo faedlt
mefafaedas a7 & 7 ag Fifas
Taar @ W foomy  wefufreda
F A AR rqfer fear @ 3w &
Ny 13 g7 T 3 fAmifrw &
HTH{T 97 8 &( 4 A7 #7 A fq1
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Distribution of Rikkand Power betweea
UP, and MP.

+
461, f Shri 8. M. B.anerjee:
\ Shri Brij Raj Singh:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any final decision hasg
been arrived at between UP. and
M.P. States regarding distribution of
Rihand Power; and

(b) if so, what is the decision?

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
S. A, Mehdi): (a) No; Sir.

(b) Does not arise.

Shri S. M. Banerjee: Since the
matter ig outstanding since a very
long time, what are the difficulties
which the Central Government face
in arriving at a decision, and also
whether the U.P. Government have
made specific suggestions to the
Centre for a solution?

Shri S, A, Mehdi: The Central
Zonal Council had recommended that
the two Chief Ministers should meet
to finalise this matter. Now a meet-
ing is scheduled to be held on the
29th January and it is expected that
this matter will be discussed there.

Shri S. M. Banerjee: | want to know
whether any guidance has been given
by the Central Government to both
the¢ Chie? Ministers to arrive at an
amicable scttlement. If so, what
guidance has been given?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
Personally 1T had a talk with them.
So many things were talked about in
this connection which I do not want
to disclose at this stage.

* Shri Daji: Since a inevet.ing is to be
held on the 29th, has the attentien of
Government been drawn to a state-
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ment by the Chief Minister of U.P. in
which he said that the claims of
Madhya Pradesh are absolutely ab-
surd and shall not be considered?
If so....

Mr. Speaker: Order, order.

Shri Daji: This statement has ap-
peared in the press. Now a meet-
ing is to be held on the 29th. Have
the Government of India taken cogni-
sance of such a statement? Are such
statements not  unhelpful? What
steps are Government taking to stop
such statements pending a final
settlement? ‘

Hafiz Mohammad Ibrahim: Pending
a final decision, the only thing that
can be done is to approach them. I
have made approaches four times to
U.P. during thig period. I had a per-
sonal talk also, and I have said that
the matter is now going to be dis-
cussed by them at the next meeting
which is going to be held at the end
of this month.

Shrt U. M. Trivedi: May I know if
any tentative propcsals have been
placed before the Government regard-
ing  the share of Madhya Pradesh
from the supply of Rihand?

Hafiz Mohammad Ibrahim: The
question of any share does not arise
at this stage. When the parties come
to a conclusion that they give and
take, at that time this question will
arise,

Economy in Administration

+
( Shri Eswara Reddy:
| Shri Kapur Singh:
*462. { Shri Harish Chandra
Mathur:
| Shri Y. D. Singh:

Will the Minister of Finance be
pleased to state:

(a) what steps have been taken by
‘Government to effect economy in
various spheres of administration in
view of the present national emer-

gency;
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(b) the amount actually saved so
far and likely to be saveq by those
steps, Ministry-wise; and

(c) whether State Governments
have also been directed to initiate
economy measures?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwar{
Sinha): (a) and (b). A number of
measures have been initiated for
effecting economy in administration
in the context of the present emer-
gency, particularly in non-defence
expenditure. The more important of
the steps taken relate to economy in
the use of paper, printing, and other
items of a contingent nature, curtail-
ing of cxpenditure on travelling
allowance, overtime allowance and on
staff budgets. Expenditure on non-
essential schemes and schemes not
directly related to the defence offorts
has been curtailed by postponement or
dropping of the schemes. The Cen-
tral Plan Outlay for 1963-64 has been
reviewed and reoriented by a proper
reassessment of the relative priorities
of the Plan schemes. The effect of
these measures will be reflected in
the Budget estimates for the next
financial year,

A statement is laid on the table of
the House indicating in detail the
measures for economy in expenditure
taken by Government and the savings
likely in 1962-63 and those anticipat-
ed during 1963-64. Information from
some of the Ministries is still await-
ed and a supplementary statement
will be laid on the table of the House
as early as possible. [Placed in
Library. See No. LT-758/63.]

A high level Economy Committee
consisting of the Home Secretary,
Finance Secretary (Expenditure) and
Additional Secretary, Planning Com-
mission, has also recently been set up
for making a summary study of the
staffing position and other matters
connected with expenditure in differ-
ent Ministries and making recom-
mendations for economy;

(¢) Yes, Sir.
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IS qUoRT : | F HrATAFHTAT
feafa #1 3@ go FDa s A w=Na
T FT FAT @ T HT 90RA fa@w
& 37 & gfyqgeal d g4 £ der
g Sy 7

st areesEQ favgr @ S fx
§ 3 oo 1919 & qre 1 H gFenarEq
Tsq AETA & 30 917 &' Fg7 & {5 a8
AT F1 3@ gY AT qgi ST F
ST THTATHY FX |

Shri S. M. Banerjee: I want to know
whether these economy measur>s have
been taken in the various departmentg
like the railways, and if it has been
seen to that they are not at the cost
of efficiency?

Shrimatj Tarkeshwarl Sinha: We
would take enough care to see that
efficiency does not go down.

Y amavs fag . IRIFAY F FEA
§7 ¥ ¥ fafswei A qeagl
¥ fhad BT A wAT AR D

sitrat REQ famy e &
fafreea 77 €Y 2 o TTHE T FEETE
FHATT AT TT F AMAT SeAi A
eaag o fgm

Shri Ranga: May I know whether
any steps are being taken or are about
to be taken to associate the Estimates
Committee ang its Members at any
of the stages where these economy
measureg could be considered and en-
forced, so that they might be able
to give the benefit of their experience
and suggestions?

Shrimati Tarkeshwarj Sinha: 1In
answer to the question I have gaid
that a very high leve] inter-depart-
mental committee hag been appoint-
ed. It is always open to the Estimates
Committee to suggest ways and means
of effecting economy while looking
into the estimates. I think they are
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doing very good work in a very res-
ponsible way and very effectively.

Shri Ranga: At one time, in the
Cabinet itself there was a committee
for this purpose. May I suggest that
the Estimates Committee may be con-
sulted by that Committee in regard
to this matter?

Mr. Speaker: It is a suggestion.
Shri Jashvant Mehta.
Shri Rameshwaranand rose—

Mr. Speaker: I did not call Swami-
ji. I called Jashvant Mehta. He does
not want to put a question. Shri
Dwivedi.

st wowto f1ady: Fam w4 ady
#t 7g a9 AW & f& SuslEgl o)
Hfaat & FT fasell #7 @9 Jxo WX
gfa AW ¥ FW AT & 7 39 A A<

©F ) o ¥ F4T AT A fEE) gy

ar g4t ¥ feagraEdy #v @ W a7 &,
ql faaet & @F &1 929 FT A AN F
ga¢ gal 1 gz FY f7m 7 #7471 FAY
&1 TE VAT g gey A2 @ o e
FA FT woo T coo & F{F XfF A
fasrelt &1 @9 #ar & 7

o, wmam "t @RI |/
(=t ¥z wey @war): faset & @9 &
BN ITH FHI FT g § AR 99 F1 AT
g9 &1 FITT FT @ & | 7T g
Yo FFWE AT FEI F9 W1 & | T@ETH
ug FM A oar @ g fF e ok
fasrelt & @ 7 foraar «ft FH 1 o7 7%,
qg K AT W g |
Shri Hem Barua: In view of the
fact that some State Governments like
West Bengal have adopted certain
measures of cconomy, may I know
whether such measures conform to
the economy pattern laid down by

the Central Government, or whether
they are independent of this pattern?

Shri Morarji Desai: There could be
no pattern laid down in this matter
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for all State Governments by the
Central Government. They have their
own pattern in this ‘matter,

Shri P. Venkatasubbiah: May I
know whether the Government has
taken into consideration the sugges-
tion of the consultative committee on
Community Projects Development that
some of these officers such as the
SEOs, etc. might be abolished and, if
80, whether any action has been
taken in this matter?

Shrimati Tarkeshwari Sinha: From
the statement the hon. Member would
see that quite a substantial saving
has been made in that Ministry and
we expect that in 1963-64 much more
saving can be expected from this
Ministry.

National Defence Fund

+

Shrimati Gayatri Devi:

Shri P. C. Borooah:

Shri R. G. Dubey:

Shri Bhakt Darshan:

*4¢3. { Shri Vishram Prasad:

Shri Mohsin:

Shri Bishanchander Seth:
| Shri Hem Raj:
| Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) the total contributions both in
gold and cash (in India State-wise
and abroad) to the National Defence
Fund received so far:

(b) how this money is proposed to
be utilised and administered;

(c) whether the Auditor General
has been empowered to look into the
details of the receipts and expendi-
ture for audit purposes; and

(d) if not, the reasons therefor?

The Deputy Minister in the Miunis-
try of Finance (Shri B. R. Bhagat):
(a) Two statements are laid on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-759/63.]

(b) The Fund is administered by
the National Defence Fund Commit-
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tee and will be utilised for all pur-
poses connected with the defence of
the country including amenities to
the members of the Armed Forces.

(¢) Yes, Sir.
(d) Does not arise.

Shrimati Gayatri Devi: How much of
this money has already been utilised
for providing amenities, etc. to the
troops at the front and how much of
it has been utilised for citizens com-
mittees and things like that?

Shri B. R. Bhagat: So far a dis-
bursement of about Rs. 37 lakhg has
been agreed upon which includes
funds for the amenities or providing
agsistance to the Army personnel who
were wounded or killed and a sum of
Rs. 12 lakhs has been provided with
the Chief Minister of each State for
incurring expenditure in connection
with the raising of this fund and
other matters....

Shri Ranga: We do not at all hear.
A sum has been provided to the
Chief Ministers for what?

Mr. Speaker: He may speak a little
louder.

Shri B. R. Bhagat: ... .for incurring
expenditure in regard to the speed-
ing up of this, that is, for providing
amenities to the families of the
soldiers,

Shri Ranga: Are we to understand
that this money is being spent for
speeding up collections?

Mr. Speaker: He has corrected him-
self and says that it is for providing
amenities to the soldiers,

Shri Ranga: Evidently there are
some mental reservations.

Mr. Speaker: He should listen tlo
+he answer.

Shri Harl Vishnu Kamath: We do
not hear what he is saying. We
should know how much they are paid
and for what purpose before we can
put our supplementaries.
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Mr. Speaker: That is why I am ask-
ing him to answer the question.

Shri B, R, Bhagat: The Chief Minis-
ters have been given an imprest ac-
count of Rs. 12 lakhs for amenities
to the soldiers who have been wound-
ed or killed and for other related
matters, as also for meeting certain
cost of collections.

Shri Ranga: That is the point. Are
we to understand that even the cost
of collection is to be debited to this
account? Ig this the way in which we
are going to help those of our jawans
angd provide amenities to them? Are
we also to understand that there are
some mental reservations because my
hon, friend says one thing and corrects
himself to say that the State Chiet
Ministers are given Rs. 12 lakhs in
order to speed up collections. We
would like to have more enlighten-
ment on this,

Shri Morarji Desai: May 1 say that
the hon, Member has not shown from
whence money is to be brought for

making propaganda also? It is only |

the minimum expenditure that is
made by these committees and that
has to come out of this fund. Where
else is it to come from? It is of
course the minimum. That account
is a'so sent to the Central Fund. But
"it is not a major portion. As a
matter of fact, Government is also
spending. It is the Government staff
which is working, in the offices and
elsewhere, There may be some
minimum exrenditure which may
have to be met out of this fund.
Otherwise, the Governments would
not spend from this,

Shri P. C. Borooah: May 1 know
whether Parl‘ament will be consulted
or informed with regard to the ex-
penditure from this Fund at any
stage?

Shri Morarji Desai: No, Sir.
o frafy fag : Foraer FeRTwe &

¥ faltwsr &g G0 B N 7E UE I
v faar wan @, Y T FhE ¥ awe
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FA §, a8 gt @ & anfaw @ av wrd
W gt i e £ 7

ot W InE c ag g=i @
TE IR FT HY G187 @1 g1 | §6 Gg
FT a1 ¢ 1 W dafer varsa 51 fexr
S OE |

Shri R, G. Dubey: May I know what
is the approximate amount contribut-
ed by the former princes?

Shri Morarji Desal: 1 cannot give
that separate figure.

o WA A AT A AT

&, Wy IO MRW H TR UR FQ€
T oFA gan g, AfEw @ § fow
¥ T HIX FF IR AT fagmar
21 T ag d A 9 &g ¥ 6T
T TR g7 &, AfA 1 q 3% A
Tt (AT mar ¢ | & 9g ST |argar
g % 7o %7 fewma w@q 1 @41 adaT &,
fom ad § 92 T ST WIS N AT
faar wmar € AR oo aw® @ TR R
FeFT dTAT GIET &)

st qraedt 3 : ga w3t #
T UAT G AT § | 9gT I THENT
# &1 Far sy AT @ AT ag dav dow
®T A ST AT W e § 1 AR
S AE A7 AT BE W WET T AT 8,
a9 3% e & A3 B § AL aqAr
AT 8, dles TRAE BHET & By
# qamr SAT E 1 98 W Gar dgq
% &7 2, 7 tF =i wElaw € a1

Shri Indrajit Gupta: Has it been
brought to the Government's notice
that in several cases the amounts
which are being deposited in the Ne-
tional Dofonce Fund by the employers
of big industrial establishments om
account of deductions made from the
wages of workers fall short actually
of the amounts which are collectable
as on: day's wages?
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Shri Morarji Desai: I have received
no such information.

il Qo SATo &N : foA @RI A
T 19 A gHET a1 "7 A0E fqar g,
T FHTC I A T IT HT AT Fw1070T
Y I A T I A F oAy F
Far sgar ?

ot Ao 3aE :'gmﬁ oI
& & a8 gumar f5 99 1 g A
STFfIT & S

Shri Hari Vishnu Kamath: Have
any reports reacheq Government that
in several cases considerably undue
pressure amounting to jabardasti has
been used and, if so, may I know if
any instruction has been issued by
Government to officers and others that
no such pressure should be used
in the collection of defence fund
from the rich and poor alike?

Shri Morarji Desai: We have made
it very clear both through public
speeches and also through circulars
that no pressure should be applied
anywhere by any officers or by any-
boly else.

Shri Hari Vishnu
much effect.

Kamath: Not

Shri Morarji Desai: There are some
complaints that pressures are applied
but I kave still had no complaint from
any person that he was pressed to do
s0. (Interruptions),

Some HOn. Members rose—
Mr, Speaker: Order, order.

Shri Hari Vishnu Kamath: This is
very funny.

Mr. Speaker: Shri Man Sinh P.
Patel.

Shri Man Sinh P. Patel: May I
know under what circumstances a
different name, namely, the Sainik
Fund, in Gujarat was allowed?

8hri Morarji Desal: Because that
name was given before the Central
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Fund was gtarted. Therefore it was
allowed to be continued. What is
wrong in that? I do not understand.

oft TragEaTrR < F4T § S aar g
fF ¥ 3 70 AR IT-wiEgy awr
s F FAat AR Ie-AiAat A4 wn
Fg # foaar s fear § O w9
Fadt ¥ fraar smar Feamr g ?

T AT ATE ¢ qH ATH TG
frsgmarfearg 1 H 3 feha we &
a9 g9 &9 fear g0

T RFIW : I qATH TEA &)
g TFT 8 |

Shri Narasimha Reddy: The Chiet
Minister of Andhra Pradesh made a
statement sometime back that if the
rich do contribute to the National De-
fence Fund, legislation  will have
to be introduced to compecl them to
subscribe. May 1 know from Gov-
ernment whether such legislation ie
under contemplation?

Shri Morarji Desai; This is a budget
matter and I cannot say anything
about it.

Gulhati Commission Report

“464, Shri Mohsin: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether the recommendations
of the Gulhati Commission have been
accepted by Government; and

(b) whether it is a fact that the
Andhra Pradesh Government are go-
ing ahead with the constructipn of
Nagarjunasagar (II stage), Srisailam
and Pochampad Projects without
waiting for the decision of the Cen-
tral Government on the report of the
Gulhati Commission?

The Minister of State in the Minis-
try of Irrigation and Power (8hri
Alagesan): (a) The report of the
Gulhati Commission is under con-
gideration of the Government of 'ndie.
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(b) Government is not aware of
any such action,

8hri Mohsin: Is it not a fact that
some of the Central Ministers, when
they visited Andhra Pradesh, were
also of the opinion that both these
projects could be started without
waiting for the consideration and
decision on the Gulhatj Commission’s
report?

Shri Alagesan: I too visited Andhra
Pradesh. But the projects have not
yet been sanctioned by the Technical
Advisory Committee.

Shri Mohsin: May I know when
the Gulhati Commission’s report was
received and what further action has
been taken on it?

Shri Alagesan: It was received last
November and we are trying to take
decisions in consultation with the
various State Governments.

Shri Shivaji Rao S. Deshmukh: May
I know whether it is a fact that prior
to the receipt of the Gulhati Com-
mission’s report, specific instructions
were issued by the Central Ministry
of Irrigation to Andhra Pradesh to
the effect that the Srisalaim, Pocham-
pad and Nagarjunasagar projects
should not be taken up until the
report is issued and the decisions are
finalised?

Shri Alagesan: There was no such
occasion.

Shri A. P. Jain: May I know what,
if any, precautions Government is
taking to see that as a result 2f the
progress of the second stage of the
Nagarjunasagar Project, Mysore State
is not adversely affected?

Shri Alagesan: All these things are
under consideration.
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Shifting of Offices from Delhi

+
[‘Shri Harish Chandra
Mathur:
Shri Bhakt Darshan:
Shri P. C. Borooah:
Shri P. Venkatasubbaiah:
‘465.{ Shri Hem Raj:
Dr. L. M. Singhvi:
Shri Ram Ratan Gupta:
Shri Mantri:
Shri Yashpal Singh:
1Shri Y. D. Singh:

Will the Minister of Works,.
Housing and Rehabilitation be pleased
to state:

-

(a) whether housing problem has.
become very acute in Delhi in the
context of the present emergency;

(b) what is th demand for (i) office
accommodation and (ii) residential
accommodation;

(c) how it is proposed to be met;
and

(d) what offices, if any, are pro-
posed to be shifted from Delhi?

The Decputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) Yes.
It has always been acute. The emer-
gency has made it worse.

(b) (i) 54.44 lakhs sq. ft.

(ii) About 90,000 units,

(c) Measures adopted to meet the
shortage include (i) wusing of pavi-
liong in the exhibition ground as
office accommodation, (ii) getting
Government accommodation vacated
from non-entitled bodies, (iii) shifting.
of offices outside Delhi (iv) hiring
more accommodation (v) construction
of new office and residential buildings.
etc.

(d) A list of offices proposed to be
shifted outside Delhi in whole or in
part is laid on the table of the Sabha.
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List
SNI. Jame of Ofce/Department Remarks
0.
1 Exploratory Tubewclls Organisation . Full Office.
2 National Buildings Organisation . . Full ,,
3 Plant Protection Quarantine and Storage Directorate - Full ,
4 Nationa) Projects Corstruction Corporation Full ,,
s Bhakra & Beas Dam Design Directorate Full ,,
6 Central Public Works Decpartment Part ,,
7 Department of Touritm . Part ,,
& Dcpartment of Light Houses and L:ght thps Part ,,
9 Indian Council of Agricultural Research . Part .,
10 Publications Division Part ,,
11 National Mineral Development Co:pormon Part 5
12 National Sample Survey . Part s
13 Khadi and Village Industries Commission . Part ,,
14 Fertilizers Corporation of India Part ,,
15 Oil & Natural Gas Conumission Part »
16 Bridges and Floods Desigrs Directorate of the Mlmstry of leways Part
17 The All India Handicrafte Board Part  ,,
18 The Central Hindi Directorate . Part 3
19 Dircctorate of Economics & Statistics Part »s

Shri Harish Chandra Mathur: May
1 know to what extent the shifting
of the offices will relieve the situa-
tion and at what stage the matter
Teste?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): To the extent of 150,000 to
2 lakhs square feet. The decision was
tak>n not very long ago. It might
take a month or two before we s'art
movirg these offices outside Delhi.

Shri Harish Chandra Mathur: May
1 know what criteria have been decid-
ed uoon in shifting these offices to
varioug places and whether they are
going to be located there in rented
buildings or in new buildings to be
put up there and may I also know
whether upder-developed States will
be taken into consideration in this
meotter?

Shri Mehr Chand Khanna: The
selection has been made taking into
consideration the defence require-
ments, emcrgency and all that. My
Minjstry examined the matter and
consuited the Prime Minister. Ulti-
mately the matter was referred to the
emergen comrmittee of the Cabinet
.ang then a decision was taken. Two
lists have been formulated, List A and

List B. At the present moment, we
are taking action on List A. Ag re-
gards the places where these offices
would be ghifted, we get into touch
wilh the various State Governments
and at their suggestion, we are taking
up those buildings. Some of them
belung to the State Governments
themselves and others we may have to
hire.

s WET TN 2 A0, F ag qeer
srgeT g f fom ge gwadl &1 g &
T 2, Fy gg W snan & % 59 F fear
X Y THIT faeet § amET ¥ 9
ErCHi

wt XgTaee AN 2L THAL Y
foee & w1 & AR o A fawe Wl
R 2

Shri P. C. Borooah: May I know
whether the University Grants Com-
rissicn’s big new building in Mathura
Road has been completed and is lying
untenented?

o WEIAT : gH UF O fafeww
¥ FY or @wa & ?

st 5o w0 fr N : WA AT F
Y TASTR-HETrATRE Y Y T T



6171 Oral Answers

fafeesa mraft 731 g€ &, 1 = e
T AT AT Ay a9 g5 &, v g
TAAEY & IT T ITIRT FIA FT GCHR
1A g ? afe gf, Y AN FT FT A
ARG §, fo & art & g 3 fa= e
foar & 7

»ft AF T AAT : FIETL FY fafeza
T AL TAA § FEF @rer G g g
B gqar Sk &7 &) AfEw W
AFAE 93€0 919 THF a8 ¥ #%
sfaar & q g3 a7d Wk & I
LT ATRL F | ATH TET H, @R
S2AT F, AT AERTTHD /O, AT
FLFTA & T 3, I AT H oar F
@ W g

Shri Sham Lal Saraf: Is it contemp-
lated to earmark some of the ac-
commodation thus created for officers
and ofticials in Delhi who have not
got any accommodation?

Shri Mehr Chand Khanna: Priori-
ty is for defence requirements, and
othcr things come only after that.

Shri P. Venkatasubbaiah: From the
defence point of view, may I know
whnetlier the Government propose to
shift these offices to south of the
Vindhyas (Interruption)? I am sorry,
I mean, South India.

(No answer was given)

Shri Ramanathan Chettiar:  After
shifting these offices out of Delhi,
may I know what will be the net
saving of accommodation in Delhi?

Shri Mehr Chand Khanna: There
is not likely to be any saving at all.
We have been able to provide 3,50,000
square feet of accommodation in Delhi
since the emergency started, and there
is 2 demand for 2} lakh square feet
pending with me.

Dr. L. M. Singhvi: May I know whe-
ther Government propose to shift any
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of these offices to any place in
Rajasthan; and, so, whether Govern-
ment have already received an ex-
pression of disinclination from the
Chief Minister to accommodate any of
these offices there?

Shri Mehr Chand Khanna: I have
no idea. R

Dr. L. M, Singhvi: The first part
of my question has not been answe-
red.

Mr. Speaker: He says he has no
information,

Dr. L. M. Singhvi: I want to know
whether any of the offices are propo-
sed to be shifted to any place in
Rajasthan?

Shri Mehr Chand Khanna: I cannot
say off-hand; if the hon. Member
wants this information I will Jlook
into the papers and tell him.

Shri S. M. Banerjee: I want to know
whether while taking this decision the
difficulties to be experienced by gov-
ernment employees moving out of
Delhi in respect of residential accom-
modation in other places where their
offices are shifted have been taken
into account; if so, may I know what
steps are being taken to provide them
with alternative accommodation in
those places?

Shri Mehr Chand Khanna: We are
dealing with Central Government
which can have its offices all over
India and not restricted to any parti-
cu'lar place. Secondly, what we have
donc is, so far as these government
servants are concerned, if they are
having their families in Delhi and
their children are going to schools in
Delhi, we are prepared to allow them
to retain their accommodation in
Delhi and keep their children going
to schools in Delhi till their examina-
tions are over. After that their fami-
lies can move. Till then we can pro-
vide them with accommodation in
Delhi, and beyond that we are not
prepared to go.
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Shri S. M, Banerjee: My question
has been misunderstood.

Mr. Speaker: He wants to know,
when these Central Government em-
ployees move out to different places,
because they are having their resi-
dences here or they are provided with
quarters here, what arrangements
have been made for their accommoda-
tion in the different States when they
go there?

Shri Mehr Chand Khanna: It is not
correct that every government servant
in Delhi has been provided with
quarters. We have said so in answer
w a question that the total demand
is for 90,000 units and we have only
been able to provide accommodation
to the extent of 30,000 ynits and 60,000
officers may be entitled to house rent
allowance. Ag far as they are con-
cerned we are trving to find accom-
modation for them. If we can get it,
well and good; otherwise, an officer
whether in Delhi or he goes to Bom-
,bay or Madras is cntitled to certain
facilities as govornment servant and
those shall be provided to him.

Shri Ranga: Are Government try-
ing to make use of accommodation in
places like Indore, Gwalior and
Nagpur where a lot of accommodaticn
was built up becouse they happened
to be capitals earlier?

Shri Mchr Chand Khanna: I am at
present in discussion with some of
the Chief Ministers, and the Chief
Minister of Maharashtra has offered
us very substantfal accommodation in
Nagpur.

Shri Priya Gupta: May I know
whether on the question of shifting
offices from Delhi any organised
labour union has been consulted or
the matter has been distussed with
them at any confercnce? Also, may
I know whether the allowances pre-
vailinz here in lieu of house will be
given to the employees when they go
to Rajasthan; if not, whether any
compensatory  help economically
would be granted to them?
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Shri Mehr Chand Khanna: We are
dealing with Central Government
servants and not with industrial
labour,

Shri Priya Gupta: I know that. But
there is also a union of orzanised
labour.

Shri Mehr Chand Khanna: Sir, if
I am interrupted like this I cannot
go on with my reply. As regards in-
dustrial workers they are governed
by certain rules framed by the
Ministry of Labour. They are en-
titled to certain considerations which
shall always apply.

Shri Priya Gupta: What about the
compensatory allowance? The ques-
tion is not answered. Sir, I seek your
protection.

Mr. Speaker: When I need protec-
tion against the Member, whose pro-
tection should I seek?

Shri Priya Gupta: I rose five or six
times.

Mr, Speaker: Without my calling
himy, he puts the question and com-
plains if the answer is not given.

Shri Priya Gupta: It is not answer-
ed. So, 1 seck your protection.

Mr. Speaker; He gocs on putting
questions and simultaneously gays that
he is secking my protection. He defies
my directions orders, everything, puts
questions and then says he is seeking
my protection and, therefore, he
should be allowed to put quecstions.

Shri Priya Gupta: You have to see
whether my question has been ans-
wered or not.

Shrimati Savitri Nigam: May I
know whether the hon, Minister 1s
aware that while 19 offices have been
shifted from Delhi, more than 19
offices have been opened in Delhi?
What arc the steps that he is taking
to stop the opening of new offices in
Delhi?

Shri Mehr Chang Khanna: I told
the House just now that we are tak-
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ing into consideration only the re-
quirements of defence. For any new
office to be opened in New Delhi that
is the criterion that we adopt.

Mr. Speaker: Next question.

=t amare fag ;o wemw WERE,
fagiv Fazaa fam #¢ faar 2, gt
e A frar o 2

EqeY WEIIT : TZT B &1 AT € |
¥ 7aId 2 fr fadin fear gt g,
IAS AT Ay T Ay 20

Upper Sileru Hydro-Electric Project
+
466, / Shri P. Venkatasubbaiah:
\ Shri Surendranath Dwivedy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
exccution of the Upper Sileru Hydro-
Electric Project has been held up due
to certain bottlenecks like supply of
machinery and steel;

(b) whether any representation has
becn received in this matter; and

(c) if so, what action has been taken
to rcmove the bottlenecks?

The Parliamentary Secretary to the
Minister of Irrigation and Power
(Shri S. A. Mchdi): (a) No; Sir.

(b) and (c). Some Members of
Parliament from Andhra Pradesh rep-
resented some time ago that action
should be tak#n in respect of pro-
curement of machinery and steel for
this project. These matters are being
attended to.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that no
order has been placed for the supply
of turbines, so far as this project is
concerned, with the result that the
time schedule will not be kept up for
the generation of electricit:'?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The exchange for power
plant and equipment has been releas-
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ed and orders placed under Swiss
credit,

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that so far
as the supply of turbines is concern-
ed, the manufacturers are not being
given a specific order by placing the
necessary deposit with the result that
generators would be supplied and not
the turbines? '

Shri Alagesan: I may enquire from
the project authorities these details
and place them before the House.

Shri Surendranath Dwivedy: I do
not know how my name was club-
bed for this question. It seems there
is some confusion in the office about
my question. I wanted information
regarding the Bali Mela project which
is different from the Upper Sileru
project,

Mr. Speaker: Does he want to put a
question now?

Shri Surcndranath Dwivedy: I want
to know whether the Bali Mela pro-
ject is proceeding according to sche-
dule or has been held up on account
of the emergency.

Shri Alagesan: As far as the Bali
Mela dam is concerned, it has been
held up for want of agreement bet-
ween Orissa and Andhra Pradesh.
The two Chief Ministers met recentlv
and arrived at an agreement, So.
now work on Bali Mela will go on
according to schedule,

Dr. K. L. Roy: May I know whether
it is a fact that in the Upper Silern
project only the «civil engineering
portion will be completed in June
1964 and the production of power will
be delayed because the machinery has
not been ordered and the steel for
penstock has not so far been
arranged?

Shri Alagesan: I should enquire
from the project authorities the
details as to whether the orders have
been placed. Then only I would bhae
in a position to answer this question.
As far as my information goes, there
would not be any such delay for
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want of delivery of turbines or cther
machinery.

Shri Ranga: When there is so much
of clamour for more and more power
and there arc complaints that there is
so much of shortage of power and
efforts are supposed to be made for
starting any number of new power
schemes, especially small ons, why
has so much delay been allowed to
take place in regard to the comple-
tion of the Upper Sileru project?

Mr. Speaker: Now he is arguing.

Shri Alagesan: No delay has taken
place.

Shri Ranga: How can you say
there is no delay? Ask the Andhra
Pradesh Government as to what they
feel.

Mr. Speaker: Ncxt question.

Auxiliary Nurses Training Course
+
r Sthrimati Vimla Devi:
“19%e < Shri Yashpal Singh:
LShri Bishanchander Seth:

Will the Minister of Health be
pleased to state:

(a) whether Government have any
scheme to introduce a short course
for nursing auxiliary training;

(b) if so, the number of nursing
auxiliaries to be trained under the
scheme; and

(¢) the expenditure to be incurred
by the Centre in this respect?

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): (a)
Yes, Sir.

(b) It is proposed to train about
10,000 nursing auxialiaries by the
end of 1963-64.

(c) About Rs. 25 lakhs during the
year 1963-64.

Shrimati Vimla Devi: There are two
courses. One ig a three-month course
and another is a 15-day course run by
the Inc 'an Red Cross. 1 want to know
whether all the Health Centres in
Delhi have taken up the short course
ot 15 d:vs and whether this course
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will be extended to the whole of
India.

Dr, D. S. Raju: The course that is
referred to here is the three-month
auxiliary nursing course and the
course that the hon. Member is refer-
ring to is the home nursing course of
15 days.

oY amave fag : #r ® qO aar
g fr o difere 3fa & g9 & &
sAOfRfaaet F agi ?

e |t (T gEiren AT) -
a7 TrET T § R A wE @y §¥ e
ZfAT T FT AR FW T GEAT IF,
HT AT I /AT I fF o@maa F
FILOT AR HTIAFAT Tl ardr g ar
ITHT AT WY HrEy WA &A1 qfaer
53IF 1 97 faaw 5 AR 9| )]
A1 FABNSE AFA qH T |

Shri S. M. Banerjee: Just one ques-
tion, Sir.

Mr. Speaker: I made that complaint
to him because he continues to speak.
If he only stands up, he may get a
chance more often. He may ask a
question.

Shri S. M. Banerjee: Has the Red
Cross also started a short course in
home nursing? If so has the scheme
been introduced only in Delhi or in
other parts of the country also?

Dr. D. S. Raju: All over India.
SHORT NOTICE QUESTION
wieAm X0 ® gF A & wiag ast

+
o= j‘aﬂ I awm A7
aaa g8 A FATE
CEL iy foasr aEs@s
wen s gt {Fadr

Far sfaetr #5170 TR AT FA
0

(%) @ar ag =9 & iF EHEIEL ]
wg @A AR ATF AT AT dd
F Wredm wa § oadl gui
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() afc g, @t w1 ag ¥t @9 &
fF 39 e F1 mET T & S g
# g gewt frgfad g oY, fow a3
fomr ;W)

() #m 3°F 99 ¥ TF HlA-
IF FEWE J9T gemarg® §x
ST gu § W) afx gr, & e
qEAT F FACEET BT A gAHaAT LT
ST e ?

sifaaar wa (=0 o T =23

(%) s g, awhfar & $07 Tran
fopfer feat aa o

(@) st &

(1) av@Tz 1 9w fEAr wEww
F gofasas Freng  qr giafaex
T B FY AR gEAr A8 ey o
TH AT & WA Ay U
aw & far gaw wy F fag
IF T qgA FHIIC Ay TS
g A FTH gL IF g8 SAT &7 afoorH
& 1% 30 weg g fauy 7 330 Jody
qqr w9 ||

F T AAF AT : &g, AT F4
gt Ot A wedr F & faq fa7
& arg gar @ fw gy A awifew
g

W UNSITA WEgW : qE WIAT
g€ ot ¥ faa &t AT gaaT aav
T 20 [ZATAT FT

st 9§ : 3o faEEAY, (&&R AT
2egd 7

St TATFICE  FEW TG A
QEER AT T I A §, AT QAL
faqear @Al Fgr 3AT 7

st T ATF AR ¢ T B &Y
WA S g A AR AT
Taarfs #1 STEETQ FI AT ST §
& Fq7 <& WA 4 G AT FA FA
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AT T qT AFFTS FAF 4T ZF HT
qar gt == ?

N gmEEOE 9EEW o 98 )
f& ¢ fammt 1 e W Y T
HIX {8 a7 Yo qTAG T, 9« & aFT
TER T AT T, JERT A AT
™ | R § IEF AR § TP §qF
HEH T | IS A% Tarad ¥ war
a7 & 9§ gfega AT & 1| 9g@ Q1
oW FTETE ST |
I may explain, Sir, that when I say,
“Indian Chini”, I mean that his

mother is an Indian Gurkha and his
father is a Chini.

f TR w7 § g8 o
Far § £ sawt qqr W == a7’y
ITFr gy (feam A FRa g1 {femw
w7 AT g gwar g 7

WAy WERET : 9 AY g faa
™

Shri Hem Barua: In view of the
fact that the Chinese have spread
their tentacles in different directions
and in diffcrent avenues also includ-
ing the Army, from NEFA to Delhi...

Mr. Speaker: Order, order. The
hon. Member should directly come to
the question.

Shri Hem Barua: It is meaningless
without this background.

Mr. Speaker: I am not concerned
with the background. This is a ques-
tion relating to a particular spy at a
particular moment. Now, the hon.
Member might put his supplementary
question on that,

Shri Hem Barua: May I know whe-
ther Government have taken any posi-
tive steps to screen all those new re-
cruits with Mongoloid faces, so that
any Chinese might not creep in?

Shri Y. B. Chavan: Yes, all the pre-
cautionary steps are being taken, and
I have made a reference to that in my
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reply alread;. Precautionary step:
have been taken and screening is
made.

Shri Surendranath Dwivedy: May I
know whether thig is the solitary case
that has come to notice or whether
there have been such cases previously
and proper precautions were not taken
in this case while recruiting persons
to the Army?

Shri Y. B. Chavan; That is the only
solitary case that has come to our
notice. There wag no such case be-
fore.

A

ofi fEma qeAmw o oTg o AgHEl
AT F g WA ¥ www &g
afzfedz ar ar 7@ f& =g wwan

2, T® &Y AT FY TS & A7 AT ?

Shri Y, B. Chavan: Yes, there was
a certificate when he was recruited,
and the certificate was from a local
businessman and it was to the effect
that he was a Gurkha,

ot @ : o gaw ag wedr gwr
7 3% a1 T4 95 qHST T4/ TAATT
¥ IAY ATEAT BT AL FHTAT AA ]

T FEY, P ZFRT AT RV I AT
Fqm g ?

sl FmeaTT W fsrzrT
78 & fr 9 &1 gewrdad A8 AT,
Fq¥E a7 ar gAR 9 g 9T, SR
q®T " Fgr fae ?

Shri P. K. Ghosh: May I know whe-
there any police enquiry or enquiry
through the Intelligence Branch is
made or not before recruitment?

Mr. Speaker: That answer has been
given already.

A T AT arEm : R’ AT
AT § 5 S s o & Far |
Wt 59 avg ¥ sfzfede WX & ar
AT GIHFIX H1 3 AYG & AfIF
&, R WAL AT IETT FY T ATHFT
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g a1 OF TTEIT F  AfefedFe o%
wOF; #qt fear war a4y fegfs ¥ 7

Shri Y. B. Chavan: I had only in-
cidentally mentioned that that man
happened to have a certificate from
a Jocal person who happened also to
be a businessman,

WRITTEN ANSWERS TO
QUESTIONS

Thermal Power Generation

457 J Shri S. C. Samanta:
‘3 Pr. P. N. Khan:

Will the Minister of Irrigation and
Power be pleased {0 state:

(a) the progress made i:n the utilis-
ation of washerv middlings in the gen-
eration of Thermal Power; and

(b) what are the economics «f a
power station using straight ccal and
middlings?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) At the beginning of the
second Five Ycar Plan no washery
middlings were being wutilised for gen-
eration of power. Middlings used in
the first year of the third P.an amount-
ed to 1'77 million tons. The utilis-
ation by the last ycar of the third Plan
period is anticipated to rise to 522
million tons.

(b) While more power would unat-
urally be available from an  equal
quantity of superior quality coal with
lower ash content as comparced with
middlings, superior quality coal is not
available for large-scale generation of
power. Middlings, which are a  by-
product of coal washeries, can be used
in thermal power stations and  are
available in larg® quantities, Besides,
while middlings have a fixed consis-
tency in the matter of their ash con-
tent, that would not be so with straight
coal. The use of middlings in the cir-
cumstances would be economical from
the national point of view.
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Overhaul of P.W.D.

Dr. U. Misra:
*468.{ Shri Harish Chandra
L Mathar:

Will the Minister of
pleased to state:

Finance be

(a) whether a team appointed by the
Committee on Plan Projects to go into
the speedy implemontation of  plan
programmes has reconmended a
thorough overhaul of the Public
Works Department set-up both at the
Centre and the States; and

(b) if so, what action has been taken
by Government to implement the re-
commcendation?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes. A copy of the mzin
recommendations is placed on the
Table of the House. [Placed in Libr-
ary. See No LT-760/63].

(b) The Government is studying the
recommendations and will take a de-
cision shortly as to which of the re-
commendations may be accepted and
what action shoulq be taken to  im-
plement them.

Bhakra Right Bank Power Project

*469. Shri Bishanchander Seth: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that Russian
engincers are visiting or have visited
this country in order to sign a contract
with the Government of India for the
execution of the :right bank Bhakra
power project;

(b) whether the designs submitted
by them have been approved by Gov-
ernment.

(c) if so, the details thereof; and

(d) what will be the expenditure in-
curred by Goverfment?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) A team of Russian
Design Engineers arrived in India on
24th November, 1962 to finalise the
project report prepared by them, after

discussion with the project authorities.
Another team is expected ‘o arrive by
the end of February, 1963 to finalise
the contract for the supply of equip-
ment.

(b) The designs have been approved
with minor modifications.

(c) The designs comprise the build-
ing of the Power Plant along  with
concrete sub-structures, electrical and
mechanical systems, gates and hoists,
steel structures, generating units in-
cluding turbines and generators with
station service, auxiliaries and 220 KV
set up sub-station.

(d) The total estimated cost of the
Project including Transmission Lines
etc. is approximately Rs. 3535 crores.

Indian Officials to Internaticnal
Meetings

eqno. S Shri Yashpal Singh:
“\_ Shri Bishanchander Seth:

Will the Minister of Finance be
pleased to state the steps Government
have taken or contemplate to tuke with
regard to dcputations of officials and
non-officials to various Iniernational
meetings in view of the National
Emergency and the foreign exchange
position?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwarl
Sinha): In view of the Emergency and
the foreign exchange position, pro-
posals for deputations abroad are scru-
tinised very strictly and, as far as
possible, only those which are un-
avoidable or are likely to lead to sub-
stantial saving in foreign excharge or
relating to the defence effort or of
direct benefit to administration are per-
mitted.

M.B.B.S. Course

Shri P, C. Borooah:
*471. 0 Shri Hem Raj:
Shri Mantri:

Will the Minister of Health be pleas-
ed to state:

(a) whether the Central Govern-
ment have asked the State Govern-
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ments to reduce the duration of the
M.B.B.S. course to four and a half
years and also provide for compulsory
service in the military or Government
dispensaries before permanent regis-
tration; and

(b) if so, the reasons therefcr?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Medical
Council of India have revised the cur-
riculum for the M.B.B.S, cours» in the
light of the latest developments and
advances in medical education. The
revised curriculum is of 4} years’ dur-
ation followed by compulsery house-
manship for one year. The Council
have asked the universities to adopt
the reviseq curriculum from the acade-
mic year 1963-64. The Council have
inter alia recommended that the candi-
dates after passing the final M.B.B.S.
examination be provisionally register-
ed and that before granting permanent
registration they wil] ke required to
undergo compulsory rotating house-
manghip for a period of 12 months in
an approved hospital or Health Centre.
This is expected ‘o give them better
training than internship. Work in the
defence medical services or any other
medical institution recognised for the
purpose will also serve the same pur-
pose. The Government of India have
requested the State Governments,
medical institutions etc., to adopt the
measures suggested by the Council
immediately in order to meet the
shortage of doctors and the increased
necd for doctors in the present emer-
gency.

Rajasthan Canal

*472. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether a meeting of the Chief
Secretaries of the Punjab ond
Rajasthan was held about two or three
months back for the finalisation of the
colonisation policy of the Rajasthan
Canal; and

(b) if so, the decisions arrived there-
at?
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The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) and (b). Two meetings
between the representatives of  the
Governments of Punjab and Rajasthan,
and three meetings between the Secre-
tary, Union Ministry of Irrigation and
Power and the Chief Secretaries of
Punjab and Rajasthan, have been held
in 1962. The last meeting with the
Chief Secretaries of Punjab and
Rajasthan was held on 14th September,
1962. The discussions have not yet
been concluded and it will take some
time more before the colonization
policy for the Rajasthan Canal is
finalised.

Power Failures in Delhi

*473. Skri Shiv Charan Guptia: Will
the Minister of Irrigation and Power
be pleased to refer to the replies given
to Starred Question Nos. 37 and 51 on
the 9th November, 1962 and state:

(a) whether Government have taken
any decision on the recommendations
made by the Kumar Committee,
Dharma Vira Committee and Danle
Committee appointed to c¢nquire into
the power failures :n Delhi during
1961 and 1962; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) and (b). 'The Damle
Committee has not so far submitted its
report. A statement iandicating the
present position of the action taken on
the recommendations of the other two
Committecs is laid on the Table of the
House. [Placed in Library. See No.
LT-761/63].

Family Planning in Delhi

*475, Shri Y. D. Singh: Will the Min-
ister of Health be pleased {o state:

(a) whether the attention of Govern-
ment has been drawn to the reports
appearing in the Press indicating the
hostility of the public and the local
bodies of the Delhi to the programines
of family planning;
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(b) whether Government have de-

cided to “go slow” with the family
planning programmes; and

(c) the amount of moncy which

would be saved as a result of this new

approach to family planning pro-
grammes?

The Minister of Health (Dr. Sushila
Nayar): (a) Government have seen
reports which show that the Delhi
Municipal Corporation have decided
to make financial provision for the
continuance of family planing pro-
grammes during 1963-64. In the public
also jmportance of family planing is
being realised more and more.

(b) and (c). Governraent have not
decided to go slow with the family
planning programmes,

Power Projects

*476. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some
power projects which were nearing
completion have been given top
priority in their completion;

(b) if so, which ure the projects that
will be completed and by what time;
and

(c) the steps that have been taken
to speed up the work?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) Yes, Sir.

(b) and (c¢). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT—763/63].

Adulteration of Foodstuffs and Drugs

*477. Shri Hari Vishnu Kamath: Wil]
the Minister of Health be pleased to
state:

(a) the measures taken against the
manufacture and sale of adulterated,
spurious and unbrandad foodstuffs and
drugs since the 26th October, 1962;

(b) whether any legislation is con-
templated by Government in this re-
gard; and

(c) if so, when the relevant Bill is
likely to be introduced in Parliament?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). A statement con-
taining the requisite information is laid
on the Table of the Sabha. [Placed in
Library. See No. LT-764/63.]
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Kolar Gold Miney

*479 Shri Mohsin: Will the Minister
of Finance be pleased to state:

(a) whether the Central Gevernment
have taken over the Kolar Gold Fields
from the Mysore Government;

(b) if so, on what terms and the
amount of compensation paid to the
State Government; and

(c) whether Government intend to

take over other Gold Mines of Mysore
State?
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The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a)
Yes, Sir.

(b) Compensation payable to the
State Government is under negotiation.
Besides compensation, the State Gov-
ernment will also receive royalty at a
fixed rate of 6} per cent. of the sale
price of gold produced and also Dead
rent, surface rent cic. undey the
Mineral Concession Rules. They will
aiso be entitled to reimbursement of
certain taxes which would otherwise
have been payable to them.

(c) Yes, Sir. It has been decided
in principle that the Hutti Gold Mines
should be taken under the adminis-
trative control of the Central Govern-
ment.

Himalayan Herb for Cancer

*480. Shri Hem Raj. Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that a herb
grows in the Himalayas in the Dehra
Dun region which is useful for the
treatment of cancer;

(b) whether any research has been
made on it; and

(c) if so, with what result?

The Minister of Health (Dr. Sushlia
Nayar): (a) The plant botanically
known as ‘Hippophae Salicifolia’ which
is understood to be growing on  the
Himalayan ranges is rcported to be
useful in the treatment of cancer.

(b) The Indian Cancer Research
Centre at Bombay hag carried cut cer-
tain preliminary laboratory tests on
the bark of this plant,

(c) The tests carried out so far per-
tain only to two types of experimental
tumours in mice and rats. On an
average 60 to 70 per cent. inhibition of
the tumour growth was found in mice
treated with the extracts as compared
to the growth in untreateq cases. The
experiments are still in progress.
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Godavari and Krishna Rivers

*481  Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any proposal to link up
Godavari and Krishna rivers, to direct
the surplus waters of Godavari to meet
the demands of Krishna Basin is
under the consideration of Govern-
ment;

(b) if so, the details thereof; and

(c) whether this matter has been
discussed in the Southcrn Zonal Coun-
cil meeting?

The Minister of State in the Ministry
of Irrigation ang Power (Shri
Alagesan): (a) Yes, Sir; sucth a pro-
posal is under examination.

(b) The dectails.have yet 1o be work-
ed out.

(¢) No, Sir.

Bonus for Contractors

*482. Shri Yashpal Singh: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether it is a fact that his
Ministry has announced a bonus to
those contractors who  complete
emergency works within the shortest
possible time; and

(b) if so, the details thereof?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna); (a) Yes.

(b) To specd up the completion of
emergent works, so dcclared byla
competent authority, bonus may be
offered, at the time of signing of the
contract or subsequently at the
following scales:—

(i) For  contracts over Rs. 10
lakhs:—Rs. 1,000 for each day
saved on the completion date,
subject to a maximum of
Rs. 20,000 in all.

(ii) for contracts between Rs. §
lakhs and Rs. 10 lakhsi—
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Rs. 1,000 for each day saved on -

the completion date, subject to
a maximum of Rs, 10,000 in all.

(iii) Contracts for  works under
Rs. 5 lakhs:—} per cent of the
total payment under the con-
tract or Rs. 500 per day saved
on the completion date, sub-
ject to a maximum of Rs.

5.000 in all.

Delhi Master Plan

*483. Shri Shiv
Will the Minister of
plcased to state:

Charan Gupta:
Health be

(a) whether a High Power Com-
mittee with the Home Minister as
its Chairman has been appointed in
connection with the Master Plan of
Dclhi, regarding development of land
in U.P, and Punjab;

(b) if so, whether any meeting of
this Committee has taken place and
when; and

(c) what are the proposals for
development of metropolitan arca?

The Minister of Health (Dr.
Sushila Nayar): (a) Yes, Sir.

(b) and (c¢). No meeting has so
far taken place. The Master Plan
for Delhi has made a recommenda-
tion that the Melropolitan area com-
prising ring towns of Ghaziabad and
Loni in Uttar Pradesh, Faridabad,
Ballabgah, Bahadurgarh, Gurgaon and
Sonepat in Punjab and Narela in the
Union Territory of Delhi should be
developed according to Plan simul-
taneously with Delhi so that they
may be able to act as cffective
counter-magnets and prevent the
abnormal growth of Delhi.

Bank of China

*484 Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Bank of China has been closed down;

(b) whether an official liquidator
has been appcinted;

(c) whether any inquiiy has been
or is intended to be neld into the past
transactions and activities of the
Bank; and

(d) if it has been held the result
thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes.

(b) The Calcutta High Court has
appointed the official liquidator of
the Court as the liquidator of the
bank,

(¢) According to the provisions of
the law, it is for the official liquidator
to take any action which may be
necessary.

(d) Does not arise.
Anti-Sea Erosion Work in Kerala

1051, Shri Imbichibava: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any aid has been
given to the Kerala Government in
connection with anti-sea crosion work
during the Third Plan;

(b) if so, to what extent; and

(c) the progress so far made in the
exccution of the anti-sea erosion work
in the State?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Flood con-
trol, drainage, anti-waterlogging and
anti-sea erosion works form parts of
the same programme. An amount of
Rs. 421 lakhs has been allocated
under the programme for central loan
assistance to the State Government
during the Third Plan. A loan of
Rs. 59 lakhs was sanctioned to the
State Government during 1961-62, the
first year of the Third Plan.

(¢) The State Government have
reported that up to the end of Sep-
tember, 1962, a length of 20 miles and
1625 feet of seawall and 370 groynes
were constructed,
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Central Sales Tax Payable by Goa
Merchants

1052. Shri Balmiki: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that C
forms have not been supplied to Goa
merchants with the result that those
merchants have to pay 7 per cent
Central Sales Tax on inter-State
sales whereas in all other States such
merchants have to pay 1 per cent
Central Sales Tax; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Central Sales Tax Act, 1956 has been
extended to the territory of Goa,
Daman and Diu by the Goa, Daman
and Diu (Laws) Regulation 1962
The Lt, Governor is issuing the noti-
flcation under Section 3(2) of the
above Regulation specifying the date
from which the said Act shall be appli-
cable to these territories. Arrange-
ments have also been made for print-
ing and supply of ‘C’ forms for these
territories by the India Security Press,
Nasik. Dealers in these territories can
be registered under the Act and sup-
plied ‘C’ forms only after the notifica-
tion referred to above is issued by the
It. Governor.

Contributions to National Defence
Fund from Ex-Rulers of States

Shri P. C. Borooah:
Shri Hari Vishnu Kamath:
1053. £ Shri Bibhuti Mishra:
| Shrimati Vimla Devi:
| Shri P. Venkatasubbaiah:

Will the Minister of Finance be
pleased to state what contributions
have so far been received from the
Princes and Ex-Rulers of erstwhile
Indian States to the National Defence
Fund and how much have been
received in the form of gold?

The Minister of Finance (Shri
Morarji Desai): Separate figures of
contributions from Princes and Ex-
Rulers are not readily available.
Government also do not consider it
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appropriate to draw a distinction
between Princes and other donors.
Details of individual contributions of
Rs. 1,000 or above in cash and 10
tolas or above in gold received at
Delhi are already being published.
State Governments have also been
advised to undertake similar publi-
city of the contributions received in
the States.

Donation of Blood for Jawans

1054. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state:

(a) whether any blood donated for
the Jawans on the front has gone
waste during the emergency period;
and

(b) if so, how much?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of
India are not aware of any wastage
of blood donated for the Jawans.

(b) Does not arise,

Satpura Station Plant

1055. Shri D. C. Sharma: Will the
Minister of Finance be plecased to
state:

(a) whether the U. S. Government
have sanctioned another loan of
Rs. 11.95 crores to India for develop-
ing of additional Power capacity at
Satpura Station plant; and

(b) if so, the terms and conditions
of the loan and how it is proposed to
be utilised?

The Minister of Finance (Shri
Morarji Desai): (a) Tthe U.S. Gov-
ernment have announced their inten-
tion to extend a loan of Rs. 11'95
crores to the Government of India
for the Satpura Thermal Power Pro-
ject in the State of Madhya Pradesh.
The Loan Agreement has not yet
been signed.

(b) The loan is to be utilised ex-
clusively to finance the foreign ex-
change cost of goods and services
from U.S.A. required for the estab-
lishment of 300 megawatt thermal
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power plant with ancillary facilities.
In accordance with the pattern of
recent loans the loan would be re-
payable in dollars over a period of
40 years with a moratorium of 10
years. There would be no interest
but a credit fee of 3|4 per cent would
be payable.

LI1C. Bonus

1056. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the same bonus has
been declared by the L.I.C. for the
evaluation period 1960 and 1961 as
for the previous evaluation period;

(b) if so, the reasons therefor;

(c) whether some concessions are
proposed to be given to the Jawans in
respect of their insurance policies;
and

(d) if so, what are they?

The Minister of Finance (Shri
Morarji Desad): (a) Yes, Sir.

(b) The Valuing Actuary on the
basis of surplus disclosed as a result
of the valuation ag at 31st December,
1961 rccommended that the came rate
of bonus be declared as on the results
of the last valuation viz, as at 31st
December, 1959,

(¢) and (d). In view of the
National Emergency the Life Insur-
ance Corporation of India has grant-
ed the following concessions in res-
pect of the policies held by the Indian
Defence Services Personnel:—

(i) If any member of the Defence
Services Personnel is declared
missing or taken as a prisoner
by enemy, and if further pre-
miums under his life insurance
policy are not paid his policy
would be treated as in full
force provided he arranges
within a period of 6 months of
his recovery to pay the arrears
of premiums duc on his policy
with interest at £! per cent per
annum compounding yearly.

If he is not recovered but
declared dead, the Corporation
would pay full value of his
policy less the arrears of pre-
miums with interest due there-
on.

(ii) Ordinarily in case of Salary
Savings Scheme of the L.I.C.
where premiums are deducted
by the employer from the
salary, if the policyholder
leaves the employment of his
present employer he is required
to pay future premiums at an
enhanced rate. It has been
decided that if such a policy-
holder leaves his present em-
ployment to join the Armed
Forces he can continue to pay
the future premiums at reduc-
rates allowed under the Salary
Savings Scheme during the
period of Emergency provided
he agrees in writing to pay the
monthly premiums on or before
the due dates. If he does not
do so he has to pay premiums
at the enhanced rate as in case
of the members of general
public.

Cadaveric Blood

1057. Shri S. N. Chaturvedi: Will
the Minister of Health be pleased to
state: *

(a) whether any arrangements
exist in our country for collection and
use of cadaveric blood for transfusion
purposes in the present emergency;
and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

Indian Students going abroad for
Higher Studies

1058. Shri Sivamurthi Swamy: Will
the Minister of Finance be plcased to
state:

(a) whether any restriction has
been imposed cn tho:ie students who
wish to go abroad for higher studies



6197 Written Answers

in Medical and Engineering and other
courses on their own personal ex-
penses or on Government expenses;

(b) if¢so, whether any alternative
arrangements has been made to get
foreign exchange in respective coun-
tries on a reciprocal basis;

(c¢) if not, what are the general
rules to get necessary exchange for
higher studies through our Govern-
ment and also through host countries;

(d) how many students have
applied to go out for studies during
1960-62;

(e) how many of them got neces-
sary permission?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir,

(b) Scholarships and fellowships
are being made available by a number
of countries but this is not directly
connected with the question of res-
trictions imposed on release of foreign
exchange {0 students proceeding
abroad for higher studies. Available
scholarships and fellowships are being
utilised to the best advantage.

(c) Such of the students who fulfil
the criteria laid down from, time to
timc are released exchange by iie
Rescrve Bank of India on application.
As regards those who proceed abroad
on Foreign Government Scholarships
question of releasing exchange does
not crise except when the value of
the scholarship {falis short of the
normal release made to private
students. Wherever  there is short
fall forcign cxchange 1o the extent
admissible is released by the Reserve
Bank of India on application.

(d) The figure is not readily avail-
able. .

(e) From January 1960 to Septem-
ber, 1962 the Reserve Bank of India
aporoved 11944 applications  for
re.case of foreign exchange for
studies abroad. This is inclusive of
repeat (perodic) applications by those
already receiving education abroad.
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Training of Nurses

1059 Shri Shivamurthi Swami:
" Shri Balmiki:

Will the Minister of Health be
pleased to state:

(a) how many training centres at
present in the country are working
to train the nurses for 1Ist aid or
full-fledged nurse courses;

(b) the number of personnel
already trained and how many are
still undcr training;

(c) how many of them are male
and how many female in each case;

(d) whether any register has been
maintained giving addresses of private
doctory and nurses who will be ready
to sarve on the front or in Govern-
meny Iospitals or in civilian first
aid camps within earlicst possible
notice; and

(e) if so, the numbes thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) On the 31-12-1961 there
were 241 centres for the training ot
nurses, The number of centres set
up by State Governments for
auxiliary nurses is being collected;
State Governments have set up train-
ing centrcs for first aild and home
nursing but the numbcers are not
known. There were 234 centre; for
the training of auxiliary nurge wid-
wives. Upto the end of 1961, 35, 584
nurses (32,651 female and 2,933 male)
were registcred with the State Nurs-
ing Councils, 11668 students (10,867
female and 801 male) were under
training in the various institutions in
the country on the 31st December,
1961, and 2,851 nurses qualified during
the year 1961. There are nursing
auxiliarics under training whose
numbers are being collected.

(d) and (e). The Directorate Gene-
ral of Health Services are maintain-
ing registers—for private doctors
(graduates, licontiates and homoeo-
paths), po>stgraduate doctors and
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nurses—who volunteer for service in
the border areas for civil defence
work and for military nursing ser-
vice, ‘The number of persons regis-
tered so far is as follows:—

(i) Doctors (graduates, licen-
tiates and homoeopaths) 55

(ii) Post-graduate doctors
(specialist) 46

(iii) Nurses—
21 to 35 years—350 At 429
over 35 years—79 S

Information about maintenance of
gimilar registers by the State Gov-
ernments is not available.

Electricity Rates in Delhi

1060. Shri Maheswar Naik: Will
the Minister of Irrigation and Power
be pleased to state:

(2) wheiber it is a fact that the
Delhi Electric Supply Undertaking
ha; drawn up a new Schedule under
which the e¢lectricity ratos in Delhi
are sought to be increased so as to
boost up  Delhi  Electric Supply
Undertaking’s inceme by Rs, 50 lakhs
a year,

(b) if so, under what consideration;
and

(¢)  whether  Government  have
consented to the proposced increase?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes. The proposed
schedule is under considerution of the
Delhi Municipal Corporation.

(b) The proposals have bcen made
largely to cover— .

(i) increase in rales for bulk pur-
chase of power from the Punjab
State Electricity Board;

(ii) increase in the cost of coal;

(iii) programme of rural electrifica-
tion which the Delhi Electric
Supply Undertaking proposes
to carry out;

(iv) cost of providing street lighting
—cost of energy as well as
maintenance charges; and

(v) requirements of additional funds
for payment of interest on the
capital employed on fresh |
schemes.

(c) No, Under the Delhi Municipal
Corporation Act, 1957, the power in
respect of fixation of the rates of
supply vests entirely in the Municipal
Corporation.

LIC. Funds for Land Acquisition
and Develop t Sch

1061. Shri Maheswar Naik: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Life
Insurance  Corporation has made
available to his Ministry a sum of
Rs. 16} crores to finance the land
acquisition and development schemes
during the remaining  period of the
Third Plan;

(b) if so, on what terms and condi-
tions; and

(¢) how the fund has been appor-
tioned to different States?

The Minister of Works, Housing
and Rehabilitation (Shri Mchr Chand
EKhanna): (&) The Third Five Yecar
Plan envisages an outlay of Rs. 26
crores on Jand  acquisition and
development  schemes, of which
Rs. 16.5 crores is expected to be
provided by the Life Insurance
Corporation of India and the balance
of Rs. 9.5 crores in the Plan.

(b) The loans to be advanced by
the Corporation carry interest at 1
per cent above the bank rate prevail-
ing at the time of disburscment of
the loan, subject to a minimum of 5
per cent and are repayable in ten
annual equated instalments of princi-
pal and intercst, commencing from
the fifth anniversary of the grant of
loan-interest only being payable an-
nually at the stipulated rate during
the 1st four years.
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(c) The apportionment of Rs .26
crores earmarked for the scheme
(including Rs. 16.5 crores to be made
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available by the Life Insurance Cor-
poration) has been made as folows:—

Sl State Amount
No. (Rs. in lakhs)

1 Andhra Pradesh . 109
2 Assam . 238
3 Bihar . 150
4 Gujarat . . 68

5 Jammu & Kashmi 50*
6 Kerala . . 40
7 Madhya Pradesh 90
8 Madras 170
9 Maharashtra 350
10 Mysore 107
11 Orissa 50
12 Punjab 200
13 Rajasthan 50
14 Utar Pradesh . 300
15 West Bengal . . 235
16 Union Tcerritory of Dethi 610
Not yet allocaied 10
ToTAL . 2600

*Provisionally carmarked but not yct allocated.

Settlement of ¥amilies in

Dandakaranya
1062. Shri G. Ifohanty: Will the
Minister of Works, Housing and

Rehabilitation be pleased to state:

(a) whether all the families which
arrived in Dandakaranya during the
last year (1962) for settlement have
been moved to village sites;

(b) whether fully reclaimed agri-
cultural lands have been ullotted to
all of them;

(c) whether all families have been
supplied with bullocks and imple-
ments; and

(d) whether all the lands allotted
have becn cultivated this year?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) During the year 1962,
a total of 2707 families of displaced
persons moved to Dandakaranya from
West Bengal. 971 of these families
who had arrived in Dandakaranya by
the 15th May, 1962 had been moved
to village sites by the 30th November,

1962, No movement to village sites
takes place during the rainy season
in Dandakaranya which lasts from
June to October.

(b) and (c). 811 families were allot-
ted reclaimed agricultural lands and
151 families were supplied with
bullocks and 594 families were sup-
plied with implements upto the end
of November, 1962,

(d) Yes.

Refugees from NEFA

3 f Shri H. C. Soy:
*\ Shri Sivamurthi Swamy:

Will the Minister of Works,
Housing and Rehabilitation be pleased
to state what is the scheme short-
term and long-term to house and
rehabilitate the refugees from NEFA
as a result of the Chinese invasion?

106

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): No proposal has been
received from the North Eastern
Frontier Administration for the hous-
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ing or rehabilitation of the refugees
from NEFA. The question will be
considered if and when such a refer-
ence is received.

Practice of Witchcrafts in the country

1064. Shri H. C. Soy: Will the
Minister of Health be pleased to state
the special steps taken so far to eradi-
cate the practice of Witchcrafts and
similar quacks who carry on their
profession in tribal and non-tribal
country-sides of our country?

The Minister of Health (Dr. Sushila
Nayar): Legislation against quackery
exists in the States of Maharashtra,
Kerala and Gujarat. Other State
Governments were advised in May,
1961, to promote suitable legislation
prohibiting the practice of medicine
by quacks and unregistered persons.
Most of the State Governments are
taking necessary steps n this
direction.
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Sale of Defence Bonds in Foreign
Countries

1068. Shri Bibhuti Mishra: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment have arranged for the sale
of defence bonds in foreign countries
also; and

(b) if so, what is the response?

The Minister of Finance (Shri
Morarji Desal): (a) Yes, Sir.
Arrangements have been made for the
sale of 10-Year Defence Certificates
by the Indian Missions in Britain and
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U.S.A. with effect from 20th Decem-
ber, 1962.

(b) Figures of sales made so far
are not yet available,

Vamsadhra Hydro-Electric Project

1069. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the final approval for
the execution of Vamsadhra Hydro-
electric Project has been given; and

(b) if not, what are the reasons for
holding up the sanction?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Government
are not aware of any Hydro-electric
Scheme on the Vamsadhara niver in
Andhra Pradesh. However, an Irriga-
tion Project based on Vamsadhara
river was received from the Govern-
ment of Andhra Pradesh and is under
examination in the Central Water and
Power Commission.

Irrigation and Hydro-Electric Schemes
in Bihar

1070. Shri H. C. Soy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) which of the irrigation and
hydro-electric schemes in Bihar are
pending for final approval with the
Central Government; and

(b) whether in view of the emer-
gency any re-estimate of the schemes
is contemplated and if any schemes
are being postponed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a). 1. Gandak Hydro-
Electric Schemes with an installed
capacity of 15 MW.

2. Kosi Hydro-Electric Scheme
with an installed capacity of 20 MW.

The replies of the State Government
on the comments of Central Water
and Power Commission on the follow-
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ing irrigation schemes included in the
3rd Five Year Plan are aJso awaited:—

(i) Gumani Project.
(ii) Kamla Project.
(iii) Siktia Barrage Project.

High TLevel Canal

(iv) Sone
Scheme.

(b) This question was examined in
the Planning Commission, in consul-
tation with the representatives of this
Ministry. It emerged from the dis-
cussions that, broadly, all medium
irrigation Schemes should be executed
according lo programme and even
acrelerated to the extent feasible, so
that benefits accrued at the earliest
possible date. As regards major Irri-
gation Schemes, it was considered that
the Western Kosi Canal Project in
Bihar could be slowed down or defer-
red. No hydro-clectric scheme is
being postponed.

Short-fall in Business Target of L.I.C.

1071. Shrimati Vimla Devi: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that there
is likely to be. considerable short-fall
in the realisation of target fixed by
L.I.C. for business in 1962;

(b) if so, the exact extent of the
short-fall; and

(c) the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Figures of
business written by the Life Insurance
Corporation for the calendar year
1962 are not available as the Life
Insurance Corporation will henceforth
draw up its annual accounts on the
basis of the Financial Year ending
March 31st. As such it is not possi-
ble to say whether there has been or
will be any shortfall in business
written compared to targets originally
fixed.

General Pool of Residences ‘in
New Delhi

f Shri Buta Singh:
1072. 4 Shri Gulshan:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the maximum period upto
which an officer (other than Defence
Services) can retain a house in the
general pool of residences in New
Delhi consequent on his transfer out-
side Delhi;

(b) the number of such officers on
the 20th December, 1862 whose
families continwed to occupy such
residences in’ Man Nagar and Shan
Nagar for more than 3 months; and

(c) what action has been or is pro-
posed to be taken to get these houses
vacated to meet the rising demand for
accommodation during the present
emergency? e

The Minister of Works, Housing and
Rchabilitation (Shri Mehr Chand
Khanna): (a) Two months in case of
transfer within India, six months in
case of transfer outside India.

(b) Nil.
(c) Does not arise.

Prevention of Polio among Children

Shri A. K. Gopalan:
1073. {Shrl P. Kunhan:

Will the Minister of Health be
pleased to state:

(a) what steps are being taken by
Government for the prevention of
Polio among children;

(b) whether the mass vaccination
with Sabin’s live vaccine from USSR
carried out in Hyderabad has been
successful;

(c) whether such vaccination is to
be carried out in other parts of the
country also; and
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(d) the steps proposed to be taken
to improve the facilities for treatment
of polio?

The Minister of Health (Dr. Sushila
Nayar): (a) The possibility of manu-
facture of live oral polio vaccine in
the Haffkine Institute, Bombay and
the Pasteur Institute, Coornoor, is
being examined in consultation with
Dr. Albert A. Sabin who is now visit-
ing these Centres as a W.HO.
Consultant.

(b) The laboratory data and the
subsidence of cases of paralytic polio
among children in Andhra Pradesh
among whom vaccination was carried
out, indicate that Sabin vaccine was
effective.

(¢) and (d). It is intended to make
the vaccine available for the M.C.H.
and other health programmes of the
States as well as to the public. Vacci-
nation will be considered in the first
place in areas where the incidence
may be high.
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Palai Central Bank

1075. Shri Eswara Reddy: Will the
Minister of Finance be pleased to
state:

(a) the action taken against the
directors of Palai Central Bank for
malfeasance; and
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(b) whether there is any possibility
of paying a further dividend to the
depositors?

The Minister of Finance (Shri
Morarji Desai): (a) On the basis of
a report filed by the Official Liquida-
tor under Section 45G of the Banking
Companies Act, 1949, the Kerala High
Court has ordered the public exami-
nation of three directors. These
directors have, however, been granted
leave by the full bench of the Kerala
High Court to appeal to the Supreme
Court. The decision of the Supreme
Court is still awaited, but in the
meantime, the question of filing an
application for the assessment of
damages, as a result of misfeasance on
the part of the directors and other
persons connected with the bank, is
under consideration.

(b) A proposal for the declaration
of a further dividend to the deposi-
tors is likely to be placed very shortly
before the Kerala High Court by the
Official Liquidator.

Thermal Plant at Kottagudam

1076. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made up-to-date
regarding the setting up of 1,20,000
Kilowatt Thermal Plant at Kottagu-
dam, Andhra Pradesh;

(b) whether the amount of foreign
exchange required has finally been
assessed;

(c) if so, how the foreign exchange
is likely to be met; and

(d) whether there is any prospect
of this plant being commissioned by
1965-66, as originally scheduled?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Consulting Engineers
for the Project have been appointed.
Specifications for turbo generators and
boilers were finalised and tenders
invited. 'These are expected to be
received in January-February, 1863.

(b) Yes.
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(¢) Through a loan from the Inter-
national Development Association.

(d) Yes.

Functions and Powers of the
Comptroller and Auditor-
General of India

Shri Hari Vishnu Kamath:
1077. { Shri Harish Chandra
L Mathur:

Will the Minister of Finance be
pleased to state when Government
propose to introduce a Bill in Parlia-
ment defining the functions and
powers of the Comptroller and
Auditor General of India?

The Minister of Finance (Shri
Morarji Desai): In view of the emer-
gency it was decided to defer legis-
lation which was mnot particularly
urgent. It is proposed to review the
position regarding this Bill fairly
soon.

Remittances by Indians in East Africa
to Banks in India

1078. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to state:

(a) The names of banks in India
which have dealings with banks in
East Africa;

(b) whether statistics are available
regarding the remittances made by
Indians in East Africa through the
banks there to banks in India; and

(c) if so, the annual quantum of
such remittances during each year of
the quinquennium, 1st April, 1957 to
1st April, 1962?

The Minister of Finance (Shri
Morarji Desai): (a) The following
Indian banks have direct dealings
with banks in East Africa:—

1. Bank of Baroda Ltd.
2. Bank of India Ltd.

3. British Bank of the
East.

. Canara Bank Ltd.
. Central Bank of India Ltd.
. Chartered Bank.

. Comptoir National D’Escompte
de Paris.

. Eastern Bank Ltd.
9. Habib Bank Ltd.

Middle

-3 O U

[=-]

10. Hongkong & Shanghai Bank-
ing Corporation.

11. Indian Overseas Bank Ltd.
12. Mercantile Bank Ltd,

13. National
Ltd.

14. Netherlands Trading Society.
15. State Bank of India,
16. Union Bank of India Ltd.

& Grindlays Bank

17. United Commercial Bank Ltd.

In addition to these banks, other
authorised dealers in foreign exchange
may also be dealing with that terri-
tory either through their correspon-
dents in UK, or through other banks
mentioned in the list above,

(b) and (c). The statistics avail-
able with the Reserve Bank show
amounts remitted by Indians as weli
as others from British territories in
East Africa. It is, however, presumed
that the inward remittances from
British East Afica are by and large
sent by Indian residents in that
territory and represent transfers on
account of savings, family mainten-
ance, capital investment etc. The
following table shows annual quantum
of such remittances from 1st April,
1957 to 1st April, 1962:—

Amount
Year (in lakhs of rupees)
1957-58 911
1958-59 793
1959-60 810
1960-61 613
1961-62 346

—— e = ———
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Pre-Fabricating Plant

1079 [ Shri P. C. Borooah:
** 7\ shri Dinen Bhattackarya:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether negotiations are going
on with the Soviet Union for a
modern pre-fabricating plant;

(b) if so, how far the negotiations
have progressed till now; and

(c) what are the schemes for
expanding  pre-fabricated housing
industry in the country?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) The negotiations are now in a
fairly advanced stage.

(c) It is proposed to set up factories
at Bombay, Calcutta and Madras, for
the production of pre-fabricated
houses.

Beas Project Control Board

1080. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of meetings held
during the period from September to
December, 1962 of the Beas Project
Control Board;

(b) the main items discussed in its
various meetings;

(c) the decisions taken therein and
how they are going to be implemented;

(d) the number of villages to be
uprooted in the Pong Dam area during
1962-63 and 1963-64; and

(e) where such villagers are going
to be rehabilitated?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) One.
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(b) (i) A proposal relating to the
setting up of a rehabilitation com-
mittee; and

(ii) Economy in the execution of
the Beas Project.

(c) The decisions of the Board in
respect of these items were as
follows:

(i) The proposal was accepted,
and the Secretary, Beas Con-
trol Board, was asked to take
further necessary action in
the matter.

(ii) Project compensatory allow-
ance and Rent Free accom-
modation concession at some
established towns were with-
drawn, with effect from 1st
December, 1962.

(d) 1962-63 Nil.
1963-64 Three.

(¢) In the Rajasthan Canal Arca.
Blood Plasma

1 f Shri Yashpal Singh:

log \ Shri Bishanchander Seth:

Will the Minister of Health be
pluased to stale:

(2" whether it is a fact that her
Ministry has made arrangcments to
convert blood into plasma;

(b) if so, the details thereof;

(¢) how many plants are being sct
up for this purpose and the location
of the same;

(d) the total quantity of blood so0
far donated by the public; and

(e) how far this has been utilised?

The Minister of Health (Dr.
Sushila Nayar): (a) Yes.

(b) (i) Liquid Plasma units at
present working in various States are
as indicated below:—
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Name of State No. of Location
Units
1. Bihar . . One Darbhanga.
2. Madhya Pradesh . One Jabalpur.
3. Madras . . One Guindy.
4. Maharashira Six. Bombay and Poona,
5. Uttar Pradesh Two Varansi and Izatngar
6. Punjab . Two Amritsar and Kasauli
7 West Bengal One Calcutta.
8. Delhi . two Deli
(ii) Dry plasma units at presentexist at the following places:
Name of State No. of Location
Units.
1. Maharashtra Two Bombay & Poona
(Armed  Forces
Medical College).
2. Punjab . One Kasauli

(c) It is proposed t0 instal four
more Dry Plasma Units at Ahmeda-
bad, Calcutta, Chandigarh  and
Madras, The Decfence Ministry also
has proposals for setting up two dry
plasma units.

(d) 700 unitis, each unit consisting
of 500 cc.

(e) All the blood collected from the
public is being fully utilised for
Defence purposes. '

Construction of Spurs on Feni River

1082. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Pakis-
tan is constructing spurs at various
places on the river Feni, the south-
western border between the Tripura
State and the East Pakistan in viola-
tion of 1959 agreement between the
two Governments;

(b) if so, how many spurs have
already been constructed by Pakistan;
and

(¢) what is Government’s reaction
thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Till 2nd January, 1963, Pakistan
had constructed 14 spurs at Sabroom
and 3 at Baishanabpur,

(c) The Tripura Administration
have lodged a protest with the Gov-
ernment of East Pakistan. Necessary
steps are being taken by the Tripura
Administration to counter the possible
ill-effects on Indian territory of the
spurs constructed by Pakistan.

Children’s Health Scheme in Delhi

1083. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Delhi Administration hag decided to
drop Children’s Health Scheme;

(b) if so, whether the Indian Coun-
cil of Child Welfare and the Plan-
ning Commission were consulted; and

(c) the reasons for dropping this
scheme?

The Minister of Health (Dr. Sushila
Nayar): (a) and (c). No; the ‘Meh-
rauli Pilot Project’ for the integrated
Maternity and School Health Services
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in the Mehrauli Development Block
has been deferred by the Delhi
Administration for one year on
account of the Emergency.

(b) No.
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Transfer of D.V.C. Headquarters

1085, J Shri Indrajit Gupta:
* " Shri Brij Raj Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the scheme to shift the
D.V.C. headquarters from Calcutta to
Maithon has now been given up;
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(b) whether any Department or
part thereof the D.V.C. headquarters
has been transferred to Maithon;

(¢) if so, the reasons for such trans-
fer and the number of staff involved;

(d) the cost incurred on such trans-
fer and manner of its allocation bet-
ween the three Governments con-
cerned; and

(e) steps taken to minimise the
hardships of the transferred staff?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Yes. The Operation and Main-
tenance Wing of the Eleotricity
Department of the Corporation has
been transferred to Maithon.

(c) The transfer has been effected
in the interests of operational effi-
ciency. Sixty-two officials are involv-
ed in the transfer.

(d) Rs. 15.61 lakhs to be shared
equally by the three participating
Governments,

(e) Educational facilities upto the
High School standard have been pro-
vided. Existing amenities are being
improved. Construction of quarters
for the staff of Operation and Main-
tenance +‘Wing at Maithon is being
expedited and all the quarters are
expected to be ready by October, 1963.
For the present, the best possible
arrangements have been made at
Maithon for their temporary accom-
modation. The Corporation has also
sanctioned financial concessions to the
staff for about a year in the shape of
special allowances to the extent of
20 per cent. pay subject to a maxi-
mum of Rs. 100 p.m.

Kuthiyadi and Balipattam Projects

1086. Shri A. V. Raghavan: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether there is any proposal
before Government to defer the
implementation of the Kuthiyadi-
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Hydro-Electric Project and the Balia-
pattam project in Kerala;

(b) if not, when the above project
will be completed; and

(c) whether necessary sanction has
been granted for the above by the
Planning Commission?

The Minister of State in the Minis-
try of Icrigation and Power (Shri
Alagesan): (a) No.

(b) These schemes are expected to
be completed during the 1V Five Year
Plan period.

tc¢) No. In order to avoid delay in
the implementation of the Kuthiyadi
Hydro-Electric Scheme, the Planning
Commission have stated that they
have no objection to the State Gov-
ernment taking certain preliminary
and preparatory action and incurring
expenditure on certain items. As
regards the Baliapattam (Valapat-
tanam) Irrigation Project, this has
been included in the III Plan but not
vet sanctioned by the Planning
Commission.

Water Supply to Rajasthan

1086A. Shri Harish Chandra Mathur:
Will the Minister of Health be pleased
to state:

(a) whether the Government of
Rajasthan made out a special case
and requested this year (1962-63) for
assistance from Centre for water sup-
ply during the Third Plan period; and

(b) if so, what is the State Gov-
ernment’s demand and Central Gov-
crnment’s reaction thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of Rajasthan have asked for a
provision of Rs. 13.2 crores during
the Third Five Year Plan period for
Rural Water Supply Schemes in addi-
tion to the existing allocation in the
State Plan. The question of additional
grants for Rural Water Supply
schemes in the States will be con-
2549 (Ai) LSD—4,
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Matter of Urgent

Public Importance
sidered after a complete picture of
the problem of the rural water supply
in the country is available on the
basis of the surveys and assessment
of the problem to be undertaken by
the Special Investigation Divisions
being set up in the States.

12.08 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMBORT-
ANCE

RAILWAY TROLLEY ACCIDENT NEAR
PATALPANI ON WESTERN RAILWAY

Dr. L. M. Singhvi (Jodhpur):
Under rule 197, I call the attention of
the Minister of Railways to the fol-
Jowing matter of urgent public im-
portance and I request that he may
make a statement thereon: —

“The Railway trolley accident
near Patalpani station of the West-
ern Railway on the 18th of Janu-
ary, 1963.”.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): On 18th January, 1963, the
Assistant Permanent Way Inspector,
Choral, was transporting rails by
Material Trolley (Dip Lorry) between
Patalpani and Kalakund stations
about 10 kilometres apart on the
Mhow-Khandwa Section of the West-
ern Railway, after blocking the line
against movement of trains. The
trolley was loaded with 36 numbers
50 1b. rails and the Assistant Perma-
nent Way Inspector along with his 23
men were on the trolley which was
being propelled by hand. At about
12.45 hours, when the trolley ap-
proached mile 325/15 near Tunnel No.
4, it capsized, resulting in the instan-
taneous death of 10 men including
the Assistant Permanent Way Inspec-
tor, Choral, Four men sustained
serious injuries and 9 men were
slightly injured. The Assistant Per-
manent Way Inspector, Mhow who
was following at some distance behind
by push trolley rushed to the nearest
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|Shri Shahnawaz Khan]

station and arranged for a Relief
Train from Mhow with a Medical Van.
The injured persons were taken by
the Relief Train at about 15.00 hrs.
to Indore and admitted in the M. Y.
Hospital. All the 13 persons are
reported to be out of danger,

The dead bodies. after being cleared
by the Police, were handed over to
their dependcnts, Some cx-gratia
payment has also been made.

A joint enquiry by Junior Adminis-
trative Officers has been ordered by
the General Manager to enquire into
the cause of the accident,

Dr. L. M. Singhvi: At what specd
was this trolley moving? Was it mov-
ing at a speed faster than that per-
mitted by the rules” Has it been
brought to the notice of Government
that these rolley ‘movements are
usually at a speed faster than is
permitted by rules?

Shri Shahnawaz Khan: That would
be known when the result of the joint
inquiry which is in progress is avail-
able.

Dr. L. M. Singhvi: By when is the
inquiry likely to be concluded? Also,
will the Minister be pleased to lay
the report of the inquiry on the
Table?

Shri Shahnawar Khan: ] hope it
will not take very long. If you so
desire, we shall have no objection to
placing the report{ on the Table.

Shri S. M. Banerjee: Is it a fact that
the trolley was overloaded and the
instructions in that regard were not
followed?

Mr. Speaker: That is to be found
by the inquiry—all those facts.

Shri Bade: Are Government aware
of the fact that this trolley was carry-
ing 30 feet beams and 23 labourers
were over it and this was not allow-
ed or permitted by the authorities?
1f so who is responsible for permitting
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these 23 persons {0 sit on the beams
30 feet long. the carriage of which
wags also not permitted?

Mr. Speaker: This is also not per-
mitted to be asked before the investi-
gation is completed.

Shri Bade: 30 feet beams  were
carried.

Mr. Speaker: The inquiry will re-
veal all that.

Shri Indrajit Gupta: But the Minis-
ter is willing to reply.

Mr. Speaker: If the Minister 1s
willing t{o reply, let him do so.

The Minister of Railways (Shri
Swaran Singh): The important thing
in this connection is that this was a
hand-propelled trolley. Secondly, all
the persons concerned were either
workers connected with railway work
or employees of the railways, and it is
presumed that whatever they did they
should have done with their eyes open.
1 do not know what other control of
the type which the hon. Members are
indicating could be imported. There
was an APWI also on the trolley itself.
So the exact circumstances in which
the accident took place would be
known only after the result of the
inquiry.
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Ziferi oA & AT A AT Y AT F
Y g f F & AV 97 Ay ¥
ov §F a7 wE g 7 43 3 7 afz A,
AT AT STYET TEAGHE TAT TEHEA AT
&1 fa=me v § 7

=t v fag : 7 A% faa oAw
F1% FPaST TEY 4 | FIH F94 qT8 ATZHT
g

W gorerw fag ;- FW FTA AT
e Y a1 IR 9 A FT AT F
T |
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ot v fag w0 FT AT ATIAT

q AT IAH TG TF To flo Teo
To T, W¥ IAF FIT A WG AT

ATE & A1 A /WA § A7 747 % qF
& BT TR AT T FTH 6T O

Shri S. M. Banerjee: I seek your
protection. We table adjournment
motions or calling attention notices on
the basis of some information which
is available to us. Here a specific
question was asked whether it was
overloaded and whether more than
23 workers were sittting on it. The
Minister denies us even this informa-
tion. If this is to be so, what is the
use of our tabling questions or calling
attention notices?

Shri Swaran Singh: 1 do not deny
or confirm anything. I say that as a
result of the inquiry, it will be known
as to what was the permissible load
and if there was any overloading etc.

Mr. Speaker: That was only to be
enquired from mc and not from the
Minister, because I had said that all
these things would be known only
after the inquiry had been completed.
So that question was directed towards
me. q

Shri Ranga (Chittoor): Meanwhile,
he is expressing an opinion which
would more fittingly come from the
"inquiry.

Mr. Speaker: Yes. Shri S M.
Banerjee is an old Member of this
Parliament. He knows that when an
inquiry has been instituted, all these
things will be known on its comple-
tion. But he goes on asking for these
things. v

Shri S. M. Banerjee: Factual things.

Mr. Speaker: Is the inquiry to find
out only the legal things and not the
factual things?

Shri S, M. Banerjee: Yes.

Mr. Speaker: No, no. On the 18th
January the accident took place. An
enquiry has been instituted. Still, we
are just in the beginning.
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INSURANCE (AMENDMENT) RuLEs, EtcC.

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table—

(i) a copy each of the following
papers: —

(a) The Insurance (Amend-
ment) Rules, 1962 published
in Notification No. G.S.R.
1604 dated the 1st Decem-
ber, 1962 under sub-section
(3) of section 114 of the
Insurance Act, 1938.

[Placed in Library. See
No. LT-713/63].

(b) The Emergency Risks
(Goods) Insurance Scheme
published in Notification
No. S.0. 3945 dated the 28th
December, 1962 under sub-
section (6) of section 5 of
the Emergency Risks

(Goods) Insurance Act,
1962,
[Placed in Library. See

No. LT-714/63].

(c) The Emergency Risks (Fac-
tories) Insarance  Scheme
published in Notificalion
No. S.O. 3946 dated the 28th
December, 1962 under sub-
section (7) of section 3 of
the Emergency Risks (Fac-
tories) Insurance Act, 1962

[Placed in Library. See
No. LT-715/63].

(d) S.0. No. 3953 dated the
28th December, 1962 under
sub-section (2) of scction 3
of the Emergency Risks
(Goods) Insurance Act,
1962, specifying the goods
not insurable under the said
Act.

[Placed in Library. See
No. LT-716/63].
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(ii) a copy each of the following
Notifications under section 20

of the Emergency Risks (Fac-
tories) Insurance Act, 1962: —

(a) S.O. No. 3947 dated the
28th December, 1962,

(b) S.O. No. 3948 dated the
28th December, 1962,

[Placed in Library. See
No. LT-717/63].

(iii) a copy of the Third Valuation
Report of the Life Insurance
Corporation of India as at
31st December, 1961, under
section 29 of the Life Insur-
ance Corporation Act, 1956.
[Placed in Library. See No.

LT-718/63].

ARNUAL REPORT OF THE NATIONAL
BuUILDINGS CONSTRUCTION COR-
PORATION LIMITED
The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S. Naskar) on behalf of Shri
Mehr Chand Khanna: 1 beg to lay
on the Table a copy each of the fol-

lowing papers:—

(i) (a) Annual Report of the
National Buildings Construc-
tion Corporation Limited, New
Delhi, for the year 1961-62
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
_ section (1) of section 619A of
the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Corporation.

[Placed in Library. See No.
LT-719/637.

(ii) (a) Annual Report of the
Hindustan Housing Factory
Limited, New Delhi, for the
vear 1961-62 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-Genera] thereon,
under sub-section (1) of sec-
tion 619-A of the Companies
Act, 1956.
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(b) Review by the Government
on the working of the above
Company.

[Placed in Library, See No.
LT-720/63.]

NOTIFICATIONS UNDER PREVENTION OF
Foop ADULTERATION AcT, 1954

The Minister of Health (Dr. Sushila
Nayar): 1 beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-
section (3) of section 24 of
the Prevention of Food Adul-
teration Act, 1954: —

(a) Notification No. F. 5(18)-

MPH/60 published in Tri-

v pura Gazette dated the 21st

July, 1962, making certain

further amendment to the

Tripura Prevention of Food
Adulteration Rules, 1958.

(b) Notification No. 254/62|106-
27/62(G)-Vol, I published
in Andaman and Nicobar
Gazette dated the 5th De-
cember, 1962, making cer-
tain amendment to the
Andaman and Nicobar Is-
lands Prevention of Food
Adulteration Rules, 1960.

[Placed in Library. See No.
LT-721/63.]

(ii) a copy of Report of the Indian
Delegation to the 15th Ses-
sion of the Regional Com-
mittee for South East Asia
of the World Health Organi-
sation held at New Delhi
from the 18th to 24th Sep-
tember, 1962.

[Placed in Library. See No.
LT-722|63.1
AMENDMENT TO THE DELHI SALES
Tax RULES
The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
1 beg to lay on the Table—

(i) a copy of Notification No.
F. 4(33)/62-Fin.(E) published
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in Delhi Gazette dated the
17th November, 1962, making
certain further amendment to
the Delhi Sales Tax Rules,
1951, under sub-section (4)
of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the Union
Territory of Delhi.

[Placed in Library. See No.

LT-723/63.]

(ii) a copy each of the following

Notifications under section 38
of the Central Excises and
Salt Act, 1944, making certain
further amendments to the
Central Excise Rules, 1944:—
(a) G.S.R. 1652, dated the 8th
December, 1962
(b) G.S.R. 1693, dated the 15th
December, 1962
(c) G.S.R. 1737, dated the 22nd
December, 1962
(d) G.S.R. 1738, dated the 22nd
December, 1962

(e) G.S.R. 58, dated the 8th
January, 1963.

(f) G.S.R. 73, dated the 12th
January ®1963.

[Placed in Library. See No.
LT-724/63.]

(iii) a copy of Notification No.

S.0. 3868, dated the 22nd De-
cember, 1962, under sub-
section (5) of section 287 of
the Income Tax Act, 1961,
publishing the names and
other particulars of persons
on each of whom a penalty
of less than five thousand
rupees was imposed.

[Placed in Library. See No.
LT-725/63.]

(iv) a copy each of the following

Notifications under sub-sec-
tion (4) of section 43B of the
Sea Customs Act, 1878 and
section 38 of the Central
Excises and Salt Act, 1944,
making certain further
amendments to the Customs
and Central Excise Duties

Export Drawback (General)
Rules, 1960: —

(a) G.S.R. 1614, dated the 1st
December, 1962.

(b) G.S.R. 1657, dated the 8th
December, 1962.

(¢) G.S.R. 1658, dated the 8th
December, 1962.

(dJ G.S.R. 1659, dated the 8th
December, 1962.

(e) G.SR. 1660, dated the 8th
December, 1962.

(f) GS.R. 1661, dated the 8th
December, 1962.

(g) G.S.R. 1662, dated the 8th
December, 1962.

(h) G.S.R. 1701, dated the 15th
December, 1962.

(i) G.S.R. 1742, dated the 22nd
December, 1962.

(j) G.S.R. 1743, dated the 22nd
December, 1962.

(k) G.S.R. 1794, dated the 29th
December, 1962.

[Placed in Library. See No.
LT-727/63.]

(v) a copy each of the following

Notifications under sub-sec-
tion (4) of section 43B of the
Sea Customs Act, 1878:—

(a) G.S.R. 1656, dated the 8th
December, 1962.

(b) G.S.R. 1664, dated the 8th
December, 1962 containing
erratum to G.S.R. No. 1403
dated the 27th October,
1962.

(¢) G.S.R. 1698 dated the 15th
December, 1962.

(d) G.S.R. 69 dated the 12th
January, 1963,

(e) G.S.R. 70 dated the 12th
January, 1963.
[Placed in Library. See No.
726/63.]
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(vi) a copy each of the following
papers: —

(a) Notification No. 16/62 dated
the 1st January, 1963 mak-
ing certain amendments to
the Industrial Finance Cor-
poration (Issuc of Bonds)
Regulations, 1949, under
sub-section (3)  of  section
43 of the Industrial Finance
Corporation Act, 1948.
[Placed in Library. See No.
LT-728/63].

(b) The Estate Duty (Distribu-
tion) Rules, 1963 published
in Notification No. G.S.R. 65
dated the 12th January,
1963, under sub-section (2)
of section 4 of the Estate
Duty (Distribution) Act,
1962,

[Place in Library. See No.
Lt-729/63].

(¢) A copy of the Accounts of
the Rehabilitation Finance
Administration for the year
ended 31st December, 1960
along with the Audit Report
thereon, under sub-section
(4) of section 16 of the
Rehabilitation Finance Ad-
ministration Act. 1948.
LT-730/63).

Shri Hari Vishnu Kamath: On a
point of clarification. 1 invite your
attention to Item Nos. iv and v where-
in the Sea Customs Act, 1878, has
been mentioned. You are well aware,
Sir, that both the Houses of Parlia-
ment passed the Customs Bill as codi-
fied in the last session, or rather the
earlier part of this session. 1 believe,
but T am not sure. that it has been
assented to by the President. If it has
been assented to. 1 do not know
whether rules under the old Act are
being framed still. The old Act has
been repealed.

Shri B. R. Bhagat: That is a sepa-
rate mattcr. Rules are being framed
under the old Act.
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Mr. Speaker: What i: the position
of the latest Act passed? Has it been
assented to, and are the rules being
framed under that, or still under the
old Act?

Shri B. R, Bhagat: This is under
the old Act. Under the new Act
ruies are being framed. The new Act
has not yct come into effect. We pro-
pose to bring it into effect by Ist
February or so.

Shri Hari Vishnu Kamath: Has the
President assented to it? What is the
positton?

Mr. Speaker: There might be a
provision that it will come into force
from such and such a date.

Shri Hari Vishou Kamath: Why has
it not come into force

Shri Morarji Desai: Assent has been
given, and it will come mto farce
from 1st February or so, I am not
quite sure.

ANNUAL REPORT OF THE NATIONAL
MINERAL  DEVELOPMENT CORPORATION
LimrITeD

The Deputy Minister in the Minis-
try of Mines anqg Fuel (Shri Hajar-
navis): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report of the National
Mineral Development Carpo-
ration Limited, New Delhi,
for the year 1961-62 alang
with the Audited Accounts
and the comments of the
Comptroller and Auditor
Genera] thereon.

(ii) Review by the Government
on the working of the above
Corporation.
|Placed in Library. See No.

LT-731/63].

INpDIAN NAvVAL RESERVE AND THE INDIAN
NAvVAL VOLUNTEER RESERVE (AMEND-
MENT) REGULATIONS, 1962
The Deputy Minister in the Minis-

try of Defence (Shri D. R. Chavamn):

I beg to lay on the Table a copy of
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the Indian Naval Reserve and the
Indian Naval Volunteer Reserve
(Amendment) Regulations, 1962
published in Notification No. S.R.O.
329 dated the 22nd December. 1962,
under section 185 of the Navy Act,
1957,

|Placed in Library, Sce No. LT-
732'63].

ReporT ON THE THIRD GENERAL Ermc-
TION TO THE ORIssA LEGISLATIVE
ASSEMBLY, 1961
The Deputy Minister in the Minis-

try of Law (Shri Bibudhendra

Mishra): 1 beg to Jay on the Table a

copy of the Report on the Third

General Election to the Orissa Legis-

lative Assembly, 1961,
|Placed in Library, See No. LT-

733:63].

Shri Hari Vishnu Kamath: With
regard to this, we welcome the
Report. but may 1 know whether it
is a constitutional obligation or a
statufory obligation.

Mr. Speaker: He is asking from
whom?

Shri Hari Vishnu Kamath: Fron.
vou, Sir.

Mr. Speaker:
all these things,

I do not remember

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 820,
DATED 6-9-1962

12.15 hrs,

The Minister of Steel and Heavy
Industries (Shri C. Subramanium):
In reply to a supplementary question
on starred question No. 820 by Shri
Tyagi, as to the amount of outstand-
ing dues, from the Main Producers
of steel, 1 had given the following
figures:—

TISCO Rs. 11 99 crores
1I1SCO Rs. 523 -
MISW Rs. 119 ”»
BHILAI Rs. 1°58%

ROURKELA  Rs. 25 lahhs
DURGAPUR Rs. 39 lakhs
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The above figures represented the
position of gross bills issued as on
1st January, 1961. Since in reply to
the main question the position as on
31st July, 1962 was given, I should
like to explain that on that date the
position of grogs claims outstantling
was as follows:—

TISCO Rs. 622 96 lakhs
1ISCO Rs. 513 06 "
MISW Rs. 13 68 "
BHILAI Rs. 145 35§ 5
ROURKELA Rs. 14252 “
DURGPUR Rs. 12 78 »

As explained by me in reply to ano-
ther supplementary question by Shri
Hedda, these figures are of gross out-
standings and do not take into acco-
unt payments which were due to the
Companies, on account of certain
counter claims, which would reduce
the outstandings.

12:18 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 264,
DATED 20-11-1962

The Minister of State in the Min-
istry of Food and Agriculture (Shri
Ram Subhag Singh): While answer-
ing supplementaries on  Starred
Question No, 264 in the Lok Sabha
on 20th November, 1962, I had given
certain replies which did not indicate
the correct position in regard to the
information sought for in the sup-
plementaries. A statement indicating
answers given by me in the supple-
mentaries and the correct position in
regard to these supplementaries  is
Jaid on the Table of the House.
|Placed in  Library. See No. LT-
735,63.]

Shri Hari Vishnu Kamath: If it is
not 100 long, it can be read out.

Dr. Ram Subhag Singh: Shri
Kamath had asked: why should we
feed other countries when we are
not able to feed our own people? The
correct reply is as follows: As the
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problem is one of international co-
operation in meeting an emergency
and assisting economic and scientific
development, it deserves to be sup-
ported. !

12.20 hrs,

STATEMENT RE: GOLD CONTROL
SCHEME

Shri Morarji Desai: Sir, the state-
ment is six pages long.

Mr. Speaker: He may lay it on
the Table. !

Shri Morarji Desai: I lay it on the
Table. [Placed in the Library, See
No. LT-734/63].

Shri Daji (Indore): As the state-
ment is a very important one, 1 re-
quest that it may be circulated to
Members.

Mr. Speaker: All right. We will
see, Now, we shall take up the next
business.

12.21 hrs.

MOTION RE: COLOMBO CONFER-
ENCE PROPOSALS—contd.

Shri Priya Gupta (Katihar): Sir, on
a point of order.... (Interruptions).

Mr. Speaker: Because so many
Members risc at the same time?

Shri Priya Gupta: The point is
whether this motion can go on since
there is this news.item. Has the at-
tention of the Government been drawn
to the statement dated the 24th that
China has rejected the Colombo pro-
posals as a whole? In view of this,
can the motion moved by Shri Jawa-
harlal Nehru, the Prime Minister of
India, be placed here for discussion?
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Y UM ¥EE WEd (ATEET)
T AT, AYT SUIEAT T T3 T
¢ fF FrereT wEqF a5 & g E A
IT G AT TqedrH I g T § § TAW
feeam & | 97 A Qfwdara & 9w ()
# a7 FeT T -

“The withdrawal of Chinese
forces proposed by the Colombo
Conference will be 20 kilometres
as proposed by Prime Minister
Chou En-Laj to Prime Minister
Nehru in the statement of the
Chinese Government dateq 2lst
November and in Prime Minister
Chou En-lai’s letter of 28th Nov-
ember, 1962, i.e,, from the line of
actual control between the two
sides as of November 7, 1959, as
defined in maps III and V cir-
culated by the Government of
China.”

T a7 AT &7 3 HIT IT9T 74y frafy
g 7 afg ag za% feeqr 2. ..

WeweT WEIEW ¢ UF WT 5 A |
19 Iq GAY @eq A B g 7 o
qeA § gg AT 95T 95 AT § A
Sata AT W1 qFT § | WE ZATT FEHT
IEM &I AT ARG 8

Y TR AqF AT : TAe WE.r’lT
ag g HerA W -

WeqeT WEIET : U A7 qg IM=
A UF WY ATEd 357 A% § A
IHFT T AT FAFT & A1 AT A R AT
fat & 978 9319 1 71 &1 FF @A
w7 S AT wrfae At & ag T &
TS TFAT &, A1 FT qZ VT FAT T
TAT FO0 7 TA qCg 77 A7 A@ATE
Y I Ay ?

Mr. Speaker: Shri Nath Pai
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Shri Hari Vishnu Kamath: May I re-
quest you to extend the time for this?
It isan important matter. The Prime
Minister may reply tomorrow. That
is all I am suggesting.

Mr, Speaker; I will try and see.

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, may I
with your permission raise a matter
which I feel is not unimportant with
reference to this debate? We seek in-
formation—I would like a denial of
it—it seemg the Minister of Parlia-
mentary Affairs met the representa-
tives of the Press and ‘made a speci-
fic request, almost a direction, that
they should play down, if not black
out, all critical speeches from this side
of the House. That, I feel, if there
is any truth in it, is a serious matter
and the Minister of Parliamentary
Affairg should tcll us if there is any
truth in it.

Mr. Speaker: I cannot take any
action on such oral observations. If
the hon. Member has got something,
he may write to me and I will see it.

Shri Surendranath Dwivedy (Ken-
drapara): I also feel that since this
matter has been raised in this House,
you should take up this matter. It
hag been raised by a responsible Mem-
ber (Interruptions).

Mr. Speaker: If he wants, he may
write to me. [ will also inform the
hon. Member.

Shri Hem Barua: That is my infor-
mation also from a very authentic
source. The Minister of Parliamentary
Affairs wanted spceches of the Op-
position Members to be played down.

Mr. Speaker: Shri Nath Pai.

Shri Nath Pai rose—

Shri Hem Barua: In view of his
health and all that, may I suggest

that he may be mllowed to speak
sitting?

Mr. Speaker: I have 'no objection.
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Shri Nath Pai: In deference to the
House and the Spgaker of this aug-
ust House, I will speak, standing. [f
I feel at sany time any difficulty. 1
shall sit.

Mr. Speaker: He can sit even now;
1 will allow him even now, if he
wants.

Shri Nath Pai (Rajapur): Mr.
Speaker in this innocuous Resolution
like principles which are linked up
with the destiny of this country.

At the very outset, I would like
to state that what has bcen intro-
duced here as the Colombo proposals
are basically Peking proposals whict,
instead of taking the 'direct route
from Paking to New Delhi, chose
to take a circuitous route of Cambo-
dia, Rangoon, Colombo and New
Delhi. But, if we tear away the
label, meaning Colombo, we sece the
original product, the genuine Chinesc!

Mr. Speaker, what we submit is,
there is the danger that we will he
charged with wanting to endanger
what is called Afro-Asian solidarity.
This is a very delicate and very
dangerous matter. Even to mention
it, one runs the risk of being mis-
understood. It is a very strange
thing—this = Afro-Asian  sol.darity
China can gommit aggression and
still continue to be a pillar of Afro-
Asian solidarity, but for Indians to
say that we shall not bow down
under that agression is to invite a
charge of endangering!

At the outset, therefore, T wouid
like to say that if India begins tn
disintegrate and if we are asked t.
succumb to this kind of proposals,
that will begin or mark the disinteg-
ration of this country. And if India
disintegrates, there may not be much
left of Afro-Asia. Let us also remem-
ber that in China's conception ther:
is no such thing as Asia. It is
“larger” China.

Yesterday, the three main arguments
advanced on béhalf of those who sup-
ported the proposals were these: first,
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that these proposals are somehow more
advantageous to India than our own
demand.  Secondly, that this is  only
a basis for further negotiations. this
15 not the final settlement. and
thirdly-—it is very important—that we
have not given up any principle which
we have adumbrated earlier. In all
humility, I should like to deal with
all these points and say how fallacious
they are. Let me take point No. 1.
Shri Dhebar made much plea as to
how actually we have gained. Listen-
ing to him, one felt almost that thc
Lest thing in the world today is to be
a victim of aggression because there
are so many other advantages. accord-
ing 10 him, of being a victim to aggres-
ston. Youwr position improves by being
a victim to aggression rather than by
resisting it! He was saying how in
the common corridor, barring some 30
or 35 miles, we have gained,

In the first place, the Chinese are
not so foolish or inept as to accept
something that runs counter to their
basic interests. The truth of the
matter is that the line we draw for
the Chinese forces coincides with their
1956 claim line, 1t is true, of course,
that if we go down to Spanggur and
Rezangla, it coincides with the inter-
mational border. But if we travel north
from Samzungling, then we find that
1he aggressor has benefited. But it is
not a question of a mile here or there.
We thought, when the Prime Minister
said that the position or the status quo
of the Tth September line must be res-
tored. the whole idea was  that the
aggressor withdraws to the line and
we also murch to those posts which we
sheld, we go to the line.

What is the position today, when
these advantages are being drummed
into the ears of this country? The
Chinese will remain where they were
by the propaosals of the 7th September;
the Indians, the masters of the soil

and the victims of this aggression, wil]™*

VLe 20 kilometres from the 7th Septem-
her line, and as charity, we are of
course being asked, “vyou can main-
tain civil posts on your own soil.”
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What a tremendous advantage indeed
it is? I think She language of the
bard of Stratford-on-Avon, in * the
crucible of Delhi. is undergoing some
basic transformation. It is called ad-
vantage., The basic thing is we are
losing land. It is not a question of how
‘many inches of land we lose.

I would like to draw the Prime Min.
ister's attention to some guiding prin-
ciples which he adumbrateq or enun-
ciated in this House. He said:

“It is not a question of an inch
here or an inch there; it hardly
matters. Certainly not an inch of
our territory or anything, if some-
hody forces or compels, because
we must never submit to compul-
sion or to force in a matter of this
kind.”

It is not a question of how many
kilometres or square miles are in-
volved, as Shri Dhebar said. It is
the surrender of principle and not
merely a piece of territory that hurts
us, that makes us resist this. It is
this that is making us to take up this
stand.

What was that principle? That
principle was that the aggressor shall
not be allowed the benefit or the
fruits of his aggression. But that is
precisely what he will be doing. He
will be remaining after the so-called
withdrawal, on the land where he
was before he started the aggression.
We will be 20 kilometres behind in
our own soil, But, of course, a con-
cesston is made 10 us that wo wil
be allowed to  maintain civil posts.
Generosity indeed  incarnate! We
will be allowed to put up civil posts
on what is absclutely Indian territory
ang this, the House and this country
is called upon to treat as a benefit
and advantage!

1 shall now take the basic issues in-
volved here, One wonders if the
Government has made up its mind
with regard to the Chinese conflict
once amd for all. It seems to me that
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the Government's mind scems to be
vacillating like a pendulum from one
end to the other. In the Rajya Sabha,
the Prime Minister describes the con-
flict as a border dispute. By the
time he has travelled to Shanti-
niketan, it is a major copflict and not
a border issue. I would like that
once and for all we make up our
mind as to what is its true nature,

I would here like o draw attention
to the long-term aims of China. The
Chinese have a long memory and
they look ahead, far into the future.
The ground for their present attack
on India was laid in 1950 when the
first salvo was fired towards India
and the Prime Minister and the Gov-
ernment of this country were des-
cribed i such choice terms as runn-
ing dogs of British and American
imperialism, They had their aims,
but they did not state them, because
in the words of Mr. Chou En-lai, the
{ime was not yet ripe. What is the
long-term strategy of China? It s
not just a piece of territory here or
there. It is the ideclogical and poii-
tical domination of what is called the
whole of Asia. We shall not under-
stand their peace motive, we shail fail
to grasp the true significance of their
withdrawals and their advances, un-
iess we take into consideration their
jong-term  objective, the adequate
strategy that has been evolved and
the tactics which they employ from
day to day. Only then these strange-
jooking picces will be fitted in like
in a mosaic with a grand pattern. It
is this that the Government is refus-
ing to do and therefore. we evolve a
policy from hand to mouth,

The Indian challenge came to the
Chinese, because when China began
to look and cast its nets for the con-
quest and domination of Asia. it was
India which stood as a challenge and
therefore, India had to be humiliated.
The defeat was only a preliminary
Irumiliation and then would come the
gradual elimmation of India. These
were the long-term
China,

objectives  of
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We are told, of course, by Shri
Dhebar, repeating what the Prime
Minister has said that when we do i,
we are taking a military posture. It
is an extraordinary type of casuistry,
sophisticated as it is, but nonetheless
casuistry. Who is taking a militury
posture towards whom? He accuses
us of following in the footsteps of
China. The truth of the matte; is
that by accepting these proposals, we
shal] be introducing a most dangerous
and pernicious principle in the rela-
tions bcetween nation and nation. It
will be that might ix right and that
force shall prevail. We will be ac-
cepting the rule of the jungle and it
is this that makes us take this stand
that these proposals must be com-
pletely and firmly rejected.

I should like to say a few words
about thig peaceful negotiation. We
are reminded of what Clauswitz, the
arch-priest of German military science
has written: “A goed conqueror
always loves peace, peace on the part
of his potential victims.” It hag suited
China eminently that we have been
chanting peace, peace and peace. It
is this wrong interpretation of the
word ‘peace’ by the Government of
India and the Prime Minister that
is the root cause of all the troubles
into which we have been landed. Is
it necessary for this country to be
certified for its peaceful methods—thiy
land of Buddha and Mahatma Gandhi?
We have fallen so low, we have come
to such a pass that the ex-President
of the Congress wants to be certified
as a peaceful gentleman belonging to
a peaceful nation, by whom? By
Peking. How very conscious we are
of our heritage.

The truth of the matter is, this
Government is paralysed by a fear,
fear of the military might of China,
Its will has been paralysed and its
vision has been clouded by the fear
of,the military might of China and by
an equally dangerous fear of being
called bellicose and intransigent, the
fear of being accused of departing
from the path of peace. I think we
are also heirg to the same culture
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from which the Prime Minister and
Mr. Dhebar draw their inspiration.
May I quote something, which is part
and parcel of our life? I think Mr.
Dhebar is a good student of the Gita.
Avoid war; but you cannot always do
that and a time comes when it does
not help to g0 on chanting peace,
peace, peace.

o9 Iqatw 97 g A Sfoate
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I hope he knows. There are cer-
tain battles, certain wars, which can-
not be avoided. Otherwise you lose
both principles and territory; you lose
both swarga and prithvi. If those
who are humiliated and insulted still
chant peace, peace, they lose the res-
pect of both their friends and their
foes. But nonetheless the Housc is
subjected to some sermons on peace-
ful methods. Listening to this, one
would feel that if posterity, comple-
tely forgetting some other things, were
to read the speeches of the Prime
Minister and some recent speeches of
Mr. Dhebar, one would get the im-
pression that this was a nation armed
to its teeth, threatening the peace of
whole of Asia, with armies on the
border, waiting for the signal to march
into Burma, Pakistan and China. Such
is the picture of India that is depicted.
One wonders, if Mr. Dhebar was in-
cidentally to 'meet Sita, he will not be
constrained to advise her to be chaste;
if he meets Rama, he will not be
constrained to advise him to be honest
and if he mecets Karna, he will not
hesitate to advise him to be generous.
To advise India to be peaceful and
to follow the path of peaceful methods
is just like that. What have we been
doing mll these years, since 1950,
except to talk, to negotiate, to plead,
to cajole and coax the aggressor?
That has been precisely what we have
been doing.

Mr, Speaker, I am constrained to
point out that while verbally chant-
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ing peace, we have been proving to
the world the superiority of the ways,
of the means, of the path of Ch‘ma' by
accepting China’s bullying. Then, he
goes on and says, We are not sub-
mitting—not by words, but in prac-
tice. The main contention of the Gov-
ernment and their supporters yester-
day was this. And, the patriots in
the Congress should ponder who are
their most ardent supporters—the
right wing of the communist party
and the wanderers in their own party;
these are the two prominent advo-
cates of this policy. The main thing
was that we shall not be losing any-
thing substantially and there is noth-
ing which should excite us; we should
sit down at the table, because what
we will be negotiating is not the per-
mament settlement, but only the basis,
May I ask him, does he forget the
lesson of Kashmir? Has he forgotten
what happened in Korea, in Vietnam
and in Palestine? All these were
ceasefires, temporary borders. But
they have now become perma-
nent and nobody can venture to
change them. I have not the slight-
est doubt in  my mind—the Chines:
know it, the world knows it and
there is every reason to susoect that
the Government also knows it. They
know it very well that the border
which is to be the basis of a
temporary  settlement will be thc
permanent border between India and
China, and it is for this reason that
we must resist it and break it,

Mr. Speaker, Sir, supposing the
negotiations fail—this is how I wilil
submit it for their consideration—
what will happen! What makes them
say that the negoliations will suc-
ceed? What new arguments will they
be advancing which in the past have
failed to persuade the adversarv but
which will be bringing him into the
path of reason today? What new
evidence, what new maps have we
produced that you base your hopes
that the Chinese will be giving up
the territory which they have seized
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by the force of their arms? I think
this is a very gullible type of faith
that is being placed on the success of
the negotiations,

Secondly, there is something to be
said, of course, about negotiations and
peaceful methods. Nobody here in
this House and in this country is
opposed to peaceful negotiations and
praceful methods. What we are
opposed to is peaceful surrender in
the name of peaceful negotiations.
That is what we are opposed to, and
that is what precisely will ve happen-
ing. That is what is destined to
happen once you sit there with the
Chinese with the moral sanction of
the six non-aligned powers. Not one
of whom was able enough, coura-
geous enough, hones! enough o con-
demn the aggression, Let me ask—
1 will be accused that we are unfair
to the nonaligned powers—how did
vou behave when Egypt was the vic-
tim of aggression? Did we indulge
n this casuistry, did we mince words,
did we quibble with words? We
called Great Britain, France and
Israel aggressors and then asked for
complete, total withdrawal before
talks were resumed. We did not
suggest to Israel: “You stop on the
north bank of Suez Canal and the
Egyptians will be on the south bank
of the canal”. We did not tell the
Anglo-French forces: “You stop in
Port Said and the Egyptians will be
in Alexandria and Cairo, and you
come to the table”. This was the
basic policy th¢ Prime Minister, Mr.
Speaker, had given to this country.

May I, with your indulgence, say
this. This is a claim which is quite
impossible. It was said in this very
august House on 12th September,
1959. I know the reply that comes is
that things have changed since we
adumbrated the principle—that is tle
argument and I will deal with it, Let
me quote their earlier stand. I am
anticipating their argument: “Yes, my
dear friends, we said that but things
have changed and these things, there-
fore, do not hold any water any
longer”. But this was the original
principle, This is a claim which it
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is quite impossible for anybody or al-
most any Indian ever to admit, what-
ever the consequences. This is quite
clear, There is no question of media-
tion, conciliation, arbitration about
that, because that is absurd. This is
a very extra-ordinary claim from
China. This is a thing whether India
exists or does not exist and therefore
cannot be agreed to be made a sub-
ject of negotiation. Therefore, the
matter ends there. 1 wish the matter
ought to have ended then and there.
We ought to have completely con-
fronted China saying: “You may
have forces, We would not be mind-
ing what happens to us, but we shall
not be bullied by you to comc to the
negotiating table.¥ What was  the
stand that we took on 2Ist August?
It was reiterated on 26th Scptember
and again reproduced verbatim. It is
not normally that a Government re-
produces verbatim its note unless it
is an article of faith with the Govern-
ment unless it is the sheet-anchor of
its policy, and we had thougnt that
the Prime Minister in the note of
22nd August told the Chinese that
“unless the status quo changed by
you unilaterally by the use of force
is changed there is no question of
starting negotiations”. We thought
that was a thing to be inscribed on
the portals of the Ministry of Exter-
nal Affairs, that was a thing to be
carried like a badge on the lapels of
our coats, that was to be the beacon
for posterity and inspiration for all
the Prime Ministers of India. But
hardly had the echoes of that inspir-
ing call died down before we began
to withdraw, to abdicate, to give up
this policy. Why? Because, it was
said, things have changed. What has
happened? The Chinese will be draw-
ing the pernicious, sinister meaning
of this, that so long as they were
nibbling stealthily, secretly, fraudu-
lently, at our frontiers we were not
willing to talk to them, but the mo-
ment they came with their hammer
blows, of course, we were readv with
bended knees to go to the table.

In September we were telling that
we would not go to the negotiating
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table. But in December here we are
with all our persuasive ‘erms ready
to go and sit down at the table. But
there is no table, I am prepared to
go fo a table and talk and argue our
case. But there is no table. The
Chinese are sitting on the chest of
this country and asking us to nego-
tiate. They must be pushed and dis-
lodged and then only readiness must
be shown that we will be negotiating
with the enemy.

The stock argument of the Gov-
crmment is—not openly said, not pub-
licly said, but surreptitiously put
into the ears of the people—this.
They say: “What shall we do; the
Chinese are mighty; they have the
biggest land army in the world and
it is very difficult to defeat them™.
What a pity that the one man who
was supposed to be roaring like a
lion should be giving expression to
this kind of fear psychosis. It pains
us. and 1 particularly feel very
constrained to give expression to
this kind of remarks regarding the

Prime Minister. But the conclusion is

inevitable. We cannot escape this
conclusion. What else? "What has
changed except the fact of Chinese
aggression and except the fact that
we have suffered some military
reverses? But the tragedy of it is by
this kind of pusillanimous att®ude
towards the aggressor we are convert-
ing temporary reverses into perma-
nent disabilities and into lasting
defeat. Of course, Shri Dhebar says:
“Look at the tremendous advantage
we have got. China has been isolat-
ed.”” We are asked to have consola-
tion in the supposed Chinese isola-
tion and to completely ignore our
own humiliation in the eyes of the
whole world.

Shri Hari Vishnu Kamath: National
humiliation.

Shri Nath Pai: Yes, national humi-
liation in the eyes of the whole world.

Mr. Speaker, I will conclude by
thanking you for your indulgence In
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conclusion, I will be pleading this
with this House. Let us remembes
that when the Nazi hordes of Hitler
were knocking at the doors of Moscow
the brave Russians refused even to
think of peace when peace was offer-
ed in return for a piece of Ukraine.
Let us not forget that hardly had they
recovered from the stunning impact
of a cruel and sudden blow the
American had reccived at the hands
of the Japanese at Pearl Harbour
before they proclaimed their resolve
to repulse the aggressor. Let us not
for one moment be unmindful that
when Hitler after having subdued the
whole of the continent of Europe
turned to Britain and offered peace
the British contemptuously spurned
the hand of pcace and chose the oniy
path which is given to those who want
to stand for their honour, their
decency and their self-respect. Let
it not be said, Mr. Speaker, that the
heir of Mahatma Gandhi, the one
Indian who to millions of his country-
men became a symbol of their self-
respect, was to be seen suing on bend-
ed kness at the feet of Peking. We
must spare this humiliation and in
that lies the salvation of this country.

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Speaker, Sir, after the
speech of Shri Nath Pai where, I must
say, he has used polemics to great
advantage and he has used all his
powers of felicity of expression to
drive home, sometimes in vitupera-
tive terms, rubbing into us the humi-
liation which we have feit at the
Chinese aggression on to our territory
within 100 miles of Tezpur, what T
feel is that this House has been called
upon to take a momentous decision
not on the basis of either vituperation
or polemics, because one false step
which we may take today may cost
not only India but Asia and the
world much for what we stand for.
There is no doubt about it that even
when we discuss  the Colombo pro-
posals none of us can hide in our
hearts that there has been a crisis of
confidence created by the aggression
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by China upon India. We cannot
forget it, and yet we have to realise
that diplomacy is also part of politics.
As Shri Dhebar has pointed out very
clearly and correctly, though Shri
Nath Pai made an attack on his speech,
there was no question of giving up
any claims and it was only a question
of settling those claims. In this
context it is very important to realise
that there is a world outside and that
world counts. Nobody can forget,
not even the Chinese, not even the
strongest in the world, that there is
a world outside. We have to get
friends and we have to convice them
about the justness of our claims; we
have also to convince them of our
reasonableness. There is nothing to
to be ashamed of if we put it that
way and we have to show that when
some efforts have been made by some
well-meaning friends we respond to
them.

To the Colombo Powers we are
beholden. There have been speeches
in this House where it has been
stated in the most vituperative
language that the Colombo Powers
are doing nothing else but prostrating
themselves before the Chinese propo-
sals. They have said that the
Colambo Proposals are acrobatics of
non-alignment. It is amazing how
some people revel in making a
demonstration that India has . few
friends and that most of the friends
are on the side of China. It is an
amazing attitude of mind which I
cannot understand. What is the aim
of such parties as the Swatantra, Jan
Sangh and even Praja Socialist and
Socialist? They try to demoralise
India. They want us to jain the
Western alliance. They want us to
show our gratefulnéss to the United
States and United Kingdom by join-
ing the western alliance. Even the
statesmen from United Kingdom and
United States do not say, like our
friends here, that we should join their
military alliance. We find a letter by
Rajaji in the Times of India of
yesterday where he says:
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“We cannot, it must be obvious
to the meanest intelligence, meet
a premanent menace across the
border of this nature by tempo-
rary measures, be it the receiving
of arms now from America or
clsewhere or even by intimidating
and scraping together all the gold
and brass in the country and
putting it in the Treasury.”

So, according to him, we have to go
in for permanent measures by enter-
ing into military alliances with the
west.

Shri Ranga: It is obvious.

Shrimati Renu Chakravartty: May
I say that when Shri Ranga was
speaking yesterday he did mot make
his suggestion in very clear terms in
the House? Rajaji has been more clear
about it.

Shri Ranga: I am endorsing it now.

Shrimati Renu Chakravartty: [ also
recommed to him what Mr. Galbraith
says in this cornection because that
may carry some weight with him.
Mr. Galbraith also favours India-
China negotiations. 1 suppose that
may carry more weight for him,

The Colombo Powers represent a
powerful group of nations. They
represent a group with powerful im-
pact even in the United Nations which
neither the West nor the East can so

,easily brush aside. Mir. Khrushchev

and the Communist countries of the
world have referred to and praised
the role of the non-aligned group of
nations, and said that they stand for
peace and, therefore, there should be
the friendliest relations between the
Socialist countries and the non-aligned
nations. The Colombo Powers are
non-aligned like us. They are not
members of any military pact or
bloc. They seek to be friends with
all, as we have been and as we
seek to be. They all have experienc-
ed the evil effects of imperialism.
Some have experienced the ways of
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Eritish  imperialism, some of the
Dutch, French or American. Now
they stand for Afro-Asian solidarity.
They may not have called China as
.aggressor but many of them know the
tremendous harm that China has
tone by bringing non-alignment into
disrepute and creating a  situation
ihat  strengthens such  forces who
want to drag us into military allianc-
es

We are deeply grateful to the
Colombo Powers. It is a matter of
<hime that some Members have
showered abuse on them, 1 would like
to point out that even the press,
ibout whom we have heard so much,
the Anandabazar Patrika, which has
the largest circulation in my country,
h:¢ pointed out .

Shri Ranga: In your country?

Shrimati Renu Chakravartty: I am
sorry; in my  State. That is the
Bengali way of referring to the State.
‘"We. Bengalis, do not know English
<0 well,

The Anandabazar Patrika talks
@bout the talks Mrs. Bandranaike had
with our Prime Minister. Look at the
!anguage they use. They say:

“We know our Prime Minister
loves to talk too much. In place
«nd oul of place, in necessity and
«lso unnecessarily he rains -tor-
rents of talk—that is his nature.
This time there is added signi-
ficance since the taltks are going
on with Mrs. Bandaranaike. How-
«ver much she may be a politi-
cian, she is after all, a woman.
Therefore, she should not find
overmuch  talking distastetul.
May be. she is also not averse to
<jtting and weaving a network of
words. So, if only for these
reasons. a flood of talk is released
N the Nehru-Bandaranaike meet-
‘ngs then that is not something
that is incomprehensible.”
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This is the type of language that is
constantly used in the press. Also,
this is the type of language which
we have seen reflected in this House.
What is the type of language that
Shri Anthony used yesterday? He
talked about prostrating before the
Chinese. He talked about acrobatics
of non-alignment. All these things
have caused great harm to us. When
Mr. Ali Sabri held a press conference,
he was heckled. As has been brought
to our notice by The Hindu even the
one friend that we have has been
heckled. 1 say that these things
should be taken notice of. The
Hindustan Times has adopted the
same language. Shri Nath Pai also
said the same thing. They say: “The
Colombo proposals are, by and large,
the Chinese proposals; only they
differ in two small respects”. What
are those two small respects? One is
that we do not have to withdraw. Is
that a very small thing? The other
one is that we have joint contral of
the area. Are these small things?
The Colombo powers have different-
iated between the aggressor and the
aggressed by the fact that we are not
asked to withdraw in our own terri-
tory—that is what we do not want to
do and we have not to do it now—
whereas the Chinese have to with-
draw from their present positions.
Regarding joint control of Ladakh as
a demilitarised zone, let us see what
our' Prime Minister said regarding
the 8th September line. We in our
resolution have referred to the resto-
ration of the status quo prior to 8th
September. The Colombo Powers
call for a 20-kilometre withdrawal
by the Chinese from their present
position; whatever that may be, we
have to see whether it comes to the
8th September line. Thig brings us,
by and large, to the 8th September
line. But what I want this House to
consider is this. What was the status
quo before the 8th September? The
area was dotted by our checkposts
around which we exercised control.
The Chinese also had numerous
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checkposts around which they exer-
cised control. I remember that when
we were called by the Prime Minis-
ter he explained to us the situation in
the beginning of August. It was very
clear that some checkposts were right
in front of us and some right behind
us. So, even on the 8th September
there was dual control in that area,
whether we like it or not. It may be
a bitter pill to swal!low but that was
a fact. In that area the Chinese had
their checkposts and they controlled
certain areas. We had our checkposts
and we controlled certain areas.

Now, to my mind, the Colombo
proposals give us some advantages.
Most of the Chincse posts outmanned
us in numbers. If the parity princi-
ple is accepted, it is advantageous to
us. Some people say in this House
that we have not accepted the 8th
September line. I have gone through
the debates and I find that this House
while debating the border situation
on the 8th December not only heard
Government enunciate to China and
Colombo Powers the three point reply
to Chinese questions but we heard
the Prime Minister stating that we
stand by the 8th September line. We
have passed the Resolution:

“This House approves of the
measures and policies adopted by
the Government to meet it.”

Shri Ranga: I had made it very
clear and told the House then that we
do not accept that particular date,
8th September, with all its conse-
quences.

Shrimati Renu Chakravartty: I
never said Shri Ranga approved it I
said that the House approved it.

13 hrs.

Therefore I would certainly suggest,
as we had suggested earlier to the hon.
Prime Minister, that we should have
& Resolution and that Resolution
should be passed by this House; other-
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wise, there will be hon. Members
who will pose that they reflect the
opinion of this House. This tune we
wili find that in the Opposition there
will not only be the Communists but
other hon. Members also who will
support the Government on this mat-
ter whatever the press may say and
try to show to the country that it is
only the Congressman- and the Com-
munists who support it. There is no
united opposition of this issue,

Shri Ranga: There are some fellow-
travellers also.

Shrimati Renu Chakravartty: Every-
body is a fellow-traveller. But, in
any case, the Opposition is not oppos-
ed to it.

I also want to make it clear that
this 8th September line is not the line
of final settlement. Our claims with
all the juridical and other proofs
which we have gathered remain and
we are in duty bound to fight for
them.

I was listening to Shri Trivedi. He
said one thing which stunned me, He
said that we shall fight with a sword
and not with words. 1 wondered
what world he was living in. If a
world war is to come, will it be
fought with the sword? Are we
living in the feudal times or are we
living in the modern world? Even
the strongest of nations and the
bitterest of enemies have begun to
realise the futility of wars. Only
the other day Mr. Khruschov said
that not only millions will be killed
in the country of battle but also in
countries far away from the flield of
battle and that there will kardly be
a big city which will live. If that is
the story, can we just say that we shall
fight with the swords? We must realise
what the consequences are. It is in
that background also that we have to
make our momentous decision. Let it
not be forgotten that if we follow
Rajai’'s advice the Third World War
will be fought on India’s soil.
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Shri Ranga: The country will be
saved and there will be world peace.

Shrimati Renu Chakravartty: I
would like Shri Ranga to realise that
the underestimates the consequences
of war. This exactly is one of the
quarrels in the Communist world
with the Chinese Communist Party
and it is exactly on that point that
Shri Ranga agree somewhat with the
Chinese.

Shri Daji
meet,

Shrimati Renu Chakravartty: We,
Communists, stand for peace, but for
peace with honour. It has to be peace
with honour and the Colombo propo-
sals provide a basis for it. The inhe-
rent strength of our cause is reflec-
ted in it and China’s partial accep-
tance gives the lie to the propaganda
that India is belligerent.

Opposites

(Indore):

I do not underestimate the diffi-
culties that will lie in our path. Only
today I was a little perturbed on
secing what has been stated in the
joint communique issued from China
on behalf of Mr, Ofroi-Atta and Pre-
mier Chou En-lai, namely, that it ‘s
not necessary for us to meet on the
basis even of clarifications. It said
that we need not accept the clarifi-
cation and that we might even differ
on interpretation; but still we can
meet, It is clear that anybody can
meet at any time. That is not the main
point, The main point which we
would like to know is that we do not
want protracted negotiations. We
want the negotiations to be success-
ful in keeping with the dignity and
honour of our country. On that basis
it is only right that with the Colombo
proposals, the clarifications that have
come to us from eminent friends
must also be accepted by both sides.
It is on that basis that we should go
to the conference table. Such state-
ments as I referred to just now really
create difficulties in the way.

I do not underestimate the diffi-
culty because I think that it is as diffi-
cult to win peace as it is to win in
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war, We want to make it known that
while we will fight for our border
claims, we are also not going to give
up Kashmir. We also want to make
that clear. There is no question on
that point. We entirely agree that
reliance only on foreign countries for
our arms supply threatens our inde-
pendence. We have to go on strenth-
ening ourselves. We have to
strengthen ourselves and our defence
potential. We must strengthen our
defence factories, There is the Isha-
pore Rifle Factory in my consti-
tuency. I know, the Ordnance facto-
ries are working overtime. They are
working even on holidays and are
producing arms for the defence of our
country. We should be grateful to
them. We know that the enthusiasm
of the workers wil] not flag. We must
strengthen further our heavy indus-
tries that is, heavy engineering, power,
oil, transport etc., and the public sec-
tor must not be corroded in these
important bases of our defenee,

Our cause is just and our policies
are strong. We shall never enter into
military pacts. We have proved the
strength of non-alignment. It may be
difficult for us even at the negotiating
table, but we shall accept the Colombo
proposals and their clarifications in
toto, as stated by the hon. Prime
Minister, as a basis for consolidating
the ceasefire, As our country was
united in facing China in war, let us
be united to win the battle of diplo-
macy by wresting ‘the initiative from
China who has not accepted these pro-
posals, Let us, this wise policy of
strength and restraint, go forward to
victory.

Shri Mahtab (Angul): Mr. Speaker,

'Sir, you will remember that when you

asked us to stand and solemnly accept
the Resolution, you also decided that
this House should meet now and then
to be in touch with the efforts which
are being made to meet the situation
that has arisen as a result of the
Chinese invasion. In consequence of
your decision we have met this time,
So, it is for the Government to place

'y

before us as a matter of course what
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bas happened in the meanwhile with
regard to that particular matter,
namely, the Chinese invasion.

From the criticism which has been
made of the proposals which have
been put forth by the Colombo Powers
it appears as if we are discussing a
peace treaty with China. I think,
more importance has been given to
this subject than is due to it because
these proposals have come as a matter
of course and we are discussing the
step which the Government have
taken by accepting these proposals in
principle.

I would remind the House the
sequence of events. While China had
been nibbling for some time past at
our frontiers and while India was
protesting against the Chinese incur-
sion, India was also preparing to
strengthen the military outposts at the
frontier. That process was going on.
In the meanwhile the Chinese started
a massive invasion and there were
some reverses. Just at that time
China offered to have talks with India
and India, naturally, refused to have
any talks unless the bona fides of
China were proved. Unless there is
evidence of bona fides on the part of
China, no useful purpose can be served
by having talks with the Chinese. In
that connection it was announced that
if the Chincse went back to the 7th
September line then alone there would
be the test or evidence of the Chinese
bona fides. Thcy did not agree. In
the meanwhile preparations were go-
ing on here {o strengthen our army
and our economic rcsources. All the
steps were being taken. In the mean-
while some powers came forward and
made some proposals to start talks on
some basis and it is for us to consider
as to how to dea] with these proposals.
We arc not here to consider the situa=-
tion as to what relationship has to be
established with China later on. We
are here only for the definite purpose
of dealing with these proposals which
have been made to India by some
powers. We need not cast aspersions
on those powers. We do not know
their motives. Even assuming that
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they have been motived by some in-
terest of their own to make these pro-
posals, we are not concerned with
that. Here are some powers which
have nothing to do with the invasion
by China or with the defence of India
directly. They have come forward and
made some proposals which have to
be considered by us.

From what point of view are these
proposals to be considered Are they
to be considered from the point of
view of the ultimate treaty which will
be arrived at with China or from what
point of view have these to be consi-
dered? According to me, the only
point for consideration wil] be whether
these proposals contain something
which would test the bona fides of the
Chinese. That is the main point.
There is no doubt that these proposals
contain the test of China’s bona fides.
Whether China accepts them or not
will show whether their intention is
clear or not. As it appears, they do
not accept the clarifications which
have been given by the Colombo
powers. That clearlv shows that
China’s intention is not clear. So far
so good for us, If we reject straight-
way the proposals which cortain that
test, I think that we would be consi-
dered unreasonable even by our own
people, in view of the propaganda and
the strategy which the Chinese have
adopted so far. First of all, they
withdraw. That was a strategic with-
drawal. Many people may interpret
that withdrawal from various points
of view. So far as I am concerned, 1
interpret it in the light of what Mao
has said some time ago, His theory of
war is ‘three steps forward’ two steps
backward’ He has all along gone on
those lines. whatever that be, we are
not in a position to know actually
what Chinese intended by withdra-
wal, But, anyway, that step, along
with the propaganda which China
made of peace created an impression
not only outside India but even inside
India. Even a person like Acharya
Vinoba Bhave suggested that India
should not refuse to talk in the pre-
sent circumstances, that is, in the cir-
cumstances the Chinese withdrawal
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has created. That being the opinion
created by the steps taken by China,
we have to see whether these propo-
sals contain something which would
prove China'’s bona jides. If it be that
these proposals do not contain that kind
of test, then we would have been
reasonable in saying that we do
not trust China, and, therefore,
we are not going to accept them.
Since we know clearly that these pro-
posals contain somcthing which is not
acceptable to China, as is proved now,
but which will clearly prove the bona
fides of China I think that resonably
we cannot straightway reject these
proposals.

We are dealing with only these pro-
posals now. Assuming that these
proposals are accepted by China, then
there will be some indication that
China really wants peace. Then, the
discussions will start. It may be
that the discussion may not succeed,
or it may be that ultimately the dis-
cussion may succeed.

13.13 hrs,
[Mnf DEPUTY-SPEAKER in the Chair.]

The policy of not only this country,
but, for the matter of that, of all coun-
tries is to protect the rights and the
territories of the country by peaceful
means if possible and by force if neces-
sary. Therefore, that point is not
given up, that aggression should be
vacated completely. There is no indi-
cation that Government are changing
their minds on that. Why should we
attribute motives to Government when
there is no definite indication of that?
The preparations are going on. I
would have been very glad if the
critics had raised the question of pre-
paration and elicited some informa-
tion from Government as to how the
preparations are going on.

I think that in the present context,
the consideration of these proposals
is a very small matter, as it appears
to me. We should be prepared for the
situation that the Chinese would not
accept these proposals or even if the
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discussion starts, the Chinese will not
accept India’s position and they will
insist upon staying on somewhere. We
should be prepared for that kind of
situation. That is the main and im-
portant question with which Mem-
bers of Parliament should concern
themselves,

Apart from that, it was the good-
ness of the Prime Minister, and it was
the goodness of Government that they
placed this matter before us. Other-
wise, these discussions could have
been carried on without the knowledge
of the House, as a matter of course.
The Prime Minister gave importance
to this House, and he considered it
necessary to place this matter before
us. Otherwise, there was no neces-
sity. These discussions or these talks
usually go on in a routine manner.

The suggestion that these proposals
should have been straightway reject-
ed does not stand to reason. We have
to prove to our own people also and
to the public opinion outside that
whatever  we say stands to
reason, We have to argue out our
case,

When I was listening to the speeches
of the critics, I noticed that that they
were going out of these proposals in
order to prove their own contention.
They did not confine themselves to
the terms of these proposals. 1 am
not here to compare these proposals
with the stand or rather the sugges-
tion which was made that the Chinese
shculd withdraw to the 7th September
line. I have not cared to study the
maps to find out whether it exactly
coirciles with this linc or that line;
I do not know. But I am convinced
that the proposals contain something
which if accepted by China will prove
their bona fides. That js the main
point. Here, it is not a question of
miles. The area is such that I do not
think anybody exactly knows the ex-
tent of it in terms of miles or kilo-
ruetres,
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Leaving aside that point, since we
are c<onvinced that these proposa:s if
accepted by €China would prove their
bona fides that they really want peace,
we cannot straightway reject them.
And there the matter ends. This is a
very small thing in the context of the
Chinese invasion. We have to be pre-
pared for the ultimate victory for our-
selves. India must have the necessary
strength to protect its own territory
and it; own ‘interests. Time and
again, refcrence has been made to the
assistance to be asked for from other
countries. This insistence has gone so
far as to suggest that India should
approach some countries to under-
write her defence. This is a sirange
proposal. I do nol know how it will
build up our morale or the morale of
the Army or the morale of the gene-
ral civil population. No independent
country can ask any other country to
under-write her defence. Here we
are and we have to defend our own
country. I do not admit that the

- Chinese are more powerful than we.
T have beli“{ in mysclf, based on
reason, that we can defeat China and
we will defeat China: There iz no
doubt akrv' that. We have the neces-
sary strength. The only difference
which was there in October last was
our state of unpreparedness. We did
not expeet invasion at that particular
time and from that particular quarter.
That was our trouble. That bhappens
in the case of all democracies. Now
that we have known these things, now
that we have known the intentions of
China, I am sure that the situation
which arose in October last will never
be repeated.

That being the position, it is no use
always insisting upon foreign assis-
tance. Of course, when one goes to
fight necessarily one sceks assistance
from all quarters. That is incvitable.
That goes without saying. That is a
secondary matter. Our primary in-
terest should be to build up our own
morale, to build up our own strength,
and to build up our own resources.
Concentration should be made on that,
not on the foreign assistance which
we shall receive or which we are re-
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ceiving. If we go on insisting on
foreign assistance then I think that we
are not preparing this country for the
eventuality and we are not preparing
the minds of our youth also properly.
We shouid keep in view the :osterity.
What will they think of us if we al-
ways go on saying that we have to
take foreign assistance in order to
defend ourselves. I do not think that
weo shall be creating a good genera-
tion after us by that kind of propa-
ganda. That is my humble submis-
sion to those who always insist upon
foreign assistance.

With regard to the question of non-
alignment, that has become a subject-
malier which has unfortunately becn
raisea in this connection. Somechow
or other, the momentum of the past
controversy goes on. This controversy
was acute when actually that problem
was a problem for the whole world
some years back. Today, that situa-
tion also is changing, in the whole
world. So far as we are concerned,
non-alighment at one time used to
refer to non-alignment with the two
main blocs, the Russian bloc and the
American bloc. Today, we are up
against China. Therefore, we are to
seck friends now. Whoever is against
China is our friend. This new kind
of alignment has to grow and is grow-
ing. That being so, we have to try to
make as many friends as possible on
this basis and not on the old basis. If
Russia helps us or even if Russia re-
mains neutral, so far so good, and
Russia is a friend of ours thereby. We
are concerned only with China now.
Therefore, we need not mix up other
things.

Reference was made to the intention
of China., We need not mix up the
ideology here. As far as my study
of the Chinese history goes, T think
that China’s intention is political do-
mination of as many countries as pos-
sible. I do not think that they are
interested in the ideological domina-
tion here or there. As I said on some
other occasion, China is making use
of communism for her own interests;
that is a dishonest way of dealing with
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the ideology which she professes. That the Colombo proposals. 1t is the
being so, we have to take into account privilege and prerogative of {he

the very fact that we are up against
China as a country. Therefore, we
have to make as many friends as pos-
sible, and we have to prove ourselves
to be reasonable to those who care to
be our friends or who are expected
to be our friends. We have tp prove
ourselves to be reasonable to ocur own
people also, to the thinking people
here and abroad. From all these
points of view, I think that the accep-
tance of the Colombo proposals with
their clarifications in principle has
been a wise step. Otherwise, 1 think
that we would have thrown ourselves
open to all kinds of criticism irom all
quarters. This is not the time to com-
pare, and I also think that it is not

necessary to do 50, and
1 feel that the acceptance of these
proposalls will and strength to our

cause. It is not necessary to compare
and say whether these proposals are
inferior or superior to the proposals
which we once made. We arc satis-
fied, and I am satisfied, and I think
that all hon. Members, if they think
over this matter a little, will be con-
vinced that the Colombo propcsals
contain something which if accepted
by China will prove their bona fides.
Therefore, acceptance of the proposals
in principle has been a wise step;
otherwise, it would have been bad.

In conclusion—and coming back to
the preparations stage—I do not think
that India can afford to remain in the
old mind, that is to say, taking things
easy. That has been our herilage so
long. We have now to pray in the
words of Rgbindranath. He said:

I prayed to Thee for
Now
our

Oh God,
peace and I have got shame.
I pray ‘Help us to wear
armour’ ",

This should be our slogan all through.

Shri A. C. Guha (Barasat): Sir,
the House has been asked to cunsider

Government {o enter into any nego-
tiation and to come to any agreement
with any foreign power. It is not
necessary for Government to have
previous consultation with Parliament.
Rather Government comes sometimes
to Parliament for ratification afier the
agreement has been effected. But
here in pursuance of the democratic
principle followed by our Governe
ment, these proposals have been
placed before this House for consi-
deration, so that Government may
take some guidance from the general
trend of discussion in the House.
There has not been any amcndment
giving a sort of directive to Govern-
ment to act this way or that. That
ch~ 'Y be left to the Government's
own discretion,

During these few months, high
passion has been roused and rightly,
there has been indignation a’l through
the country about the intention of the
Chinese. So any proposal lo liuve a
sort of conciliation or negotiation
with China will arouse some bitter
opposition. The Government and
this House should take cognisance of
this fact that whatever may be the
issue or settlement after the Colombo
Conference, the opinion of the publie
has to be taken into account and the
public has to be satisfied and edu-
cated in the right way. For that
purpose, the Government should be
very careful. It should not allow
public opinion to go to either extreme.

The proposals put forward by the
Colombo Conference may not wholly
accord with our minimum demand,
that is the Chinese retreating up to
the 7th September 1962 line. To a
great extent, the proposals would
tally with our minimum demand and
as such they can be taken as a satis-
factory ground for starting any nego-
tiations. Some Members have pointed
out that China has rejected them. I
think that has placed our Government
and our country in a better position,
If China has rejected them, that
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would put us in a less embarrassing
position and we can go forward consi-
dering the proposals in a dispassionate
way—apart from whether China will
accept them or not.

Shri Nath Pai has made a very
eloquent and impassioned speech. He
is a very effective speaker. He
quoted certain slokas from the Gita in
which Shri Krishna exhorted Arjun
about the inevitability of war 1n
certain circumstances. But only he
forgot to mention that before Shri
Krishna gave that advice to Arjun,
he himself tried to negotiate with the
Kauravas not for the whole kingdom,
not for half of it, but only for five
smal] villages for the five brothers.
(Shri Yashpal Singh: Seven villages).
Only when that modest propesal of
Shri Krishna was rejected, did he
advise Arjun about the inevitability
of the war. So that advice in the
Gita should be taken in the context
in which it was given to Arjun. In
the present proposals, I do not think
we have been faced with such an
extreme situation. Rather, as was
stated by the Prime Minister ycster-
day, in some points, the Colombo
proposals arc more favourable than
our minimum demand, that is, Chinese
retreat up to the 7th September 1962
line. In some points, of course, we
have not got what we stipulated in
our minimum demand. Two main
points in our favour in the proposals
arc that we have not to withdraw
anywhere. We shall remain where
we are in our territory. The with-
drawal will be only of the Chinese
forces. In the vacated territory, there
would be joint control.

But there is also the risk of the
frontier along that line being frozen,
which was very eloquently mentioned
by Shri Nath Pai. But if we have got
joint civil control of that territory,
that risk is, to some extent, ovbviated.
Anyhow, we should be careful ahout
the danger of freezing the borders
along the line now temporarily set-
tled, if of course, China accepts the
proposals. I think while negotiating,
Government should try to fix a time-
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limit of six months, one year or
something like that, after which
Government would be free to act

" according to its own light. We stand

by the pledge we took here on the
14th November to drive out the ag-
gressor from the sacred soil of India.
By accepting the Colombo proposals,
we are not accepting any settlement
with China, We are only accepting
certain conditions for starting nego-
tiations. That is a very important
factor to be borne in mind when con-
sidering these proposals.

It may be mentioned that yet we
have not reoccupied the entire ter-
ritory which we claim as our own
and, in a way, it is a sort of withdra-
wal from our main contention, a sort
of retreat. In the present world con-
text. 1 think such a retreat, if at all
it is a retreat, is not very unusual or
very undignified. The other day a
very big power, the USSR, had a sort
of withdrawl or retreat from Cuba.
Before that, the UK. had a sore of
retreat or withdrawal from
Suez and the USA had a sort
of retreat or withdrawal from
Korca. So even if it ig considered
that the acceptance of the Colombo
proposals for starting negotiations
with China would mean a sort of
withdrawal or retreat from our
original claim, I do not think that
would much hurt the dignity and
prestige of the nation. We can with-
draw alsn from our strength, we can
make a gesture also out of our own
understanding of the situation,

What is the alternative to accept-
ing the Colombo proposals? Shri
Nath Pai has ridiculed the idea of
political isolation. He is a student
of politics, and he ought to know
that it ig the most dangerous thing
in politics for a nation to be isolated.
During the last two world wars, the
greatest factor operating against
Germany was her isolation in world
politics. If today China does not
accept the Colombo proposals, surely
she will be isolated in world politics.
If we do not accept the Coiombe
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proposals, we lose the sympathy and
support of the non-aligned Powers.
Some may say we have not yet got
any support from them. Anyhow, if
we reject their proposals we shall
Tose the sympathy and goodwili of
the non-al.gned Powers, who form
about 50 per cent of the total mem-
bership of the UNO. We also lose
the sympathy and goodwill of the
communist bloc. I think we should
take note of the discussion that took
place very recently in East Berlin on
the occasion of the East German
Communist Party Conference. There,
China was almost isolated, not solcly
on the issue of India, but surcly also
on the issue of India as of Cuba. In
the whole communist bloc, China was
isol~ted excent for Albania, and
anybody can understand that Albania
counts little in wor d opinion. So,
if we reject the Colombo propnsals,
we shall lose the support of the non-
aligned countries as also  the
communist bloc and will have to
depend only on the support of the
Anglo-American bloc.

I know and the House a'so knows
the great help that we have reccived
all these years from the USA and
also from some ‘ther democratic
countries for our development work,
for the implementation of our Plans,
I also feel that we have not bcen
quite outspoken in acknowledging
that aid. In the present emergency,
onlv the TUSA and the UK came
forwarq immediatelv with some
m~ss‘ve aid for our militarv defence.
In spite of all theze things. T wou'd
sav that it would be a dangerous
thing for Inda to depend only on the
support of the Anglo-American bloc.
It w»oul4 amount to practically
aligninz Tndia  with the American
bine. This Hause is committed to the
policy  of non-alignment. and this
emergencv  has nnt  revealed any
reasoms tn reviea that  policv, We
sti'l stand  bv the policy of non-
alimnment and in view nof that jt
wold  he a daneerous thing to
al'enate  the supnort of all other
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nations, and simply depend on the
support and sympathy of American
and UK. That is also a reason why
we should not reject the proposals.

’

We know that it has been very
difficult for us to depend on the
bona fides or the proclaimed words
of China. China’s designs are known
not only to India, but also the other
countrics. China has been building
up her military strength for the
imp ementation of her political
ambitions. She wants to be the
supreme nation in Asia and Africa,
and to that India is the only
challenge. So, she wants to humi-
liute India, anq she will find some
consolation that she has been able
to inflict some humiliation on us
through this military defeat in NEFA
and Ladakh, but we should not take
it a¥ such. As a peaccful nation, we
were not prepared for the invasion,
So, in the first onslaught we might
have suffered some defeat yet for that
we should not suffer from a sense of
false prestige. We shou'd take a
realistic view 'of the whole situation.

Knowing the Chinese designs,
knowing the military strength ot
China, it is our imperative duty to
build up our military strength. The
acceptance of the Colombo proposals
does not mean the end of hostilities
with China or the end of the cmer-
gency conditions created in India, We
should continue to build up our
military strength from our own
resources and the aid that we can
get from friendly nations. In that
there should not be any inhibition,
and I hope that the democratic
countries of the world wi'l also
realise that bv accepting the Colombo
proposals. for making the ground
ready for some discussion with
China, we ard not making any
surrender of our democratic rights,
th~t we are nnt making anv surrender
of our national integrity and dignity
to the agrressive designg of China, On
that issue we should be clear and I
hope that realising this, the demo-

’
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cratic countries will continue to render
us the necessary aid for strengthening
ourselves  militarily  and  for the
implementation of  our Third P.an.
There should not be any inhabitions
on our part in accepting .uch help

Shri P. K. Des (Kalahandi): It is
a tribute to Indian democracy that
Parliament  is being consulted at
every stage of the development of
this vital issue which affects the
honour and integrity of this country.
It would be worth while if these
deliberations are going to guide the
Government policy, Lat our impres-
sion is that we are asked to put cur
seal of approval on a fait accompli,
that we are simply asked to endorse
what has already been accepted by
Government.  If that is so, with all
humility I beg to say that this debate
is going to be reduced to a mockery.

The last time we discussed this
subject was on 10th December, 1962,
and the three words used by the
Prime Minister then, namely dignity,
decency angq self-respect, are still
ringing in my ears. He said: peace
and peaceful settlement can cver be
pursued only on the basis of dignity,
decency and self-respect, and it would
be fatal to compromise with aggres-
sion, We have already rejected the
three-point proposal of the Chinese,
inviting us to the conference table,
and their proposal of mutual with-
drawal of 20 KM from the actual line
of control. Though the Government
have offered to talk on the restora-
tion of the status quo of T7th
September, there are many in this
House. both in the Opposition and in
the Treasury Benches, who would
never reconci'e themselves to that
decision, except probably a few
communist friends on this side of the
House and some crypto-communists
in the Treasury Benches.

Shrimati Yashoda Reddy
(Kurnool): We object to that state-
ment.
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Shri P. K. Deo: 1t the meantime,
45 eventful days have passed. Now
we meet again io scratch our heads
to find a solution.

Even though the Government have
utilised this period of 45 days for
clapping down many a patriot for his
bona fide criticism of Government
complacency, as a political vendetta
and in further eroding the democratic
process by suspending by-elections
and abrogating the appellate rights
of the victims of the Defence of
India Act, nothing has been done so
far to carry into execution the
nation’s determination to recover the
territory jost by Chinese aggression.
We have reoccupied a few areas
and that too only when and where
the enemy had withdrawn and with
the enemy’s permission. Thig clearly
indicates our passive acceptance of
the Chinese unilateral ceasefire and
our unwiliingness to take the
offensive to repel the aggression
and to fulfil the very promise that
has been given to the nation by the
solemn resolution of November 14th,
1962. Sir, what we have done so far
has been inconsistent with that
solemn promise, It is a pity that
the Government have not fu'ly
utilised the spontaneous upsurge that
has been seen in this country when
the entire nation stood like a rock
behind the Prime Min'ster, None of
this nation has been a:ked at last to
eat the humble pie. We would not
be a party to that.

Let us discuss the merits of the
six non-aligned nations. If the
proposal had already been accepted,
it would be like flogging a dead horse.
Still, I would like to give my com-
ments on these proposals. At tihe
outset, I express sincere thanks for
these friends who have made an
endeavour to find a peaceful settle-
ment, but they failed to call » spade
a spade. But I must sav with all
humility that these propnsals have
fa'len far short of the exnectations
of all patriotic Indians Thev are
conspicuous by the absence of any
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condemnation or even a reference to
Chinese aggression, even though we
all know that naked and unprovoked
aggression has been committed on
India and 14,000 square miles had
been occupied by show of sheer
might. Probably it is the fear of
China that has cast a heavy shadow
on the proceedings of the Conference
and that had inhibited a truly non-
aligned and objective approach to this
vital question. It seems to me that
they were guided by two motives:
not to offend China and to save the
face of India. They place the
aggressor and the aggressed on parity
they call this a border dispute; they
say it is adjustment of a few square
miles of territory either this side or
that side.

I beg to submit that either it is a
fear complex or they were not fully
briefed. My friend Shri Dwivedy
yesterday quoted a passage from the
UAR magazine to show how backward
we are in our diplomatic approach,
how we failed miserably in convinc-
ing our friends ahout the rightness of
our stand,

According to our Prime Minister the
Colombo proposals are more or less
akin to the Government proposal—
restoration of the status quo ante of
the 8th September, 1962. But to us,
it seems to be more identical to the
three point proposal of China, except
that we are not asked to withdraw
further 20 kilo metres in our side.
They did not advance uniformaly 20
kilometres in all sectors. From map
No. V you will find that in the Galwan
valley they had advanced much more
and even if they withdraw 20 kilo-
metres backward, still they will be in
possession of large chunks of Indian
territory and enjoy the fruits of their
aggression, Three or four Indian check
posts which recently fell would be in
their possession. Further more, we
would not be restoredq the 42 check
posts in the Ladakh sector and two in
the Eastern Sector which we had to
leave due to Chimese aggression. The
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acceptance of the buffer zone to me is
an abdication of our sovereign right
of movement of troops in our own
area. We cannot be a party to it.

Now, let us see what we gain. We
will be dragged to a conference table.
This is not, Sir, the first time we are
going to the conference table. Every-
time we had gone to the conference
table, China presented us with Chinese
maps claiming larger chunks of Indian
territory. That is our experience.
What effect will it have even if there
is an agreement? We have burnt eur
fingers very badly, by signing the
agreement in 1954, Time has proved
that the 1954 agreement is not worth
the paper on which it was subscribed.
Taking all these factors into consi-
deration, I feel it is futile to go to the
confercnce table for a talk again,
especially when the Chinese mind is
so clear.

Have we not learnt that there has
been increasingly massive concentra-
tion of Chinese troops across the
Indian border? Have we forgotten
that for the sake of her aggressive
designs China could afford to pick
quarrels even with her brotherly
countries in the communist camp?
The intentions of China are quite
clear. These Colombo proposals
militr~'ly amount to a complete sur-
render on our part; it would be deny-
ing our galant soldiers a chance to ret-
rieve India’s lost honour. Are we to
remain a defeated nation for all time
to come? We are told that we may
gain time ag if China will not gain
time in the meanwhile. Our past per-
formance has been very poor. In
this regard I do not want to repeat
the unpalatable story of our unpre-
paredness. Since 1954, vr¢ have been
a victim of aggression. What have we
done? It will rather be a diplomatic
blunder because it will adversely
affect our relationship with our friends
who have ungrudgingly supplied us
with the latest equipment at our hour
of need.
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Mr, Deputy-Speaker: The hon. Mem-
ber’s time is up. He has taken 15 min-
utes.

' Shri P. K. Deo: Others have taken
25 minutes,

Mr. Deputy-Speaker: Your leader
has taken 25 minutes. Please wind

up,

Shri P. K. Deo: I am concluding,
Sir. It will create doubts in the minds
of our sincere friends in this crisls
regarding our bona fides. We still
stand by the statement of Rajaji and
his suggestion to the Government and
the country in this regard. It is high
time that we shall have to revise our
non-aligned policy and come to an
understanding and have anp alignment
with the friends in our crisis so that
we can keep the security and the
integrity of this country in tact. Now,
Sir, politically the Colombo proposals
will amount to secession of Indian
territory. Only day before yesterday
we referred to the Joint Select Com-
mittee a Bill making it a crime to
talk even the secession of territory.
Todav we are asking the House to
secede part of this country! Are
we not blowing hot and cold in
the same breath? Now, psycholo-
gically, it will dampen the spontaneous
enthusiasm of the people, the unpre-
cedented determination and unity
that have been manifested so far,
which once gone no amount of brave
words from any platform or even the
M.Ps' parade on the Republic Day
is going to revive.

We are told that the refusal of talks
at this stage may be misunderstood.
I beg to ask why it should be mis-
understood if our friends would be
properly told about it. Wec failed in
our most fundamental du!y to con-
vince our friends that we stand on
the right: and it is due to our inabi-
lity in educating our friends that we
fear that the world will misunder-
sand us. I do not find any ground
In that argument,
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Lastly, I submit with all humility,
that we on this side of the House
cannot be a party to lower the flag
of this country by accepting the
Colombo proposals which are incon-
sistent with our earlier stand. Even
though we have moved an amend-
mwent, it does not mean that we en-
dorse the proposals. We fully oppose
t'.e motion if thig House accepts the
Government’s stand regarding the
Colombo proposals.

Y FHW TGA Fww (i)
IYTEAET AEIRT, ST & ATZAT FT ATHA
PR, a9 ¥ gw |y & fF o omr
it ¥ wr SEd ArRAw fRer A1)
qq IEH AAT K AT AT SEY SR
wafir o foar

IS gAR §TAY  &IrE] qEE
faaraefe & 1 g @R #7 gaT faue
AW T & 6 ST g AT T AR
& f =TEAT F@ ST @ @ AR SEET
qfTorm gATY UL 4T gFT T9HT qi
FT gART  Frewar gEmd g7 fa=me
FTAT AT |

X qF HIAEET TS gHTE TTHA
& gAHI gg WA T FIE HTWOT &1 ARG
fF ITEAT FAT F | FAR T F FAT
A EHT | TR THTH TP qeEq
et & FAT AT | giAAT &F ;R W W
ALY F AN AT §, ST ST &+
TFAAAT F TS AT & HIT S A
Fror quT  faza wifa # fazaw @@
& 7 g faor ¥ 7g wmeq € fr it o
TE YR IG FR G AR AT FEAEN |
o7 3@ 9qe § Ao wfewmr &, €%-
T &, S FY AW Frarat F o
Tt 7 frar & ag weAE € SR
& fod g® e qur e g |
I A v fear @ 9w fod aw
AES § | g8 1@ W ¥ g
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[ 77« 7w a9
AT AR F FEH @A ZT AW
ITH FETT 9T 27 3foz F fasme wAw
a1fzd fF 3q faam & %yl aF o7 R
g

g g ary A AW g v A gTe
AR T A4 TER A A © TR
AET T NTA fRa1 47 8 557 T FH
T g fe frast efere &30 § §R
a1 & TI3ET A 1 WT A ¥ g
EIEAATT AT S 7eT FY AT A7 TEATA
F 91T 20 ATIAE F AT T AR
FITAT FT TR | FATC GAMAA 7 AR
FIATIT [T F AETG A T7 T3 TF
AT FFT WAL g1 ATAT & 1 AT ITA,
T a3 ZATK ATHA 79 2, 9477 F J FAT
®Y AT WIAT FIATTZIAT FTFT ETC2N-
FTO /L CATT IF | F1T=7T 7707 WTAT
A F g ETCIE 1 SAF T4 # 5A%
SETTT &1 AL F7A AT ATAIT 67 FT
PRI qETT ¥ GO &1 A7 i
ST 37 G740 A KA F fag zAw
qifef TiHe & AT A9 A ATIRIERAT
T8 1 7z afrF g1 gH AFTR F1E 3
arfzy 7T I¥ 2 Y1 79 v q=T fagral
Fr Al T2 TGRS E AR I F AR
AT A1 fAaifor 53 e g
FT4 FT AT § |

FITFIT F FETTT I HAT T TF
qIWIT AW E | gW van fowe
T FI AT IIH S mEfRaa § 1 T e
arm a3 & 5 g7 SI8 AYL A
a0 ITRT ATHAT FI, AT FF g FL gH
AwgA F FIAT AACF | W FW IAR!
AT FL qAJT A AT 7 OFAT
ifed AT T AT &L 47 ag A
AIAT & FIAT AT | T AT AR
festi % g7 @y #7137 AFeT & fr g
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frt WY @ v ¥ 23 < ooy W
FY HOEY AT T B FEES
T T, A9 qF WX 9 ST TEATT
F AW T AT el g1 #7 goar
fra fafrma &€ v g 33 @ I
T2 &1 afs gw <X ¥ g7 ST arae
FGT T ITFT 7O aforw gem | afg
TTH AN g7 394% fose F@ & @
off gar af oo g are € 1 gW WY Y
FX fgma & AR ar oform g W
AT TEY & |

T aTT 43§ 7 BT A0y
ATA AT TH Y A ogw ATd ar
FLAH AT L) ag qey AT § | 98
ATA Tl QO @wd & R AT
WeF A7 O FIAD AET 1w A A
seqrg (zAny § 3o f9 wwvgw
T BT SUAF AT TEA T OTE
F17 A gaent o= e anfeq

oA gwhT  afiRr e A aEdl
F AT ZAN WEE AT FATAT F T
2 ITT OF SI9 T & | T
T FT AN AT T OMTF T F 7
AT T 9T UTHAT A5 8, Ig
g w7 Wy 9w g
gfear & oY @ #1 JE BT AR
3T T TG WHAW g | WA S
ARG T ArHAN Ay g, & T §
fF @o arffeae o3 #%, AT 0% &R,
A T AR, T R FL | 98 W,
Frarten fagaam mfe ax W
TIFAT FT THAT & | W77 e T
s g R oo ag owra &1 FAv
AT & fgars weg 3+ § § 31 It
qITA FI1 § | A Ay TRpA m
F1 qU 772 IFT AT gARTT &
fem v 9@ ag guw f5 g9 9 9]
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WA T FL | qr g1 aear 2w F|
g oA 9% a7 uef fREy wer 9w
TUHRAT T | AV AT EH 99 qaOLqT |
7g 737 fF Iq9 OW 97 niFR T 990
fear @, gofad g 9a 21 %1 #gg aqt
< ?

A\ difag fF 9 F a7 7 ar
g A9 g g g &, qF 3
g 78t 5 § av Al | A7 gwat Iaq
gFF Al A FF H AEEAT
FE & faq &7 g 1 W HdET
EWH! IFT gATE TETT ¢ AT & AT AT
T g5 g 05 wa =761 Tgrgea §
@I AT £ #40T Tv F ar A gEr
foray @197 g1 @ § | 99 wawar #
PR IGH FHT TL AT TSI 9 AU
AT fpedt ¥ 9% ATHAW foew @ Faw
afeq®{t T gL OTF I O&T TV
aae AR R ag R Ak § 99
FT HEAT FX GF | gART 37 gfee
¥ graar grm fr wer % A At
T ATHAT FOM GAFT WIZ A AT gy
o7 I qOa AN FT AT 0w
graT AT ®1OHATAT HT AT B
forerdr gardr A€ g, afer @A @
qEAN AFT A TA FY GIATIAT A
FT g9 94 T &1 A 0T faeran
FqIMET 9% AHFAT JT | FHARI TG
faar waar gum f gn § @ fag &
At oy 9 AT gHAT FOT gH
Ig% f@ars TF g F AT LT

Y oG gATX ST AT T HTHAT
gaT A1 FALET T AT AT TIHA
¥ a7 § AR gurdr T & fem
AT T ) ZAT q<g § W At
AR WATHT § FATE TET A GHL
e fae o § #R F9 &1 W
a7 a1 fret Wew vg T A&
qOFRAT FlaT § W WROE gHd
g & fr qa 97 gfaml afe £ agt
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A, a7 A WAT 4T AG1 ZW a1 T
ey gH a< R fe sgafeas
&7 ¥ 77 937 o< fa=are 31 qhaar
F A T FY T@IATAT WY AT Y
faedeardt @ & faar®s  gasT wA
17 qv qweET goM | g e fad
dare A wfgr f& T werEr
9z afg frar ft avw § srwnw g—
qR 37 @9y q1 FT I F1 G
HTHAT §1 GEAT g1 g SHWT
AT T qF | X q e g fw
ST g 39 § 7 W A § 930G
g7 & # 9AHt w7 & fF sy Aoy
9T ATHAY Z FEAT g 1 W I § FF
[ F war A1 47 Ay o 39
FI AT 9 T A FT ATHFAT G
T | qg 9@ S € AR AR W
T 97 ITHT T GgaAN 7g1 faerar §
T STHET AT €T § 98 FEA AT &
gafaq afs &9 ow & faw ax 9&
FT qAed ¥ Ao fawar o @ gw
FTHI TF FT qFS § |

14 hrs.

FrE gl F qOAed F fawm
F o ArdAT g9 H " fadEr
qE ¥ e Tl #1 FF v faarw
wwe fox § | 2f gawr "o Hig
FrArar  gemat g owar § 3fed &
AW ¥ FF A3 ¥ AT, g feeq qgr
wEA ¥ AR AHET F 9 ¥Av § -

“gfrar & F TeEw /W A a7
fpar & fr g7 1 W F A qAIA
@1 | zafed g i w01 oot
ga 7 fear mar 1 9 W Ag
o7 &fF7 7 &Y aa Y gAT 3 A Iy
o 3T Afed | 9dH AT KF FEAT
@ @ Fan =ifed | afya amne
AR T IT FT TWE AR FAT
=fgg
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[t Fwer @ T

™ TEE 9T afdgwe faEr
w0, IgF d@ W weAr faEe
sfex w4 | @ AW @ §—HifE
TR W A TF A9 @ § A qg
HAT WA AT 9 S §T §—A &
WY W g 1 gw "W g T gar
& 3 fam & fag &Y w7 g A9
W | faa & fgg Frgfe &
sma | faxamifa #1 gfe & <1 2@
= AT GET TG a7 X9 q&T @
IR T JAT AMET | gW AU 2-
afgal & A @ f§ 7oA am
g qEAT /AT FO Y g @
it oz T@ar @ 4g T g & |
N Ao grar & ag fog a8 @ )
ag s @ fr ogw afsaaen § 1 g®
qaea 5 gw FEGR EE § 1 §F
RBA- "N # g FTe AT
ga & | g ard @ gy § WK Y

g @ w1 L ]

g fa= =7 fafrar = 3§ 18-2-93
FT AT ATETT BT H FroeET
geTEl & A’ #§ whe fq § ) 39 aw
F fa=re, ot ey o7 avg & 9&1 v
A A X E W G@AT ART @)
73 Afg &1 TS WAG FTATT &Y
gfee g @q a@ § °T@ 9 3W
g FT AT & a1 gH I7 FITFET SEray
93T wazd fa=re #7 397 Tfeq | veadr
&1 geaT #r gfte § g3g AW W
e ® OAmAfni @A F  gar
sarei # et avg AT w9 T T q1q
o W A FT AL F FHATEN
g e &9 & fad qOaw ¥
g F¥ | g9 "gAr Janfeat ¥ e
@ A T WA ) FHT A I
qv. g 9§ T A o) wr w9 oar 7
H % 9%g g9 wOAT REfEl 7R
gal § fAeaT e ag@ W@
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g &vr #Y wfe  afe ag v At
TG FTH G AT AT S qrifg ¥
S TP AT T  9g I §7 97
N TYAT T T FF FC X AW
H W FT g | gGaIE |

Shri Basumatari (Goalpara): Sir, I
have been listening ‘with rapt atten-
tion to the speeches of Mr. Ranga and
Mr, Nath Pai. I could not follow the
eloquent speech of Mr. Nath Paji and
his cry of war. I could not also fol-
low the speech of Mr. Ranga. He was
a Congressman and now he has join-
ed the other party. Because he is in
the other party, that is why he
criticising the Prime Minister. There-
fore, I could not fellow him also.

The motion moved by the Prime
Minister is a motion for acceptance in
toto and for discussion. The Prime
Minister has said already that it is
difficult to trust the Chinese and at
the same time, he has also said that
we are not submitting to any military
aggression. When he has already said
that we are not submitting to military
aggression, I do not know why the
other parties—the Swatantra Party
and the PSP_are criticising him like
that.

There are certain Members who
want war, War nowadays is not con-
fined to two or three countries in an
isolated manner. If war breaks out,
are we strong enough to fight war-
mongers like China, who have been
fighting for ages with their nighbour-
ing countries like Japan, Mongolia and
so on and so forth? Their character-
istic is to fight their neighbours. We
have wopn our independence through
negotiations and discussions. There-
fore, should we not follow the same
method here also? The example of
Gita has been quoted. Lord Krishna
did not say in the Gita that we should
all the time follow peace. While Dr.
P. C. Ghosh was Chief Minister of
Bengal, in a prayer meeting, Mahatma
Gandhi wag asked, “Why is there
fighting and shooting the students in
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a country of non-violence?” Gandhiji
said, “If you have to take the life of
somebody in order to protect the
country, it is not violence; it is non-
violence”. Therefore, the Prime Min-
ister has also said that we have to
strengthen ourselves. All the time,
he has been saying that China has
opened our eyes. Now the only thing
we should remember is that we should
always keep our eyes open and streng-
then our country militarily.

Coming to the villages, we are
'‘mobilising the public opinion and one
and all are standing behind the Prime
Minister. If we analyse the speeches
of Shri Nath Pai and Prof. Ranga,
suppose war breaks out, are we
strong enough to fight China, which
is militarily strong? 1 am not saying
it myself; the Prime Minister also
agrecs that they are very strong. If
we go into the history of the People’s
Republic of China since 1949, we find
that they have been discussing and
negotiating with us but during and
after the discussions, they have been
increasing their might just to fight
and disturb our peace. So, we should
also strengthen ourselves, so that
we may not again see what we have
seen in NEFA and Assam.

Whenever some friends meet me,
they ask me often about the morale
of the people of Assam. Their morale
has been kept very high. When the
Prime Minister said in this House,
“My heart goes out to the people of
Assam”, people misunderstood him
that they have been left to their own
fate. But once it was explained to
them that they have not been left
alone in the fight, their doubts have
Been cleared. If you go to NEFA
side, you will find the people are
very strong-minded and they are all
out to face any eventualities in the
fight against China,

So far as our policy of non-align-
ment ig concerned, we have won the
sympathy of the whole world only
through that policy. I do not find
anything wrong in Shri Dhebar say-
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ing that we are following a policy of
peace and non-alignment. The six
non-aligned countries have taken
paing to go into the question and their
proposal is for acceptance in toto
and for discussion. The six non-aligned
countries, who want peace, have taken
the pains to go to China and also to
come to India to explain the Colombo
proposalg and we must pay tribute to:
them. There is nothing wrong in dis-
cussing the matter. I do not under-
stand why so much heat was brought
in by Shri Ranga and Shri Anthony in
their speeches. Supposing war breaks.
out and we get some help from some
country, can we eschew such a help?
No country has benefited by war. A
courtry like Germany was divided in-
tr two. Many countries had bitter
experience of war, I do not under-
stand the meaning of this cry of the:
Swatantra Party. It is a newly born
party. It does not have any policy or
principle. Its policy is to raise such
a cry and criticise whether a thing is
right or wrong. I hope our Prime
Mirister and this Parliament will not
pay any heeqd to such criticisms. They
are cnly speaking in the air.

As regards Shri Frank Anthony,
the o*her day also his group support-
¢é ine proposal of the Prime Minister
tut ‘hey were surreptitiously saying
something else all the time. Every-
hoay knows what Shri Anthony is,
how they are thinking of their own
wavs and how they love India Every-
bedy knows it and thereforee I do not
want to go into the details.

Sir, 1 support this motion. This is
the most epportune time for us to
prepare ourselves for the  future.
With these words, Sir, 1 whole-
heart.dly support the motion.

st goew fag (a%T ) @ wEAE
JuTEeas  wgEd, A fawa 9%
FIaT ¥ wga § ag fAgea i &
7@ awd ® w@ uwEr £ % 3@ A
&3 i Iw ge fr AwT & A
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[ gaT= fas)

MA@ A7 1 AT AIRATAR
9 T AT 917 § §3 af@a FUF
ag fegeam mid 1 g arza fafaeex
& 37 A awaEd faar f& wg
fafaaa ¥ & w9 F NqTved F1 AT
g, g 3% werer § gt a A”
Fgi ® g aifrmdz F afaer
¥&\ gaaw gy «@mi A g fa
&F ¥, arag wfaariz 1 wlaaR
srgn fafvezz & wfasw & san
g ;T qrfaariz FY I R ARA
fafreze &1 @@ar 93w o U
fom fad gzt g9 qAd X I I¥
g areY Y, 39  TF fra qF & Ia%T
frotn e & omar  os@at ®
gaT g7 7 fr wgw fafter 7 37
aral ®Y, 3T Sl 1, A4 faar §
fRT quierarie ¥ 71 g ! qifAare
¥ FAfgelEE gM | FAfgSLEd
FT FF FAT &, qZ THA § G ;04T
& gmaar g fF faga ot "
¥eeg WF qF A E, IAHY g TF
Fgmm Hafr wam g fF
FATHEXTT FT 7AAT FAT §, FAT TAHT
F1E  adron fAvar arar g, #9399
gh Fr% " faqm, q@moew e
feFd ax  qgaT |

Y WS AR AW 1 WA
dqEq " w5 gATT T |

R gatw fag: gEE & oA
1@ & FUaY, W@ 9T 1 AW AT
T WA, IT HT GAA AT GHA | A
a # Fgm afew 3T 61 qwEd
¥ forr qfg 3 @wwd A E

# a7 a3z s WA g 6 e
Fafgste ¥ gra #AT g AT g,
Tg T AR
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# AT FT AW 3T AR framw
qEaT § 5 owignd qewy ¥ @Y
IR AR ad F FIT Gg0 A«
FT fear a1 | 3@ Fraeg A OA v
IX GHAAT EY FEW, T A AT A
a1g T Y w7 T WA AT 917
T aq F maga< §  qgdr < AG
oo #Y wE fF oargAr X gwar
T fear § 1w it AR gy
IHA  FATAT FAT AT AT HIAY TIEZH
gl 9T FATGT AAT W7 | IT AL
FIFTT F7 AAST Y 93 917 &7 & |
W arFIT  wAIIL A FITAT AT
fF gaaT grmm g |

IF FHA & A% gw A A fagw
qaEq7, § g AT EISH § TF oA
faar, oF 99 @rf | I FGA A
g 7 @ fF wg Py o vy
37 T, Ay FRTAT N 3T AW, IR
frad ot WY Ja AR 9, 973G
qOA A § ATRAGETAT FT WA
F far g9 w=x % «@9n AR 9T
ooq T HAT TF WA FITT——FATY
faor | fow weTTd &1 O T F
g A ag Faw Arg €1, 5T § qF A
1 gz wWex  AF AT & AT AT
c fogFae &1 9T 6 gT AT,
AU g A8 FIA AT ITFT AT AT &
qTE ] FIAT TG FIT

st TwYES AEF (FTEST )
7z v a¥eT g, 99T Fwi § 7

st gaew fag : 99 gETE A
g FA WX I FGW @A F AL
dw # g wfaftsm g & awaw §
fF 39 FI T UF Hi@ qTer ¥ XGTZI
uF wAIT &I IS 9T A AT A
gfaferr g%, saw Fr8 A WIS g
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qFA G | WE TF AT gF ;W
T, AT AT W HIT FATA ST
& A7 g7 24 F o Jare gd o wwt
oF sgfyq WM T, agl |l A
F A 7% T @A W AT AR
S HA o F g wew ¥ fod
& T 1 g A ATEAT B A
2\ o aE WA Saw F AT g,
9q g WEAT  qd A S g,
aq w fig Iwd ¥ fag dam
Eiu-

g9 T F IAC-qEA FL HA
o &7 3 four mm § AR ag w7
a1 R R SN @
& foagrae # foafa & o o= §,
faerm g ST &1 A AT Jrfed |
T FT wd FAT T, gEET w4
gz g fw fo amEar &1 7 T g
W TF AEH FT A, TR AT FT
qYE, @IT Bl IET 4T, IH WIAAT HI
FE AT @M AR 39 F afeorm
1 g, fewa o gfear &9 F
T § q€ TEA ¢T ST WIE |

= FWA AGA A ;. ag qEOT
FTEA O AT AR EET A
e e faerd #1 wde g F
T FE?

U% AAAIT @3 ;0 4Ef 9% 99
FTET TG B

it goew fag 0 W oS
&5 Sm a1 framr waw goafoms
£ W W@ E 1 T W A 97 af,
F2T g sy, fa@ SmgW o0 Sy
FfFEY, S AT, gHA W S
[T FT 99 FA F AR FAH
& AT, I§ ATEAT & SHFL A
F qg X = qI |
2549 (Ai) L.SD.—6.
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St s g (FEREr )
FqT AT THAT AT FeaAT @ 7

St T fg: @R Y o=@
F F=A1 AT GAT §, I FT FoA

AR AT FT @R

G AT A TR Y T
O §FAT & | W@ «9Ts uE gd,
d. gaR g WY, At =g,
I ggH qEAR A FT GNT @I |
W AR T JAA R A, qw@gd
F qAF 9 | 9 T 9T A
e, =0 A, ¥ qeEw w7 faw
o ®IX #gr i g9 qaae ¥ 99,
A WA I, ST 0 T,
T3 fafag ARR@AE 1 SR
Fgr 5 39 47 § 47 qAQ § a9
# oy 1 SaT fra X fadew
fem &, oF & AT AT IJGA F Q
ad& § | 98 AR 39 g%y favaer
1 agigdr #t 7 99 o faoda
T FT AT TAT FT AT T AT &,
a8 farasr g1 AT @ T B o
q9 I Fg AH 8, T UG qqAIT
#1 g3 & ! gmy fHEdt St #
oY g A wE Y

T UEE GRET FI EAI
o o, @ orw Y dfedt @ ogaew
o st 7 o S Rradd &
oY TG gRew w19 # faa, qvew
Ty 4, ‘AR, R’ WK 98 gaw
gR 91 93w ael a7 aww q,
TaTHT FT IF ¥, 98 CASHHAE QT
&, a1 a8 fr@aw #7198 I 79 F7
v aEr & 1 afs 9g g aXe ¥
& a1 3 g swaAT qwrd FE @ A
Fgr war § fF a7 fagyal & a7 &
ST AT, FT IAY T91 F FT T
SITTIT, T WG AT FT ST T |
g WEAT &Y @ g 1 faadr S oy
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[+ g ferg)

# A0 g, A I A & & F
FRA IR fear g

WA FATA, RIAAET FEHT A
AR AT S gATE W@ §, AR
AAA AT A A FT L AT R,
fF X ST d@ar g3 | afea
Faq AW ITH AT H AW F AR
ITHT T HEL &1 AR WA 7T fom
IH Y, I gH I gA S5 & fF 7
@ g AT E ? g
Y F d@ # WR 9F IFA g
AT A a1 FE & i werd A ), wifa
q T FX, FI A 3T 41T AT WA
o fF T@ d9% 97 §F gA 6K
W A d? 3w R ad ?
Fq1 § WY gwiT fag T e § ?
faw awq w9 W49 W 9, de
qEd g WeR ¥ fAd wrE |t g
Tafen AU T W 9T | AR
ma {99 T/ fF Frear oo
TR A §, g A aEaar
g frar Twrg famamemy
grzw  fafaeex wiga ¥ @@ a@ &
srgaraq o ar fe 3w Siotees #
HAL FAT AT AA7 A FTAT qiiearie
F FW g, AT ofdarie § #
afara foig & 5 &, ARF
FAF Ak § g TE Fg w9
qT1eq A q1 =07 T A7 qfAfwET
F a7 A A T g4 &,
A F FT7 W gAF gbafw g gl
Frawal Feha & o1 qifefadzy 4,
IR HTT W sEE afafer gg g
7 QT W F FTT AT g5 gl
ML IH TG F T AT W F IR
W Iawr wfafem g2 1 T o
sfafwrsi &t favr fea & gua
oF SET ¥ oW are foar fe
St oW T g s g ST
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fafree gga A woAY a@ 1 fira
far | 7 Q1 ag gar qnm S
FAFE FEHT F AT g 657
o wR T & I gEr feafy
T YIT&F 4w @l fF ag s
AR-URE o FT &@ar g |
qC A, Tg A CH AT gE | g T
e g g fr fowe ag geg JE
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Shri Harish Chandra  Mathur
(Jalore): Mr. Deputy-Speaker, we
have listened with rapt attention to
the speeches made from this side of
the House, particularly of those who
have opposed this proposal of the
Colombo Powers. It was really a
treat to listen to Shri Nath Pai, whom
We welcome to this House after his

MAGHA 4, 1884 (SAKA) Colombo Conference 6288

Proposals

unfortunate illness. His flow of
speech, hig fluency, his sweet reason-
ableness, had their immpact on this
House. He appealed to the pride and
passion of this House and the nation.
If only we permit the effervescence
of the beverage which he poured on
this House to settle down and try to
examine the rcal contents, I think we
will be able to understand what
course of action we should adopt.

1 think he was more than unfair
when he said that we are paralysed
under the pressure and it wag only
under the fear complex that this deci-
sion to accept Colombo proposals was
taken. I do not understand whether
it is now that we are working under
the fear and pressure or it was in
the 'month of October when the
Chinese launcheq their massive ag-
gression on this country and were
coming forward and threatening the
integrity of this country. What was
the reaction which was aroused in
this House, in the minds of the rul-
ing party, in the mind of every hon.
Member in this House at that time?
If we were to react to fear, if we
were to be afraid of China, then we
would have accepted the cease-fire
proposal then and there. Therefore,
let us not be carried away by these
sentiments and say that anybody sit-
ting on this side or that side now
succumbed to any fear or we have
felt paralysed. It is a very wrong
impression which ig being created in-
side this House and outside the coun-
try. There is no question of any fear.
We took the challenge, this country
took the challenge, and the entire
country stood united to meet the chal-
lenge, which wag posed by China.
Therefore, it would be more than
unfair to say that it was the ahimsa
of Mahatma Gandhi which was being
misinterpreted or that we are not
quite alive to the preachings of the
Gita. We had taken a decision and we
stick to that decision. When the hon.
Prime Minister moved the Resolution,
which was passed unanimously by this
House in the month of November, he
'made it perfectly clear that we stand
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by every word of that Resolution.
There is no question of any fear com-
ing in the way. We are absolutely
dauntless.. We know where we stand
and we have never cared for the
mighty invasion of China or for its
might, so far our stand on this ques-
tion is concerned. If there was any
weakness, that weakness would have
been exhibited at that time. Today
is it the retreating China which is
threatening us? Is it the retreating
forces of China that are vacating their
occupation which paralyse us and
threaten us? Is it which is creating
fear psychosis in our minds? I think
this is the worst distortion of facts
that one can ever make.

We have to take notice of the en-
tire situation. I can understand quite
clearly that every Member of this
House has got a certain feeling which
was aroused entirely by the behaviour
of the present Chinese Government,
the manner in which it has behaved
for the last so many years, culminat-
ing in the mighty invasion; that has
naturally left its impact on every
Indian and it is only natural that there
is a crisis of faith. It is only natural
that people specak rather harshly, in-
fluenced by that behaviour and by
that attack of the Chinese, When
we talk about negotiations ~when
we talk about sitting round a table
with these people who have been
marauders in our country, naturally
we are swayed by this feeling and by
this sentiment. Let us now take into
account what has happened since then.

Is it the brave speeches made by the
Onposition Members which has forced
the Chinese to retreat? I do not know
if there is any instance in the history
of the entire world where a victor, who
has been marching forward, who
had claimed a particular territory
to be his as the Chinese claim,
who occupied that territory,—
that mighty vitcor, that mighty
power—wil] retreat back. Hag it ever
happened in history? Let any Mem-
bers of the Opposition first analyse
and tell it to the House first. This
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mighty country of China had, realised
that force woud not pay, and that they
cannot stay here and that they cannot
digest what they had got. That
dawned upon them clearly. They had
miscalculated. Never did they realise
that this country will rise so united.
They never realised that the com-
munist allies of theirs will never be
able to stand by them. They never
realised that the intrigue which they
had hatched with Pakistan will permit
the western powers to rush to our
assistance, All that happened. These
miscalculations of the Chinese forced
China to retreat and go back. Let us
take note of that fact. Not that China
had developed any generosity to us;
not that China had developed any
friendliness to us; not that it was
prepared to give up what it had
acquired through this invasion, They
realised the madness in which they
had indulged. When I say this, I do
not wish to give the impression to the
House that this madness will not be
repeated. Because, China has a defi-
nite interest in  humiliating this
country. China has a definite interest
in bringing about an influence and
creating an atmosphere where every
South Asian country more particularly
will succumb to this influence. There-
fore, it is not only the defence of this
country which we have to take into
consideration. We have a much larger
issue at stake. Therefore, we must
examine the whole thing in this con-
text.

Our friends asked, who supported
you among the non-aligned countries.
It is really surprising. I think the
Chinese attack was against not-align-
ment, China wanted to destroy non-
alignment by this big invasion. China
has miserably failed in destroying the
policy of non-alignment which this
Government has followed persistently
with success. I do not think this non-
alignment which China could not des-
troy will be destroyed by the leader
of the Swatantra party by the speeches
made here. This non-alignment is
going to be adopted by the entire
world. This should be obvious. It is



6291 Motion re:

written on the wall. Did the U.S.A
support France and England in their
trouble with Egypt? They could not
do it. We have got to examine every
case on merits, We speak of alignment
when the U.SS.R. is not able to sup-
port China. These are the two mighty
blocs. One is the Communist bloc. Has
the U.S.S.R. supported China in this
big invasion of India? One of the
main objectives of China could have
been only to embarrass the position of
the U.S.S.R. I must say. I say this not
only now when things have settled
down. I said in my first speech, even
when we were faced with the big
invasion that it would be indiscreet to
say anything against the TU.S.S.R.
because the U.S.S.R has conducted
itself in a most commendable man-
ner and has given us support. It could
not have done better than by the im-
plied support which was given by it.
We are deeply grateful to the western
countries which were placed in a very
difficult position by Pakistan. In spite
of what Pakistan said and what
Pakistan did and all the intrigues of
China, the western countries realised
the justness of our cause and the im-
poriance of the issues at stake and
they came to our assistance as quickly
as they possibly can. What has hap-
pencd to those pacts? This is the
greatest triumph of non-alignment.
We must understand that. I hope my
friends will realise it sooner than
later, My friend Shri Ranga was
talking of Marshal Tito in the context
of non-alignment. I think Marshal
Tito has proved from the other end
that he is one of the staunchest sup-
porters of non-alignment. When we
talk of non-alienment, we do not mean
that we should have a slant in our non-
alicnment. When we say this, we do
not mean that we should not be as
friendly with one side as with the
other. We are deeply grateful and we
want to give expression to this feeling
of gra'itude for the assistance which
was offered to us by them.

It is in thig context that we have to
take a decision on the limited issue
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which is now before us. Personally
speaking, I do not attach very great
importance to any of these proposals.
I would have attached wvery great
importance to these Colombo proposals
if I knew that there was a country on
the other side which understood reason,
which will be able to appreciate what
we are going to talk. Though it is quite
true that we were humiliated, defi-
nitely China has been defeated in its
exercise of the mighty force. The
second front on which China wanted
to fight is the peace offensive. I wish
to remind my friends who are sitting
here, when China made these peace
offers, everybody here in this House
stated that this peace offensive of
China is more dangerous than its
invasion. I wish them to be reminded
of this because, now, it is to this peace
offensive of China that we are suc-
cumbing, that we want to give in:. We
want to give the better of it to China.
China will have to be defeated on the
peace offensive also. We have taken
a wise decision because we have
accepted in principle the Colombo
proposals and this acceptance of the
Colombo proposals in principle will
mean the defeat of China also in their
attempt in the peace offensive. They
will realise it soon. China will never
accept this in essence, They may say,
yes, everything is acceptable to them.
When it comes to brasstacks, nothing
will be acceptable to them. Because,
they have a set objective and that set
objective will be defeated if they
accept. Therefore, let us not break the
unity of this country by these attemptg
on the other side. These are insidious
attempts from the Chinese side only
to break the unity of this country, only
to cool down the great enthusiasm
which has been aroused in this country.
Iet us understand the treacherous
enemy that is at the other end.

I, therefore, think that this is not so
important. Let us say, we accept
these proposals in principle. Nothing
is going to come out of these. What is
much more important is the prepared-
ness of this country, We must all be
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united. Nothing will pay us better
dividend than following the absolutely
sound policy which we have followed
so far regarding non-alignment. I
said it at that time. Let us not be
disturbed and let us not be shaken off
from that sound policy. It is the
implementation of that policy which is
very important, Much more important
than that is the preparedness of this
country. We must understand that we
will have to do a mighty job. Here,
we have to take a lesson from China,
China the enemy, China about whom
we have all the hard words to talk
about, China could build roads in the
N.E.F.A. area— within a fortnight 25
miles road. On this side, we have not
been able to give any good account of
ourselves. Questions are asked on the
floor of the House about the Tusker,
this and that. That is our weakness:
nothing else. Therefore, wha! is much
more important is this. I would cer-
tainly appeal to the hon. Prime Minis-
ter to take note that he has got to
gear up his administration, that he has
got to wipe out corruption in the ad-
ministration, the rotteness which has
crept into the administration all over.
That is the most important thing in
this country. You will be able to
enthuse the country if you gear up the
administration and if you just let the
country know that relentless efforts
are going to be made to strengthen the
country. Let there be no slackening;
let there be nothing of that kind. Let
us not confuse the issues. We must
stand with strength and we must
never give up our moral attitude.

We had, as a matter of fact, sti-
pulated the 8th September line, Now
let us examine to what extent these
Colombo proposals approximate to
the 8th September line. It was mnot
acceptable to China at that time. If
we were to read the letters which
have come from Premier Chou
En-lai, we will find that he has very
clearly asked in those letters as to
how the Chinese could accept the
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8th September line and that it was
so disadvantageous to them, this and
that, So, it is not acceptable to him
and we are absolutely free to go
ahead.

So far as the NEFA area is con-
cerned, it should be obvious to every-
one that there is absolutely no differ-
ence between our stand and the
Colombo  proposals. The Chinese
must go  on the other side of the
ridges and the watersheds. It is en-
tirely different from the earlier pro-
posal which China had made. Now
our troops are entitled to go right
up to the MacMahon Line and occupy
those places. In the middle sector
also there is no trouble for our troops.

So far as the most vital sector is
concerned, it should be obvious, if
we just cast aside our prejudices
which are natural—I can understand-
our indignation against China—that
these proposals are definitely worth
a consideration, I have mnot the least
doubt about that. The country looks
up to this House which had given a
proper lead to the country and to
the people. 1 do not want to im-
pute any motives and I do not know
if there is any party or any hon
Member of any party who has tried
to make a political gain out of these
discussions, I do not have the least
intention of saying that. But I think,
we owe a very great responsibility.
We, sitting in this House to whatever
party we may belong should create
a proper atmosphere in the country.
The country has taken the lead and,
as a matter of fact, has given an
exceedingly good account of itself. I
do hope that the politicians will not
fail the country.

Shrimati Lakshmikanthamma
(Khammam): Sir, Shri Nath Pai,
when he quoted the Bhagvad Gita,
forgot that the Gita came at a later
stage when all negotiations failed
He was just passing remarks about
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Shri Dhebar’s speech. Hon. Mem-
bers of the Opposition also talk of

lack of courage. While talking of
this giant of the freedom struggle, of
this giant builder of a new India, of
this giant who is wedded to the
emancipation of the millions of peo-
ple of this country, of this ¥iant who
is determined to wipe out poverty
from the face of this country, of
whom even the rulers of China are
afraid, while talking of him and say-
ing that he is lacking in courage,
hon. Members of the Opposition are
not even afraid of what the people
will think of them when they pass
such remarks. It looks as though the
military power of China has put
so much of fear in the minds of the
hon, Members in the Opposition that
it i- not in keeping with our tradi-
tion and culture of fearlessness.

It is not we who are suffering from
a frar complex. It is China that is
suffering from a fear complex of this
great country of ours. China is afraid
of our: economic development, of our
Prime Minister’s personality, of our
neutrality, of our friendship with the
world and of our leadership. It is not
jast T who is saying these things as
a Member of the Congress Benches.
The foreign press has said it. Here is
a report from the leading Arabic
daily of Morocco and the mouthpiece
of the ruling party, namely, Al-Alam
which, in an editorial, has drawn at-
tention to China’s duplicity in profess-
ing all along that she wanted to
settle the border difficulties with
ndia in a peaceful manner and sud-
lenly launching massive aggression.
lon, Members said that nobody has
aid that it is aggression. Here is a
treign paper which is the mouth-
rece of the ruling party which has
sid that it is aggression. The paper
a0 said that by attacking India
wich is a non-aligned country . . .

“China wants to prove that it
hs become a military power to
thich respect is due. Moreover,
Gina wants to compel India to
e recourse to American aid to
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defend itself, thus proving that
India is not really a non-aligned
country, in which case it will
become impossible to the Indighm
Government to obtain any aid
from Russia”.

I we follow Shri Ranga’s adviod,
we will be doing exactly what China
wants us to do. The paper further

said:
“They are upset to see the
economic success achieved by
India which surpasses the pro-

gress of their economic policy.
China’s intention, consequently,
is to compel India to dedicate a
major part of its production to
equip its Army and, thus, to slow
down its economic plan”.

The same paper, Al-Alam, has said
about Shri Nehru's personality. Al-
Alam addcd:

‘“There is also the question of
personality such as that of Mr.
Nehru himself, which is not ag-

reeable to the Chinese. His pres-
tige in the United States, the
Soviet Union, the non-aligned

countries and in India itself, is a
cause of worry to the Chinese.
They consider Mr. Nehru as one
of the factors which contribute
to the extermination of the Com~
munist doctrine in India, The
Chinese believe that, were Mr.
Nehru not present they would
be able to proclaim their autho-
rity over the Asian continent and
all non-aligned States”.

This is what the foreign press has
said.

The thinking of the Oppositite
seems to be outmoded and not
keeping with the times. I’ congratu-
late Mrs. Bandaranaike and hes
non-aligned colleagues for the credit-
able job that they have done. It 18
not proper to doubt the intentions
of these six non-aligned nations. Our
friends in the Opposition seem to
be doubting everything and I am not
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surprised because more than the toll
of human life that the Chinese ag-
gression has taken it has taken g toll
of human faith, Our hon. friends go
on doubting everything jncluding our
Prime Minister. They go on doubt-
ing everything beside them and be-
hind them ang all that,

Sir, a man’s character ag to whe-
ther he does not lose his heart or
whether he is firm in determination
and all these things are tested only
at such times of Test. So, just be-
cause one country has behaved in a
treacherous manner, it ig not good to
doubt each and everyone of our
friends.

The fact that the Chinese rejected
the proposals indicates that China
does not want the dispute to be set-
tled. By accepting the proposals
which are very close to our terms
India would prove to the world her
faith in the peacefu] settlement of
the dispute. This would isolate China
from the rest of the world. Any fur-
ther change in China’s attitude is
only a sequel to India’s stand. The
acceptance of the proposals would
not commit India to any compromise
on her claimg on the territory illegal-
ly occupied by China.

The Chinese rejecteq the Colombo
proposals to discredit the Afro-Asian
effort. The Chinese expected that
Shri Nehru would reject the propo-
sals and that would once again prove
the Chinese thesis of Shri Nehru
having gone over to the West. This
is the main reason why the Chinese
broadly accepted the proposals but
withheld their final okay.

1 would not go into details about
the different sectors because of the
time factor. The Chinese still deny
the ‘setting-up of checkposts by India.
All this. apart from India’s accept-
ance of the broad principles of the
proposals is also conditioned by the
need to buy time. We need breath-
ing time to strengthen our defence.
On the diplomatic front we are also
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watching the relations
Moscow and Peking,

between

Shri Ranga had been saying about
China’s victory and all that. Actu-
ally, it ds not China that has won but
it is India that has won. Why are
our hon. friends of the Opposition,
including Shri Ranga, who have
talked so much of courage, afraid
even to join in the march past I do
not know that. Perhaps they feel it
below their dignity. But we are
going to march past with or without
them and march ahead unti] the ag-
gressor vacates the land that is oc-
cupied by him in this country. This
is a people’s war, and the people of
this country have amply proved that.
I do not know the efforts made by
the leader of the Swatantra Party
and his friends and their contribu-
tions towardg the war effort, It is
the poor people that have been pay-
ing huge amounts ang willingly and
voluntarily, they have given their
everything to the war effort. As our
Prime Minister has said, it is a peo-
ple’s war, It is not the war of a
few rich people or a few people who
might be presenting something lere
and there, but it is the people’s war.
iSo, whether these friends co-operate
or not—we do not know what they
intend to do; when they criticise s,
they must be knowing it in their own
hearts what they intend to do—tie
country will march fast.

Our Prime Minister has made it
clear in so many terms that he
Chinese have to go back to the 'th
Scptember, 1962 position, that sme
preliminary matters will be disas-
sed, and that we shall maintain :he
freedom and integrity of this can-
try, that we shall stand by there-
solution passed by this Parliantnt,
angd that we shall continug to
strenathen our defence. |

Mr. Deputy-Speaker: The {ﬁon.
Member should now try to condude.

Shrimati Lakshmikanthamma: /hen,
I shall read out a few points tgave
time, !
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If we broadly go into the causes
of Chinese invasion, they were that
China wanted Russia to support her,
that Indiag should give up her non-
alignment; further, China wanted to
humiliate India, but she never suc-
ceedeqd in that; instead, she got humi-
liateq and stood condemned by the
world; therefore, we need not feel
that we have been humiliated. If
somebody abuses a person it does not
mean that that person is humiliated;
it is the standarq of that person who
abuses which stands condemned. So,
we need not feel that we are hur
liated so that we shoulg bend our
head down in shame or any such
thing. China has failed in all the
things that she wanteq to gain, and
we have won.

I would also like to say a wonrd
about Shri Ranga’s observation on
bankruptcy of non-alignment and our
state of unpreparedness. India was
unprepared not because of non-align-
ment but in spite of it. We accepted
a ncar-gamble in the matter of de-
fence  on the following  premises.
Since we had no ambition to de-
vour any other country’s territory, no
one, we thought, would possibly in-
vade our territory. Such danger as
appeared at all possible was from
Pakistan’s side, for which we kept
ourselves ready,

In the context of a total nuclear
war, conventional armaments have no
particular utility. They could only
put an avoidable drain on the na-
tional finances. Since India could
not think of nuclear weapons, it was
more or less of no avail whether
more than routine attention was paid
to the ordinary armamecnts or not.
When both the rival blocs were ready
and poised to strike, any attempt on
the part of any power or its satellite
to attack us would at once start a
chain  reaction leading to a maior
conflagration. This possibility in it-
self would serve as an effective de-
terrent against either of the blocs
casting an evil eve on India. Being
a propounder of Panchsheel and
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peaceful coexistence, Indiag would to a
large extent be satisfying both the
blocs by remaining non-aligned. Both
the blocs would ultimately weclcome
non-aligned India not only as the
next best alternative but also as a
positive safety-valve which would at
any time be turned on for purposes of
peace in the world.

We had a sub-conscious belief that
socialist countries were not capable of
committing aggression.  This, of
course, it a slippery belief, for, the
modus operandi of aggression starts
invariably with wild charges of
aggression on the other party.

The long-drawn-out freedom
struggle left us much more anti-
imperlialist than anti-communist. OQur
conviction was that as an under-deve-
loped nation, we have only socialism
to emancipate us. We now realise that
a pon-aligned nation has to keep it-
self more prepared than an aligned
nation. Whatever be our love for
peace we are not going to be unpre-
pared once again.

I can appreciate the feelings of some
Members of the Opposition....

Shri Maurya (Aligarh): If the hon.
Member is reading out from a written:
statement, then she may submit that
written statement to you, Sir.

An Hon, Memeber: The hon. lady
Member is reading her speech.

Mr. Deputy-Speaker: Order, order,
speeches should not be read.

Shrimati Lakshmikanthamma: I am
concluding my speech. Colombo pro-
posals or no proposals, India is not
the same India as she was before.
This war that has been thrust on us
has gripped our minds with war
psvchosis. It will take a long time
and a great effort for the Indian
people to resist the onlaught of anger.
There has been a barter of faith to
strength, an exchange of ingenuous
belief with prepetual vigil, an accent



-6301 Motion re:

[Shrimati Lakshmikanthamma)

on physical preparedness instead of
spiritual preoccupation. The change
is good for India, though the world
cannot afford to lose India for peace.

Shri Sivasankaran (Sriperum-
budur): ***Mr. Speaker, we have
‘come to a stage where proposals by
the Colombo Conference for the possi-
bilities of finding out how best India
and China'could come nearer and sit
around the table to discuss, after the
heavy bitterness ang fiery exchanges,
are bging discussed well, we are glad
about 'it.

At the outset, let me pay my glow-
ing tribute to the Colombo Powers
for their sincere endeavour to find
out a way for peace 'between India
and China and thereby in the world.
It is clear that the Colombo pro-
posals are intended not for the settle-
ment of issue at stake, but for paving
a2 way to reach a peaceful settlement
if possible. The Colombo proposals,
I am convinced, do not enter into the
domain ‘of the merits and demerits of
the case. It is none of their business.
It is the business of the two countries
to decide,

Any proposal for peace is welcome.
Any proposal for peaceful settlement
of things cannot and should not be
dismissed. The Colombo proposals
may or may not be agreeable to us
that might be so, But we cannot
question the bona fides: behind them.
Coo] and calm consideration of any
proposal is necessary. Emotion should
be eschewed and reason should be
allowed to dominate.

Before entering into the Colombo
proposals proper, I want to recall
something that has happeneq in this
House. Our Prime Minister had
moved a resolution on Chinese ag-
gression. More than 169 Members
took part in that discussion. Thereby,’
the nerve of Parliament has been
shown to the world. The interest,
anxiety, emotion, strong determina-
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tion and resolute will of the entire
country have been; reflected through
Parliament. I am happy to note that
the resolution of our Prime Minister
has been fully endorsed by Parlia-
ment. Parliament thereby naturally
assured the Prime Minister that the
country was behing him. Time and
again, our Prime Minister has talked
out that there would not be any com-
promise - with China at the cost of
India’s honour and self-respect.

He has described China as a cro-
codile in the pond of Asia to devour
small nations. Thereby he has proved
to the world the nature of our enemy.
Our Prime Minister has been anq still
is very emphatic that the Government
of China should not be relieq upon.
Double dealing and double-talk is the
political  profession of the Peking
Government.

The Colombo proposals seek : to
establish the possibility of meeting
between the two nations, one repre-
sented by double-talk profession, that
is, China, and another represented by
noble democratic' traditions, that is,
India, Let us boldly meet the situation,
because we are for justice. Initial set-
backs in which justice and fairplay
suffer should not be construed as an
eternal triumph of political hypocrisy.

But, allow me, Sir, to register one
protest against the way in which
things are' conducted. While the re-
solution on Chinese aggression,
moved by the Prime Minister, was
discussed, Parliament was taken into
confidence. Our Prime Minister re-

.acted as though he was rightiy guided

by Parliament. An impressi>n alsc
was there that the last word for any-
thing was that of the all-powerful
Parliament itself, Our Prime Minis-
ter himself stated that he has left
the Colombo proposals for Parliament
to decide. Democracy smiled. Parlia-
mentary institutions got new strength
and stamina.

***English translation of the épeech originally delivered in Tamil
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With your permission, Sir, I want
to quote a paragraph from the joint
communique issued at the end of the
two-day talks between Shri Jawahar-
lal Nehru on the one side and the re-
presentatives of Ceylon, UAR and
Ghana on the other. In the commu-
nique it is stated that:

“The Prime Minister of India
informed the leaders of the three
visiting delegations that the Gov-
ernment of India welcomed the
initiative of the Colombo Con-
ference countiies and will be
placing the Colombo Conference
proposals and the clarifications
given before the Indian Parlia-
ment at its next session for con-
sideration and will indicate their
final response to the Colombo
Conference proposals after these
have been considered by the
Indian Parliament.”,

This is exactly what our Prime Minis-
ter hag suggested. What do we see
today? Parliament is presented with
a proposal already accepted in prin-
ciple by the Prime Minister. Without
having any discussion in Parliament,
our Prime Minister, contrary to his
earlier stand, accepted the Colombo
proposals in principle and now he
wants Parliament to consider them, an
unhappy and illogical position.

On behalf of the DMK I want to
say, let us consider the Colombo pro-
posals in the hope that the Govern-
ment of India will not let down the
honour, prestige and noble traditions
of this country.

15 hrs,

Shrimati  Yashnda Reddy (Kur-
nool);: I want to know whether the
DMK are accepting the proposals or
not.

Mr. Deputy-Speaker: They are
accepting,

Shri Tyagi (Dehra Dun): We have
had a detailed discussion and all
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arguments have already been put
before the House. My hon, friends in
the Opposition have spoken out with
zeal and enthusiasm. I welcome their
speeches because they are helpful in
raising the morale of the people as
also of the army.

1 for one would not mind any cri-
ticism of thesé Colombo proposals, for
after all, we are a patriotic nation,
and all criticism which comes against
these proposals is biassed by patrio-
tic considerations and even if there
is an over-burst of patriotism, there
is no harm. Therefore, as far as fx-
pression of their sentiments is ~on-
cerned, I welcome all those speeches
and I do not think they would in any
way weaken the hands of the Prime
Minister. It always strengthens his
handg if the world knows under what
circumstances he is negotiating. Let
the people know that after all, though
negotiations are there, people’s senti-
ments are also there. There is a uni-
lateral cease fire. We have not accep-
ted it. Our country has been viola-
ted. We have not forgiven the enemy.
China is gtill practically our enemy
because it has committeq aggression
and we are not friendly with it.
These negotiations do not mean any
commitment.

My hon, friend opposite complained
and asked why a definite proposal
was not moved, why an amendment
in positive terms was not moved.
This was in keeping with the senti-
ments of the Opposition as well. In
fact. we could come forward with a
proposal right now approving the
proposal. Any guch thing could be
done, But we did not do it for the
simple rcason, which my hon. friends
of the Opposition will appreciate,
that this Parliament stands pledged to
one thing. Let me quote from the
pledge we took on the 14th Novem-
ber:

“With hope and faith, this House
affirms the firm resolve of the
Indian people to drive out the
aggressor from the sacred soil of
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India, however long and hard the
struggle may be”.

This was the unanimous view not
only of this House but of the people
as a who.e from end to end. India
has spoken thus. I do not want that
that unanimity shoulg be disturbed
by the acceptance or non-acceptance
of these proposals. Our goal is there.
Every government functionary, every
individual, every citizen is bound by
this pledge we have taken.

This being so, let these proposals
not be considered as a sort of treaty
or settlement. After all, there is
some misunderstanding created which
has to be cleared. These Colombo
proposals are a means of talking to
achieve our objective to which we are
pledged. Even when two armies are
fighting, the Generais need not con-
sult Parliament or even the Govern-
ment, They have their topography
and stratcgy. They can start nego-
tiations saying ‘All right. You give
up this position. We give up that
position. Then we can come to a
halt’. This is a temporary settlement
for a temporary period. In war, it is
done.

Therefore, these Colombo proposals
may be taken only ag a Dbasis for
negotiations. We are still in the midst
of a war, though undeclared. We
have not accepted their unilateral
ccase fire. We are just biding time.
We cannot go on fighting like a bu'l,
After all, our army is experienced.
It knows the strategy of war.

Shri Surendranath Dwivedy: If you
accept, cease fire will be violated.

Shri Tyagi: We do not want to get
this through like that. After all, we
could grt it passed by Parliament as
well. but we do not want to do it
because even for a gingle minute we
do not want to recognise the presence
of the enemy in our land; we do not
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want his presence in the neutra] zone
to be legalised by this Parliament. If
we get this through, it would mean
that Parliament agrees to their exis-
tence in our soil even for a few
days when the negotiations are in
progress. Even that little commit-
ment we want to avoid on the part of
Parliament. That is why we have
avoided any positive proposal. Other-
wise, it would mean our recognising
their presence, even a little stay of a
month or two months or whatever
time the negotiations take. This is
what will happen if we approve of it.
Therefore, we do not want in so many
words to give the approval of this
Parliament, I must congratulate the
Prime Minister on the accommodation
he has given. After all as far as
negotiations are concerned, on what
terms negotiations are taken up, that
is a prerogative of the Government.
Government have been good enough to
put these proposals before us for
consultation and comments.

As far as opposition to these pro-
posals is concerned, I do not take it
on party lines.

Shrij Surendranath Dwivedy: We
also do no take it on a party basis.

Shri Tyagi: The Opposition are
simply expressing their sentiments.
This is not a matter for consideration
from party point of view. There ?s
no whip issued. We are all consi-
dering this matter independently,
talking ag representatives of the
people, just to give the Prime Minis-
ter the benefit of the views and reac-
tions of the country. That js a:l very
well done.

I personally welcome opposition
because at least it gives me a fcclin’g
that after all, even the Opposition 1s
positively so patriotic. What docs it
matter? Let the world know, These
proposals are only temporary pro-
posals for the purpose of talking with
the enemy as to how we can dis'odge
him. If he does not withdraw, surely
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we shall fight it out. It does not
mean that we will not fight. If
there is no agreement, there must be
a war. Of course, I for one, party or
no party, cannot agree to any settle-
ment whereby the enemy sits in our
territory or we give away our terri-
tory. We cannot barter away our
land. Our party will not do it. After
all, our party has also a stake in this.
Let the Opposition give us also a
little credit of being biassed by some
patriotic considerations. How can we

barter away our territory? It is not

possible.

So it is only for the purpose of
negotiations for a little period that
this is being done. Parliament
must express its thanks to the six
non-aligned powers, friends of ours,
who have, not only come to our res-
cue, but have also become conscious
of the danger. They have also come
to realise the situation. I am quite
convinced about it. It is not only a
mere matter of territorial occupation.
I do not know what the Prime Minis-
ter might think about it but I think
it is a definite gain jn this sense that
other countries now know that the
Chinese want expansion. This is a
simple question of libensraum, the
theory of living space, which Hitler
was pursuing, and which the Chinese
are now following, They are im-
perialist; they are expansionist. Even
with Russia, this is their policy.
Every day, we listen to it on the radio.
They are not even communists. They
are a separate thing in themselves,
whatever type of revolutionaries they
call themselves, peasant or proleta-
rian or whatever it may be. They are
definitely expansionist and, therefore,
they cannot be relied upon. The
world knows today that the Chinese,
even the highest in authority among
them, cannot be relied upon in their
words or in their writing; we cannot
rely upon their signatures or oral
commitments. This is the treacherous
attitude of the Chinese of which
everyone in this country is now
conscious.
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[SHRI SURENDRANATH DWIVEDY in the
Chair]

So much for the justification for
these Colombo proposals. But my
support to these proposals is also con-
ditional. I am not a whole-hogger in
support of these, The first condition
which I would like to emphasise is
that the acceptance of these proposals
or negotiations should not in the least
damp the enthusiasm of the people
for war, nor should it in any way
cause any demoralisation in our army.
These have to be maintained. Our
war preparedness, our defensive
efforts, must be redoubled, increased
tenfold. My grouse is that during
this period also the Government -as
not acted to my satisfaction at least.
There are many people who are not
satisfied with the manner in which
the preparation is going on. What-
ever time the negotiations take, this
time is the most valuable for us. We
know it for a fact that the Chinese
would never agree to vacate.
In the meantime, our preparedness
must go ‘on at a much bigger speed
than it has been up to now. It has
been slack and slow. I do not know
whether Parliament will tolerate this
speed of defence preparedness with
which the Government is going about.

An Hon. Mcmber: Never, never.

Shri Ty,agi: Therefore, I suggest
that some better efforts must be made
in this direction,

As far as the External Affairs Minis-
try is concerned, I must say that I
have got quite a lot of grouse against
their propaganda machinery and their
publicity, but I must congratulate ™2
Prime Minister and his Ministry on
the manner in which they have con-
ducted themselves in their diplomatic
relations with other countries during
this period of crisis. It is in a crisis
that the trial comes actually, and they
have successfully come through it.
For instance, a lot of pressure was
brought on us to give up our policy of
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non-alignment, but we have maintain-
ed it with courage and grace and
without causing any annoyance to any
party. I do not know what magic
was practised, for even countries with
alliances were prepared to help us.
The communist countries like Russia
were also not annoyed at our getting
arms and ammunition from the USA,
which we are doing openly. I must
congratulate the Prime Minister on his
playing his cards so well. Russia is
not annoved at our getting arms from
USA, and USA is not annoyed at our
getting MIGS from Russia. Such a
favourable situation has been created
for us in the world.

The only thing is that our informa-
tion and publicity service has not
been adequate. Though government
cirlces in foreign countries are well
aware of our stand, the people there
are not very well acquaited with our
case. 1 would therefore request the
Prime Minister to give more attention
to his propaganda and the publicity
of our case in foreign countries.

15.12 hrs,

[Mg. DEPUTY-SPEAKER in the Chair}

The Chinese withdrawal is unila-
teral, anq it is well known that it ‘s
not an act of grace bn their part.
They did it obviously for logistic
reasons, because they had to bring
quite a lot of petrol over a long route
of about 2,000 mi'es or so, and there
were some difficulties in their home-
land also. There is no guarantee that
they will continue to respect this uni-
lateral cease-fire because there are
quite a number of documents in which
it is clearly shown that China went
back on her written word. her maps
etc. So. we know what this unilateral
withdrawal means and we must not
allow ourselves to be misled.

1 agree with Shri Bajaj when he
gsaiq that it has been our policy to
frankly stand up and condemn ag-
gression wherever it may take place,
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::\nd we went to their help also. If it
is a case of Asian countries which are
small, surely as their big brother, it is
our duty to go to their help. I know
of the old days when some countries
were in distress and Pandit Nehru
was approached as the leader of Asia.
He was always sympathetic. In
future also, if there is aggression
against a neighbour like Burma or
Ceylon and if they want our help,
shall we say “No”? We cannot,
because when we are in trouble, we
are asking our friends to help us.
Surely, all these countries of Asia are
friendly to us, and we shall help them
whenever they are in distress,

I want to get one thing clarified.
Dhebarbhai and the Prime Minister
might be a little annoyed with me,...

Shri Hari Vishnu Kamath: You are
so close!

Shri Tyagi: ....but somehow or
other I have changed my views, I do
not believe in this peace-loving policy
now. My feeling is that a peace-
loving policy is all right as a basis,
but we must now be war-minded; if
not war-minded, at least fully pre-
pared for war. Even if the whole of
our people are armed and everything
is done, it is not possible to watch
the border which is thousands of
miles, from end to end.

When I was associated with the
Ministry of Defence—it is not much
of a secret now—a neighbour attack-
ed us. My General enquired from
we at about 10 O’clock in the night
what to do. He ta'ked to me direct. I
askeq what was the trouble, and he
said that the instructions were that
they could not go into the territory
of the enemy and shoot them. I rep-
lied: I take the responsibility to
allow you to go deep into their teéyri-
tory, tens of miles, I would not mind.
He thanked me and sald he was very
proud of me. He promised to show
results, and he did show results.
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Therefore, let this be clarified ab-
solutely. We are a peaceful country
and we be.ieve in peace, but when
there is aggression, we cannotl be de-
fensive alone. On account of our
slogan of being defensive, we have
not gone in for submarines, because
they are offensive weapons, We must
have all possible offensive weapons
witl’: us, otherwise we cannot defend
ourselves. With such a long border,
our defence strategy depends on our
attitude of offensive defence. It should
not be defensive defence, it is no use.
It should not be that we shall use our
rifles only when we are attacked,
because you will find from books on
the subject that defence is more suc-
cessful if you have the option to attack
the enemy. If they are attack-
ing us in NEFA, 1 must have the
privilege of attacking them some-
where else. I do it there because they
are doing it here. Howsoever big
their army, after all, they cannnt
maintain a wall of their army from
end to end. If they have the choice
of deciding where they will attack
today and where tomorrow, I must
have an' equally good choice to attack
them where and when I want. Un-
Jess that is so, I cannot defend this
border. Everybody may know that
so long our military authorities have
been able to keep the Pakistan border
safe because the Pakistanis know
that if they attack, we will also attack.
That should be the policy here also.
The best thing is the sanction of
strength. Unless we build up our
strength, we cannot defend urselves,
1t is not necessary that we should
shoot the enemy. What is needed is
that the enemy must know that we
have the military strength, and that
if there is any danger, we shall crush
the enemy. That threat will save us,
and so T want the Government to be
prepared. They are slackening their
efforts. My appeal to them js that
they may negotiate making it clear to
the countries from which we are
getting armg that these negotiations
do not mean any slackness in war.
Generally, the question from these
countries is: we are prepared to go a
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long way, but will you fight?- So,
we must assure them. Let these
countries know that so long as we do
not regain our land, we shall fight,
and that we are not peaceful to the
extent made out by many people. We
shall fight and take the offensive also.
Let our friends not slacken their
efforts in helping us. And our non-
alignment must be maintained at all
costs. 3q))
it s et (faeete ) o
Iqrems  wgred, oW # afefeafaar
EA g A sfamer g, g7 feafa ¥
FEgAT # awfed, w1 FET FT AN
o T g wwar §, § 9@ Afg ¥
FEAd A g | 9% @ g 9
arfeq e ¥ MY et & 7T ST
¥ AT 93, ag A4r & Awfed,
9w Afa ¥ A wEmaAgig A
& wgar fazam g fa afer mw Sify
wa A ag "y faq &7 FodT &,
ar g fasm W AT 1 SRR
ar W1 7 fasr g§ wfea faet W 2@
¥ forrs a1 wandlt T wFar
qr afe w17 AT & w9 s
fasg g #7 S@T &, Q7 oEE
ferama gmr &, =arfae gt &

AR 9419 §AE0 o FEEIAr
AT A TG TG A IH I 1 G107
&1 91 fF Sq q@ @ ATHAT WS
faqray & aEq ¥ 9© T AT a9
% SO% G919 qIASIT FT RS FE
g dar 79 gar . dfed ot @7 3@
AT F g A I #E T
T HeH A HIT 3¥ g ¥ A8 0T
F, TMEe §F forEe Aol o,
Tedr 7, a0 991 3 7i¥ miwgnie §
Al A 7 34 qTq 1 oA AT 9T
ST FT IETAT | AN A F oAieash
& gy arq 45 7% {5 © foqway & 999
o[ ®T GO WE FT 4T R, T o
FYE 7G) fEger q%aT, 98 TF AW gAR
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Tafymm &7 & o f5 ogw & g faan
&, 1T 399 O0F §IN F1 KL qA9 g
o 4T A frar 1 Afww e
c fogmax & 37 weam@ § g@ &7
S WA FIFEET FETTE F AT
T HTIR (GGFAT: WEAT §, a7 I9q
WM H ag wagdw g am g fw
FE W1 ST W A T AT AT AT
F 4T FT I A gH A AT A 47,
I9 § 38 F1qt & AT T FIE FAARY
I Ay o Ay, ag A fgAa ar ag
AT |

qg & a1 g9 § oY AT ag F%
TF HIT aTq I GAT A7 F sl F
FEAT ATEAT § | AZ  WAAHZ FI
§ ofsqwad g “TA w1 AT
e e & 9z E frogamA
A F wedl A A AT &qT ] AT
IE gATH | TR WA AT
¥ qg e Al

RS W wEfeEEY R, @Y
IO TEAAAT AT qEeEAT & AW
FWT E, 3T AT F AT q7A AL
% whar | faemg AT @ ara
o oqred ot wom fRT @y w@Y
FEWA, A FF A0 N1 FH A
qAlT ®1 TR AR AQT F A
T FQ g 1”7

T WA F7 AZ wE ;TE § AT
3T @Wedl & e wa o fagwaT &
ard ¥ g2 FT FAEA TEAET BT HITL
A FT AT JEAATT FT TF 74T 53
gy § @1 gER Afersi § aweg

.gard fr g § Srowar Ak afeem
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F W@ ard § A g few A 9w
vt 3Iq § &1 FHY A /AT |

0 ara A fade =7 ¥ FEAr
AT § a8 98 @ fF oy av 9\ 5
g FIAFAT  FEFTET KT G &7 @l
T@H FI A T AGY IHEF Graed
X W TH AL T AT @FAT
FfFHT 37 WY AT 9§ FIF I WA
T FEAT AZAT § a8 IZ AT FF A
ZA JEAAL & AqrEEy ¥ #gl 9g A%
TAAFAAFTFH TG gAT 1 A=
SN A AT FE @ 4 fwogw gw
HAT T AT FIT A AT a0G ¥ AR
gt ¥ @ma dm frr & wfER
§ @€ AWAT ¥ I T aE AN
IAR( qATA Fi TEAT T 30, FFAT
atedt § % w3 faafeni #1 a7 am
o 731 2 % a9 o #1€ A gl @
&7 @3 | 9q7 faarfsat o1 & m
ot ug g § for gt & FrEA umA
geEd I TR AN FEH @
FT W@ET | g [T AN AHA-THT
w F & fF g wraidn AT
¥ qET ATET §, wrAvEl  gEamEt
F1 AT FT UTIT AE AT | TE
Bk T AR 1 oAE M e (T aEY
< A &Y arq 17 & Fia s Ee frw
q S w7 ag (&7 aat &1 A
M7 wfeaw tEr T 97T 907

s feafq og & fF i @ A
gq WEATE F1 WA 0 fod qar gy
2, wfFE e ag I F WA A AT
8 Y g 3wl are feamadr 0T WA
adt w77 AMfed T TG a7 FA TR
& gax s g oowmm !oaw
feqmaey At &Y @ o ag fad
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fF sra A Y gETR AW F FIT ATRAT
frar QY 99 3 I3 fegaar ¥ sTremm
ag #1 5 97 3 fergeam o wrwAer
g fear &,  afer dug #1 Iedw
AT F AR & g fear wm, AR
ART A AT F ST 590 fFar
2\ W AT AIEAT A qEqTE) q%
fex Y STATT @Y A 98 I F7 sTEAT
T FUMIF F 71 fFa gw fazamg
faar ST wFaT & )

@I Ty N awawmeE
frm 7 gl 3 gF wEATEy
s gAR gwA Iafegd fear @
9 F A F A afg I AW A
JAT T AR IgF WA 9T Fat A
qroer Y S &, afwa ga faw &y
WX a3 9 FETEY § AFT AT &
AN G A< F am fRAAr afET §
fog & f& 3 3asr faaa FT a5
g, afs d1347 Uz H@9 F1 AR
qerer T g% gran WWrm oA ¥
wEATqAT g3 gNAr AT WAUHT Fi AR
¥ megesar gf A, fww F oom
qAaE & afaF g, g1 = awy §
A ;T "wEAT 40 | AfFT gF AV O
oY & g § o1 fw owr qw 909 A
GTHFAT W7 g9 T T F7 gE, GeAa
& TF-TH @WsT ¥ (AT 39313 I F7
W 2wr g 3 M EF AT A
wAqTy & fg 9.9 %1 faqaq FT 754,
7A s@ ¥ wg fe@E @

oF SR ZAN N AN AT 9§
wgT Jg T g ag 73 § fF g7 wyaw
wred @eT e & amy Irfery
a w3 A3y &, APFT 417 A A
# af AT ¥ FgA AN § O ogia
aRAIR T M & A
s FG ImAa ffFoa@
UrEqaX F  TFRT A ATH gF AT

2549 (AI)L.S.D.—7.
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g Bt F o grg oY @3 ) IR Q@
fr g avE § w1d ) oF Y &g frr
} frgit i g fanfy & A
g w9 A9 AT FHT gATA
a3t )X qgF o, gew ag faw
g @ fawfy A aw g w)
qz fzd ATl £ 9arg 6 faen
73 & F73 1@ fr oo ot wgaw 2
o & & W gg fauw & mar i s
T FANWT AT G T 9WAT |

g fagiv g wgaw fan
IAF FEANT FT a7 Y & FgAT SvEAv
g | ¥ 9| gag FTHR F7 e wm@w
dr g A ag g, WX @ AR
oxi & s=i AN 9N, fF gwder W)
T N ARIIR T @rE F
fegeam 1w FY wwe nfFae
¥ @rg gwar I Tfgd, AR aEw
F T Td 9v gH TEr AR gaar
W AT gy & 1 § I sfEal WA
g el zo a5 & amgx Wt @@ O
# gwm FY, 7R o gt A ag
FgAr 9T §, fF A awdar o)
fri7 arf 17 @ 89 gfrme § AR
JUT AT & T B F 67 A IR
F F7 A gaAr Wi, @ fegEw
g A4 g g &, afd
IT% gfaare a9 ez T F )

afra gt & 78 FgAT § A A
& arg g@dam AN Fgar g wF
f® wTAT O FPAWT w1 HEATEA gH
2 @y &, 9% far e wa Y AT fo
w1 Frifme wRT FT oA
WMIT T DY W &=y F A7
qria A8t &, NfE T T NTF
wiafafy # 5%37 F@ g famwoar )
fyo &1 797 ¥ w6 7 7 {7 ¥9G
fogema aX g1 FF  AAT A §
on FF IF7 wIdenr wEyfew
w gft afark 1 & qq W TIO@N
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[s st qreh]
f& am Mo @t a7 wg wfvwg ¢
fe grar @t azar sifeq @1 s faq
g% TG FAT Afgd a1 ? & fHe
W™ 1 ag Afawwm 2 5 @ gww
T WF A 7wy g
fow 1 @em wgRmr g 7 oS
walsim  awgfasn fegew &
U 999 @ 91 g7 &« T 91, fHo
©e=g F a1 fF 99 & 3w wrEAw
§ TH UK IS &1 GEA
F qEEE gwt & 0 osae W o et
TG ad § TERd ¢ HIv TEeE
g H gwgT 733 @ {7 wra &1 f3
gfas a2 & a€ fraar sdes, =@t
"Ig &Y &9 gR gg Wy e avd g
f& fggeam &1 97T 93, a6 #13 @§
da & Mg w257 g, @ (W fegam
& Y€ a¥ § =31 AaT g1, WY &g
e Fgliie gned &1 9%
GRE AT AT 0 A1 WA & S=dATl
IF a) WA =F a7 vad 12354
&7 g Wy (ad si@ g@EA

g

TEF TR A TE & dgET T Al
gfF Fwma g R e arEe
a@ ar g ¢ (@ o Ffawren i@ @
T §ag dfavi gv wa AT
o3t Siifa sww@ s e F ogle
EHREEF ghe & o1 rgEtn @
€0 i@ g 18 B oc® W g IE
%50 %14 ¢ {a wiva F7cF va 39
a3t WY .8 a1 5@ g, 1 &faF zax
manAfen g i g1t & {59
& & g% FaF WeE FONHR
TEORR L6 WE LI ARG @
WX TH & & WY WA waEE, ®
wd v "o oo ol &
wravmd F{ad o gl oew
®N, a1 g e & s &
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WA N ? A qEd i @@ ata
S § FgArT AR g ag a8 f6 omr
ge Y g3 fauw wa o gwm @, W
3w 73 favm &t W@ @ fa ¥ a
fm & 7 Y A g faww g,
gar 2w ¥ gz faww gum, el
gfoe A famaam & gz faow
§AT | FE 9v Y Q| A gy
9 g g fF a9l & AT
97 St @1 @9 AT g, 8 a9g Er
frafaw 7 @7 Qg | TEr A QY oW
=@ FX {F7 =R @ FT AT G T
ST EE | FIF g A T TER
¢ =g @e1d By faza Fxdy @Y & )
g 1 wwEar g & arfa & & avam
F1 |EATAT 1T | 37 gH ug (9@
F7 (3 {9 €9 7 sagrd faq 9
A7 ngea &1 AW gEIU N W@ g,
ST AR SRS AT 9mAr &9 &Y
S{agr #1 Gea §F @7 s A R,
¥ &g TA SiaTal § gATd ardi &Y
WA T &A1 7 agy g & WY
FHIY SAEE SICIE0 &4 SETT | O
W et s sg @ fo &l e & Q@
A & wdy 7oy frafg wwose g,
sfaa gy g @ra n faam g ?
AT §RE R AT 99T AE) aqT &Y aAr §
f& wwg @ ) sia fa@ ¥ s Y
RFAHT wEdT € A7 S (®F araToy
aam gEARA 1 A e kA ¥
ure glzar e & arfad o 39
aga n€ | AT & §9 ¥ @R
3 ggm gF a3 fear § f&F agh ay smey
g Qa1 9 wer g ¥y
SAT W1 @I E | ATeEd § gWEd &
arl #Y ag i ¢ a9 sa fw G
gl FY8F N WX W@ @
1@ §AY g9 SEHT a4 IO} L g ?
WRA §EAR # Afq 7® ¢ ag
9gd ¥ WO WTHH FATEIW AT §
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e & Ay FF W qoO F
W AT AR AT T I § | TF '
T OF g1 Aifa A wifegd AafE
TF 99 ggr gEIR AF SfaTer w47
ST FuEaqE qegi A Fgr 97 | fow
g &Y wegry wfa<e g4 e4rq a3
3§t foe I & wvr 33 faaw A g
gfaRen 447 ¥ o graAfaw gar ®
1 ¥ 33 faxw & q40 § q@p v fF
ITAT  SEE AT H wT FgAT g ar
IEM ag7  § gefmang s #
S famn.. fEFm gz faaw 3 .9
IEIT R TG, I7 I W g, TH
37 § ¥ g g 9% e afeq
% a1d &1 § fenard & mg 38 q9ar
g% garo W ag & {7 gn wdT awat
9 AT AT AL A AT F ST §
1% 78 g X A & WA av ga
w7 g =fgqd

d g Wt s i fF ogml
TR & ST § g9 & Fag Qi
* ggedl & oF giEr H o owrgur
fear | ¥ wAMREAT 7 I¥ qgr
AN YA FAg qEf & gIeay
;o Fg Foae g wofar ¥
far AT &, B o®F g W &t
dgar wifgl @@l gd wlksT A
qgar WrgT )l W & gymw A ¥
Fgm AEm 3§ oww Twmm &y
qgar AT aw g g, wlasy &y oY
Jgar g, fF I§F M @iy
wiT F W e @ ATEe,
g e swm@ & @l &1 "
T EF fw W wE osAr WUy
@y W ¥ FIHl ¥ agw A
WA f? A% @ oA F Ay
§5 T oWy fqag 9T wAR A
wy ¥9i¢  agl g€ ? ¥ AHT AT
oo #iywra W ¥R T SN
@A A ¥ fag A wr ?
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g AT ¥ sar wel ¥ fadw
9 g 9 #Y 97, Afwew A
W owmm w1 oform fawer? F
HITH  aaET w7 g A qfomw
frdem ) 6T s oy % faaw
FwE fF  Fowr geal #@
@FR FE Faw Sraat g
IgaT #1§ wem ofow fagea ?
gE A7 fA3%a § fF wowr ad
FIAT T AT =TI |

Re WAFIAT H AW A g W
BHEr 3% gH wod wfad W §
® &7 OwEN, gy {suw & "
38 [B7 T4 gRET  wUA AT e
¥ ST AR, &eEy gEEl &
X HQ Ig GHAT TUA [T W W
®ETRT wigar? | wfaw wH ewar §
f¥ z@ =fag <@, g s agr
[ W AT @I 9N & 9
TF S WY g EE § RN
g T acdid FEge Had &
q ©F TRY IWAT BIgAl g | I9R
FE VAT v sT osaaT | e
Tg gEFar g iF gurd Sm™ #77
adrer 7 g & {grqram &1 aETdr
Farizat R oY dTw Wy Sudr W)
SAar AW SerEY WY AT 0
TER & Ay A ¥ g &g wFav
AF SHar ¥ 3@ AT #v =4l
¥ FEF WHT W g oM T @
IR dF ®e SRW ¥ 34
oFRAF AT P TAT |

W weE 9 & @} &7 e
uF feardr ¥ geal &7 A W framr
agc § | ngaw ®1 oF fqugr mew
WA AT adAT B A WY
®@EE  q@T 911 I fagrdy &Y
LICHE G RO [ RO (G S S A
% vew s e fFoqw @ @@



A AN AR TM, TZ W A M F
far & @ = oqm § W
I8 ARG Fgr F AW gAA HA

gAY s 7Y AvE FHE I R
93 @A &1 307 A w5 gk
W WA, ITRT Ty faaar @Y
anm W) W ogg wfar A6
A wTar F017 afrr frosmam
@ wd 37 af g, wFT HA
3T 7@ I 97 fegeTrd A
TL T AAA AT FT FIg AWAQT
FTar 1 ag 39 AwfAyT g7 AN
WA g F agw o fFowmw =@
A wr forarza w0 g A
TAAIR AT ZT F oA IFaAY,
ARATT ATFIT & ATAY AT 2T
W AW AT qgrii X AR
g ATl ¥ 371 @ ag A apfed
w0 WA F 1y qrroal F 7109
XY wer afraa Fem 3181 7009
HAY A FT HIARIT F0I0 B OEAAC
B A9 AIAETT A @O I |
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™ @ fwwm W R
g2 F g q@r wfgaax @)
oF g @ wa fF gar wa dw
¥ 9T AR AT & qTT B GrET
far @ik 1 oF fagrd wrr W)
AR gt ¥f e o ogEA
affe™ # FI T F [T AW
FAT AT @A faar WX oY wqT
T [ T a9 fafed a=r
afei T oAT femr, faselr s &
faoret & 1 wfew o fec
g 99T & AW 9T HIT
AR FiRk W wywr ww fag
ufqF q@ar g g7 waxr g fw
F g @ Af FFRT @
qET S R geqEl A g
WY T A T AT A WG ¥
gutg @ ag faw f&x T T 2
% qg gafwy wgar § f& g9 &
I Grg WA BF RF F AT

A

uF wfaw @ w8 X & A
AFRA F AT FIAT FARAT §
& wgAr g fF aRER qT AT FT A
wazg @ f& fag faru=l X
fafa & awr gamr again faqi I
T arere wena Fafy Fo Sfa-
7 2 oAy @ s fagfa #
gaR @A W § @g AfaFa w1 W
& g AT ag A w0 A fE
A 9T x@ AT HIA & |

ger W #A w5 @ T4
gE & ot 9T wedt wrar A
ZguAT IR fAAer #g FT AWEA
FT X AT F A A T TS
IR wifra SsAvar a4 1 F A
FaT OF @ F AR AGAH ST
fearr agarg ) faa. awa w{T
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A AR ¥ A ag wRiE oS &
IS @ W I AT "= R
XS qp # AElt A aEm, WW
T fifgar avEwmT ¥ w7 oAF,
qg %7 T oA ¥ MR @ faana
I Y WA FOT AW &
gy @@t & @ 3| F fE

FaEar oA faud axafeaay

aH me o7 “faw ¥ wex ) e
T ST o A fF @ o
oW 9% A afaes § ug FHA
Y o w7 afe @ oAgr FIa
A gg F9gS O 9T TG &Y
=it I Wy A 99 o @ a®
qEa @ ar ) @t & ag gy FgAv g
g 5 mw @7 g gl Waw MR
W T E 99 qw0 Fr ggrisar g
WAl FET ¥ AN o § AR
TM AAT IAF G ¥ A G I
wr W E, Sq ag A WY gEen
1 g woa ofcfeafet & sl
FNT X IFT ASF{ TH1E TG gRM |

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Speaker, Sir, I was
listening to Shri Prakash Vir Shastri’s
gpeech which just ended with great
attention. There is no doubt that by
narrating the story of a soldier, as he
did, certainly one can arouse the
sentiments of every patriotic Indian.
He also pleaded that today our mikh-
tary strategy, our foreign policy and
our diplomacy should be based accord-
ing to the minutest detail written in
the Gita. The Gita is a great religious
book. It tells us the glory of the past
and in certain respects it can certainly
guide the future of our country. But
to gay that unless and until we follow
the way in which the Mahabharata
war was fought, word by word, we
are not true Indians, does not and
cannot appeal at least to my mind.

1 am not surprised at all at the
criticism which has come from the
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Swatantra party and the Jansangh
party. I am only surprised that they
have criticised these proposals as if
these proposals came from the Chinese,
To my mind, the criticisms about the
details of the proposals are also not
as harmful as the criticisms about
the nations which prepared these pro-
posals to end the Sino-Indian border
dispute. Shri Prakash Vir Shastri
has asked, suppose China does not
agree to the Colombo proposals, what
authority, what capacity and what
capability have these six nations got
to make China accept these proposals.
And in the world today, we have seen
it practically that the mere military
power is not a great power in this
world. There is some moral power
also; there is some political force also
and there is some basic ideology to
maintain human dignity. That is also
there. These six nations may not
have great military power, but I can
certainly say that their motive,
their sincere intentions with
which they called the conference
and prepared these proposals are a
great force; it ig a grate force even
for China so that she may see the
effect of this force.

In this morning’s newspapers 1
read a news item which directly con-
cerns the area from which I come.
This is the real, basic ideology of the
Jansangh regarding these Colombo
proposals. Their political puphet, the
chief of the Praja Parishad in Jammu,
has outrightly rejected these  pro-
posals. He said a very interesting
thing. He appeals to the country. It
is reported in the papers. He said:

* “Mr. Nehru's reported view has
shocked self-respecting patriotic
people of Jammu and Kashmir,
whose forefathers had laid down
their lives for Ladakh”.

I also come from the same region to
which Mr. Dogra belongs. I am also
proud of the fact that our forefathers
brought Ladakh to India. But I am
one of those who would like at this
moment to think, when my forefathers
were alive, what were the conditions
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[Shri Inder J. Malhotra]

of the world, what were the means
of communications and what were the
political forces existing at that time.
After so many years, we have to fight
again the same battle which our fore-
fathers fought in Ladakh, but with
difference in all other practical
things—difference in means of com-
munications, difference in  arms,
weapons and political forces. I have
to sit down and rationally analyse all
these factors in the fight in Ladakh
today with the Chinese. Merely say-
ing that because our forefathers did
like this, we should also do like this
is an angument which does not ap-
peal to my mind today. .

It has also been said that if we ac-
cept these proposals, a general im-
pression will be created that India
has lost her battle to the Chinese. As
far as the common man of this coun-
try is concerned, he knows that India
will never submit even an inch of her
territory to any foreign aggressor. At
the same time he knows that he has to
work for his living; he wants to im-
prove his economic condition in this
country. He wants to establish a
socialist pattern of society in the
country. He krows it very well tnat
unless the engagement of the armies
is ended, unless the fear of war is
wiped out from the future, all these
things cannot happen. That is why
there is a clear difference in the
understanding and approach to this
problem between the Swatantra Party
and common patriotic Indian.

Regarding the Ladakh sector, look-
ing to our practical position, as we
stand today, my apopeal to the critics
who put the maps before them and
study the lines which have been
drawn there—they try to draw their
own lines also—is this. Whatever
commonsense I have tells me that
everybody in this country cannot be-
come experts in military strategy.
Prof. Ranga says, if we accept these
proposals, what would happen to this
post or that post which is in the cor-
ner? I would appeal to him that such
minor details of the establishment of
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these posts from the point of view of
military strategy, may be left entirely
to our army command. We cannot
Just by studying the maps and with
superficial knowledge based only on
our enthusiasm guide or suggest what
changes should be made in the estab-
lishment of the check-posts or in the
basic policy of our military strategy.

In the end, Sir, I would like to say
that this country in a way is very
thankful to our six friendly countries
who have taken a bold step with great
courage and put forward these pro=-
posals before a friendly country like
India and a country like China who
absolutely believes in military oppor-
tunism,

Sir, a word was said about the role
of UAR. I happened to listen to the
speech of the Prime Minister of UAR,
Mr. A'i Sabry when he was in India
during his last visit. I rcmember his
two or three words which he said in
the end of his speech. He said that
UAR is very much desirous of a settle~
ment between India and China but
based on “justice, dignity and honour-
able settlement”.

Shri Bakar Ali Mirza (Warrangal):
Mr, Speaker, Sir, I have listened with
a great deal of patience to the speeches
from the Opposition. Professor Ranga
and Shri Frank Anthony consider
these Colombo proposals as not hon-
ourable. Shri Anthony had many
adjectives to apply. He considered the
whole thing as “odious” and so on. He
also stated that we are dealing in
horse-trading. He quoted the Prime
Minister as saying that no part of the
Indian territory will be subjected to
horse-trading, and then he said that
the Ceylon proposals are nothing but
horse-trading. What have we given
away? What piece of land of India
has gone to the Chinese by these pro-
posals? Where is the horse and where
is the trading? These are certain
simple proposals made by some friend-
ly countries. It is for you to accept
them or not to accept them. It is not
right to cast doubts on the motives of
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those countries, to examine their
foreign policies, and examine what
they say and what they should say.
Why should every country in the
world come out and say that China
is an aggressor? Many things in the
diplomatic worlq are not said, Dbe-
cause when a thing is said they ex-
amine whether it is worthwhile doing
s0. So this idea that the Colombo
powers are just pawns in the hands
of China is simply ridiculous. In
fact, Shri Nath Pai said that it is be-
cause of the dictation from China that
these Colombo powers have brought
these proposals. If that is a dictation
from China, why does China reject it?
I must say there is this contradiction
and it is quite obvious.

Professor Ranga wanted us to fight
with the help of our allies. I do not
know whe the allies are. But Shri
P. K. Deo of the Swatantra Party made
it clear when he said that we should
align ourselves with the United States.
So the real crux of the problem is
that the Swatantra Party and alsp our
friends of the PSP will be very very
happy if we join the American bloe.

Shri Surendranath Dwivedy: No, no.
We have never suggested that we
should join the American bloe. Ha
must withdraw it.

Shri Hari Vishnu Kamath: Tt is a
gross misrepresentation of facts.

Shri Surendranath Dwivedy. After
hearing all the foreign affairs dcbates
hag he come to that conclusion?

Mr. Speaker: There is nothing in
his romark to which such  stromg
exception should be taken.

Shri Suremdranath Dwivedy: He
should correcd pimself.

Shri Bakar Al Mirza: The
Swatantra Party asks us to join the
American bloc. The United States it-
self has admitted that non-alignment
is the best policy. The Swatantra
Party wants us to go to war not only
with China but with the entire Com-
munist world. The United States, on
whom they rety for the defcnee of this
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country, says that India did well in

accepting MIGs from the USSR.

Shri Ranga: Do you not want their
help?

Shri Bakar Ali Mirza: I want the
help of all countries, including Soviet
Russia.

Shri Ranga: We have no objection
to Soviet Russia helping us.

Mr. Speaker: Order, order. There
should not be a running commentary
like this.

Shri Bakar Ali Mirza: I want all the
help. But if I do not get help I will
fight alone. Do you not want to de-
fend your country?

Mr. Speaker: If the hon. Member
addresses the Chair, perhaps there
will be lesg difficulty.

Shri Surendranath Dwivedy: He is
aocusing you.

Shri Hari Vishnu Kamath: He is
bringing you into the picture.

Mr. Speaker: I cannot get out of
that picture.

Shri Bakar Al Mirza: We have
listened with great patience to the
attacks and to the fulminations of the
opposition parties. Why should they
feel so perturbed or disturbed when
I put forward some arguments to
rebut their arguments? We appreciate
the speed with which the United
Kingdom and the United States came
%0 our aid and offered it uncondition-
ally for defending our country against
China. At the same time, the USSR
also promised to deliver the MIGs
according to schedule. That itself
&ghows the success of our non-align-
ment. Instead of that suppose we had
been aligned to the United States.
Then, thig border dispute would have
regulted in a global war. There is no
doubt about that. This policy of non-
alignment has brought wus friends,
brought us help and also guaranteed
our frontiers.
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An Hon. Member: FEndangered our
frontier.

Shri Bakar Ali Mirza: I said “guar-
anteed”, and I will give ycu the re-
ason.

Mr. Speaker; He should give the
reasons to me; not to anybody else.

Shri Baghwat Jha Azad: But waen
somebody asks for it, how can it be
denied?

Shri Bakar Ali Mirza: Both United
States and Russia know that fire arm
alone is not sufficient to be the master
of this world. Man-power is also
equally important. This was the
lesson of the last war. Germany got
defeated, not because she lacked fire
power but because she lacked man-
power. China today has got a popul--
ation larger than that of both Russia
and America put together. The fire
power you can develop in a few years
but, as every person who is interested
in animal husbandry knows, that man-
power cannot be increased at that
speed. Therefore, China today is a
potential danger not only to the
United States but also to the Soviet
Union. That is the reason why they
do not tolerate any expansion of
China’s frontiers s> that it may not be-
come a greater danger. That is the
reason why both the Uniteq States and
the Soviet Union were so keen and so
quick in coming to our aid, There was
some reason for that

What does Rajaji advise us? He
advises us to gain one friernd, who is
already a friend and to make an
enemy of one who is a friend. What
lagic is it? What statesmanship or
diplomacy is it?

The feeling expressed on the other
side is that we should fight. Which
Indian is there in the country who
does not want to fight? That is an
emotional reaction. They say that we
should go and kill the Chinese or drive
them out from our land Naturally,
my heart responds and says, “Yes, let
us go”. But before doing that, we
have to pause and consider whether
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the step that we are taking is in the
larger interests of the country and
whether there are other ways which
are better and wiser ways.

Shri Nath Pai has quoted the Gita.
But the very first words, at least of
the translation that he gave us, are
“Avoid war”. But for your honnur
and so on you must fight to the last
The first advice is to avoid war be-
cause war is an evil thing. It raises
our passions and feeds on hate. It
can make ug unlearn within a fort-
night what we have learnt during the
last 50 years at the feet of Mahatma
Gandhi. If we try to avoid war, it
does not mean that we are afraid of
war, If that is the case, ve have to
see whether war will actually help
our country in the long run.

After the fall of the Moghul Empire
there were small States which  were
fighting with each other. Ultimately
it resulted in slavery. Do you want
to repeat the same thing on a bigger
scale in the case of the Asiatic peoples?
If China and India keep on fighting,
if there is war between India and
China, both the countries will suffer,
the clock will be put back 50 years
and we will not be able to rise and
build to be strong enough so as to be
a match to the other countries in the
world.

What is there disgraceful or to be
ashamed of in talking to a person?
That is not a final thing. You
talk and if the terms are not
agreeable, you leave the table and
carry on. Why should this particular
step be considered unwise? I do not
see that.

Then, arguments were given that
tte 8th September line deviates here
and there. Somebody has said that
the whole idea behind it is to be sure
of the bona fide of China. Naturally,
when you offer a term for negotia-
tion, you cannot make it an ultimatum
or a challenge. So, if a little altera-
tion here and there will satisfy the
pride of China and if it is not mate-
rial, what is the harm because you
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are not bartering away your country
or you are not giving away anything?
In fact, by this proposal, the Mac-
Mahon Line has been accepted as
final because they have only objected
to Longju and Thagla. That means
that they have no objection to the
who'e of the MacMahon Line. That
itself is a great gain.

So, I submit, in all humility that
the path that we have chosen is a
difficult path. It is easy to make war
speeches and to get excited. The war
psychosis is already developed in the
country. Let it not be turned into
war hysteria because war ig not going
to be profitable either to China or to
India.

With these few words, I plead for
the acceptance of the proposal

B ot famm @ B3 (wer): mawia
qegey wERy, & WeM R A%
T ¥ qgd MO A TF SIAT
TEAT AT E | T 0 A aga faEk
T, FfFA & Tman WoF qEw
LI CARECIC B I

WA T A § a3 § AR
A qETH @A ag & &8y
i1 ¥ F qA, 95T, W F ¥
¥ g AR AN qeaTEr &
& ¥ wedr I W@ R WK
I FFATF 97 F 3@ T
B oy, JTIREFT WFIAT QAT
afgr ok aga qwfeT § & sT9
oF g ® W g 9%
wEw ar AW fF R | fF
T & g & 99 IGHT GIAHE
femr, dtag For 5 @4 O oW
fear ¢, Saa fag Az gade
¥y wnfen, Ta "R & g faes
aifgr | #zw fawg § aga samEr
TG § A8} AT AIGAT, A GAAT
& fragw w7 W@ § 5 o’ wwa
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N gad WE w} T, TWA
IF g8 qar & qE 5 wEm A
o A Y IEFT ¢F Wi fawer &
# s Swwr ¥ fAdEw FTAT IEA(E
fr fag qeg *vefifow wigg afew
 as & gf & tw ¥ A wTW
agar @, fe dar s g dfE aga
FoooEl AT " #Y A &Y
o &) WY @@ faar § s ) gt
T FT TG AT & AT FrjoET
& &1 & frdaw axa wgar g &
fog a9 g7 AR || AT AR
g  wpaa e fF arwaw v
F AT A T THH WAL TP W
TIE | MAFT T F I &
A AN G AT ], IW AGHFTC
ge=d g &) GEr &gt &7 i
M aE aA et qga #e @ 9%
dFRET W d faegw TXEw ag
AT AT | AW X A
g @Far g\ AfFA wEr & A
qg [T AT | g 9T GG gAK AW
i g AfT AW IgF F
A

ardr =t 9 39 gy WA @R
Y FT IgT QT 4g MY ATAH 94T §
fF g AR HA T@ AT AT H I AV
I A F @ | R, | W9 F)
Frigg F& sroeit /1T a= i aew  smad
ST qT9qTE Y F IO FY 9T FT F IV
ar 3 o I & qge B &) ag TR
fear fr gu mim ¥ fedfagas #<@ T
wrgd & ¥ wmgar g M o FTaR
ZqT &0 gfar § € g Sy ff =
&Y £ arerd &Y ar wrd A S | A
NN F99 @R & faq S ogrgHy
AR T AG Fg, g7 T F RS B §
C A 7 ol e A e & &
TfRy Y wrar & A § 9% weE F A
we T § R 3 A s ) v
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[+ famm s @3]
ST | "I ZWIR AT @€Y fReas
I § ) g e @ R R &\
3 59 g #1  fady fY ofcfemfa v
g fean, @ [ F AR, J91 TR
TF qF a7 A T 8, TG A FHY AT
T | W [ F AR AT Ag 4T
g& oY aTU 3w S O gF § d9 v Ay,
fem fam & s, ag aFar d@feq Y
qEM | o W F AwEA g g
A =TEAT FT TS TG ALY AT FHAT
93 1 aga a5y A9 § | & g a
¥ fadza 1 9ga g 5 g8 Y wgw
®Y T F TE AT 3 F Jeqrg H FAY
F o4 €, 3 § THAT FY TA FG |

§ uw AR fra=a sy =mgan Sy
FEAT F grarg ¥ § IwarEr qIfFHEAH
F12 faarmr 1 Tar wdg QAT Ar
& aga & &1, fadigq: I gAr ETe &
wrE &, & g@ #1 qu fada w147

faary gom Y g8 #7 favy FTe A
I H Y foram Tam IR AR AT

FEars 2 feay 1A | IEATS R IF F A
oY 1 g, 98 & W9 FT Fq@rT Frgar
§ 1 Y o &1 faT go uF = & 7 3gi a¢
fFmr I8 FTSAT A TE R | TE THA

INDIAN POLICE PERSONNEL KID-

NAPPED BY PAKISTAN & &%aH
¥ 2?7 T@ *1 va@ oy frEraa
I FTOF q1E § qg FI AT ATGATE |
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HET qEA 1 G AT A F g
Wt wre grfseae feg axg 1 @
AT T8 FT T &, g AF AT Fe-
T 9T, AR ATRfAAT 9T gwaAT FT G
LIRATFGHA G ; FIE A FIE AT
AT T 2 1 fFaY o fe & mgare &
qIT G AI1HE, FF T & fA% 1y amam
T H4 gRT 5 foar T {5 fag N7
7 39 TG T gL gATX |19 fRaT,
qZ AT T SAGTR ALY FAI1 | ATEONG
dfeq qqTgT AT A AT £y ageAr
FREF AT ga F A F A A
raT g |

FIAFAY TANATT GATH H =TT FC
ars T &1 37 d Qe # A enfaq g
g ST mfgrim g fFFIa s AM97
& faq qFT T 3 § 1 F weAAm
T 7z % 5 fas fegraq F1 §
a3 W% fRar a3 wA & 93 FF
ma Y qiiaqide § T T A4G
MNrgr N g FI AT A A & fF
faq S5 F1 T FIAT ATZI §
FW £ | IT B @Y ZC FF TR T
faar wrd f& & ®rayr =W IT A
FIA F30 FITF | ITFOAT T FI F3
F gad § qiiqardz & 997 @1 ¢ |

& arlYy St ¥ OF F1q FZAT ATRAT
g 1 3731 A @31 fgrma & ara A EwTAQTQY

F gmy wize fafqeex 9139 ¥ 0F a@
O ...

Ten police personnel and seven civi-
lians were arrested by Pakistan when
the Ind'an party went in pursuit of

Pak Raiders

OF AN GTE T &R Y
Fira & e ¥ ;1 A g7

st fam @ ¥ 0 & A@F SAY
9T AT @I E, U IET AL AT @F |
gg e Fardr g fe ofee &
a1y e WY genfad g 2 a9 6,
&Y frw 39 F71 o1 aararg i fFa @
{ g woey garg agaftE aaRa

QF qAAT qIEq : AP F 919

g

syfammax ¥z : Arg 1 &R
qRRIONG Ja GA At F g OF
1T FE Y | qGE I AR A WY
$Bgud =g ¥ a@ A IR A
Y 81 faar | & woey wEl & 3@ AW
wr ¢ fR A 9T Y gArd gfad §
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Tg Hafoe § g A | I qarr qEar
¢ fr w41 e T 9t | v S
A &% a1a we! fF o & TR A IT
& SR fear s qep fF e
o feaT Y FaT qifew’ &, v S stErE
37 #7 q7 fafawx =t gfaga & o)
fefame o tfaaa & ), ag <@
I FTEga R ...

q WW W % (S aar
FAR) @ fafaees &1 @@ 4n |

=Y o =ox ¥ fafreaY 9 ),
o gfefaspma Fafeey & Y ar

F AR arq § gg7 F gy w@Ar
ATEAT § | 56 FY Fgd gU AA I AH
AT § | AT A1 Jg Higl 747 ¢ f gArw
weF At g A1 | F qg =ngar g
fF gxaa F F1 foeaerdy e w9
& & at ag faviemy 7Y oo fr AeF
Garcar ot =3, aar gz el
fazaez ¥5 3 ? qeF 9T ATEA FIA
Fr fe gy o9 § A a g7 AT @
gt 1 719 71 & K7 a1 5 765 JaT
2 avadl 1 AT ag Kz w3 F qar g
T, oAt ag M TAw g 1 A awel

| efifaw fergena § 9@ aw 5T A §

Wi 3T & & ¥ g7 & fF wi@ @1 *
3, ag AYFT 59 a%g T @I & F 49
¥ Ja7 AT | gHAR T F GTAT GIA
& WY SATTIAET & THI & | AT F( ATGE
F awA #7909 40 7RI e &
FTT W FAT g 419 W9 F( GHA N
G ATE | Hro ATEo Eio AT TWAT FA
xfad g aIad e .. ..

WA WEEW A3 ST AN wEH
@ & gAY § O 97 &) = 0T q9E
¥ qt 7T € 2, A aqqdT w7 aqA
T A | ag qA q@r T F IS
L
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& faew @ ¥ : A ¥ fod
ag FoaT fF Jar A @, gafed
TG & 1 WA ALY G TR B G
formigTER X | K ag s=a &
|9 W9 F I FEAT AT § v wmT
e gat 3w & forg &1 79t g0 #7 §,
WAE F/ 909 g1 T g, ¥9 AR
N Tt agt N wEEAdT §
@ © PN @ T
Y TEAHT AW AW, @2 § §2 g
& 9g wer #¢ fealy gw & faegw
faadry @ | gwTeT 3w wfam quw @I
aq; gfdfeafa Soom g o & a ofr
oot fear: & fewwr & ) o f foegl
q T TE TS F7 & ST BT T &
FaR wT=fagl ®1 A7 GYET AT IET |

# o aq qFW AEAT § | HAST
FT A 39 § 9g fF0 7 gav v | 99
&1 fo@i & 97 T g1 41 | WAL A
qg agF 9% TaAHE &7 7 9T § ;R
I F e ¥ gfar g W fe grew
U AT w9E7 9987 A% qHGHET |
¥ Qg AwRATE ...

=t AITEA AT AR (AEEYE)
o 9§ $T F4q I w1 §, wiaw
CAN|

&t famw wvx &3 : 1@ @i T A
o1 §, M3 FT WA E | AHAC g &7
Wi 7G ST |

AT TEART wON el § qreg
U9 BT g AT & | IH IF 1T FT 7
gfagr & f 7 & g&T & faa
ST & Fg 5T IE F¢ A" T ATTAT
TIFET AT fF I agTave @
AR I8 9 =97 &7 v quieT g fr g
ATHTAATT Z) WF | F T T /1 SqT_

St UNE™ ' (IN) 0 few
Aserg?
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ot famer 85 : { A AT E
fe feat & s Kasoifesa
AT AW wT A & ¥ A fomr g

T qIT AI7E & 1T FT 3G ar
T I frefY ¥ oy A &, T felt @
Fw g & O fafed 1 qraar
AT CHF AT TG R TR T |
& qmarer § Ag) ST Jvear |  sar Y
AT IR § fF A g fegem
& 99 @ 4, ;T Iegt 7 FAfT@
FifTal F g3 g3 faa | "o T Fr AEAT
X fag@ma av #%, IfFA 7w | &
qIi o< fagam® F3@T 6 A §
A i gwr ww g fFgw F9-
R &, A I @ & FTO A9 qR
[ F FER FET AR & |

AW WEEA © AT WY [ AGY
Harfas #7 @ g | 7T @ A few H
gt

st famrrex ¥ : WG AT AaAFT 2
TN | W9 ¥ AfF § & gy TAAAT
N Aarfag F @I |

weR WA ¢ W9 AARE &

am #ifag, 47 4 7@y
Shri Tyagi: 1 hope you are not
seriously objecting to the word,
because sometimes we are accustomed

to say ‘“you” but we mean the Gov-
ernment and not youw

Mr. Speaker: But when the records
are read by those who come after us,
by posterity, what would they under-
stand?

= faqAeeT 85 FeET SOISes
¥ geaey ¥ fog a7 & zar) 9w A
SEATa R Q1 F 4 ATF § FgAT A0gaT
g fe & Qa1 9d@ g § i w=T
WAt ®1 T qEE A T A7 e
ML TWFTFTU AT E 7 wAA
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WA F ¢ fr g aerd wefr Y 80
T Q¥ ATt Y @3 g FT a8 au frar
{1 & 37 e AT g B ae < e
T F1 o 7 oy § 1w e o
FTHT A AT Y AT E AT I FhgeAT,
qTT T I¥ A A9 ¥ @ g,
AT ag o G A @ A A, AT
3T TATERI F T ¥ AT ¥ @ &Y FT
Faw &1 ofF fF g7 w9 A A oF F
= qfw & ST w0 oW
TG F1 A1AA & 9 gAT F&ER
TR 7 8 fR oaw ooy siw W
AGT g1 TR | TZT FIqral TOTAT F7
TEENR, FTORRFI ST WL |
q¥ gATT G419 Ro, 30 IT Yo EATX
T HA 97 A4 F1 2, ¥ 37 I awdrT
¥ AEY AT FIgar

Y @A - qETH g @ AW
SN &1 aqg I F oy amfam
FTA F AT T TAVAA & |

f fasAwez @3 g TrfaErE
& @rq aga ¥ g f, afeem &
g agd ¥ gwan e, afaa ot 39
FH Ay fyer 98w Wt F
ama g 1 frge WS F W, ed
TH q7 FAA FTTHT AT & A GAAT
2, o6 wqE g § & W 3E
FAT AT TG § | N TF A AT §
agqgéfmugmﬁea%mﬁv
Erou il

Y WA TR 0 AT WA
ErAECHE AR N A

st ez @30 AW ¥ AT
qaeE TEdHE ¥ §, AEA et a
gy aaET wrfEd o

weaw WgAg - WG W9 qA 99
A Aagmgfrma A ey
f& wqwT Ug AT g1 T |
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ot femrax ¥ ¢ & woar v
¥ g A /IR FgAT AGA g | W
s Gar wr forar sy fiv qfeq Age
St 7 g & qfeamie § O@ gl
fear ar ot w®@T Eav 1 9L qTE At
@ ¢ fF @ F Y wdsiT
o fga% & quax ¢, fom ag Y ag 1@
HATE FT qFAT 8, AfH § fFewa qgy
QY AT AT gAY | A AR
AN FT AT F1 AT AGE &Y
AT gTH X g8 auAT f IaRr geq
e @17 @ 2, wx fae gEar
FE g, A AE AW W W
7 g3m ? 7g faa & A a2
T qgr I IF AT H1 T A T TF
fazry oo @ o) ag ug fF 39 wWw
T FT 3@ FT TR A ¥ GTAY, T
ATl § IfF ST Iqfeqa &Y o @
f& IaF & oA Y wEEr F
TATT 59 AT &1 9@
1A 31 FAT Q¥ ATEAT F IFFIAT AV
geAY ATAAT F ATA TR a5 05
afer ag 7 @ wwaw & v fedew
Fzfady ¥ @ra gw A WA A1 H A3
7 & fouy fF g ar s w1}
SINVEEAC K AT Sl e o

§ 9gi X 99 F @Ay § 0F ard
FZ FT AU F T 1 &I HEAT F
I fars P fag & o &g
gAY wAwi dfAF W vy ) & agi gAY
ABNT ¥ A ST AR, WiFA w5+
ag a1 v g 5 gard w9 0 4y
w31 F fad AT IrIAT A ®F oA
oT$ @Y | @Y T gAY B sfgar v
fagr < At 7€ 4 fs oF N
g 49w 1 7 T W@ o agy
FZA FY W9 HI gAR AT T
9%¢ T | & A AEAT § 8GR
f& mfax o qaeq 71 § ? ¥
ag ¢ % gardr acwr st wra &
g7 ¥ fad Jam A § 1 A e

!
/
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< E 7w gEAT T e
w&g § A I wEw F IO AR
I Ay AR W ) ¥ qg wgar
g ™ 97 A ¥ @ s fraw ay
Fr feeqa & #1¢ faama gawy faw
w$ ? E BTIC F a1 gATY BYAT FY
ort §rd weAr Afgy or AE@y ?
T w7 A6 faer mar MW
g3 fggs s NF A & | W =
gt oy 1 & fAggq s 9@ §
gorR ¥ f5 g7 a@ #1 ofcfeafa
# T AT F AIE AZ T 7 THAY |
SR AT A F A gW AU W
FN T ATTF qAY FT FF g7 AR
AT aF A AT F AT A qEAYW
gm merar §15 gAATE _I arEr
37 1

Shri C. K. Bhattacharyya (Raiganj):
I shall make only certain references. .

Mr. Speaker: It would be better if
the hon. Members from the Govern-
ment side refer on'y to points so that
a larger number might be accom-
modated.

Shri C. K. Bhattacharyya: The
reactions to the Colombo proposals
that we find today are in a certain
way the result of a crisis of confidence
to which the hon. Prime Minister him-
self  referred in his letter to the
Chinese Prime Minister. Otherwise,
the proposals would have been looked
at from a very different angle and
vision and with a different attitude
even by the Opposition themselves.
It is our experience repeatedly that
the diplomacy pursued by the Chinese
authorities does not follow the paths
of honesty and truthfulness. That
creates in the minds of the people a
doubt whether in dealing with the
Colombo proposa's we are moving on
very sure ground. That is what has
come out from the speeches, whether
on this side or on that side. It is on
this point that we have got to be very
careful.
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[Shri C. K. Bhattacharyya)

When dealing with China the Prime
Minister has referred a number of
times to the att'tude; the attitude to
the people should be different from
the attitude to the ruling authorities
of China. He said so here; he also
repcated it at Visvabharati. But on
this point I would request the Gov-
ernment to remember how the Chinese
Government has regimented the
minds of the people in their own way
and whether at the present moment
there is any difference between the
minds of the Chinese Government
and the minds of the people them-
selves. I may here refer to a speech
of Shri Maitra, our ambassador in
Phillippines to the Congress Party
Member here—where he quoted how
the educational system of the Chinese
in South-east Asia was tra‘ning the
young students. Anyvone who refers
to his speech will find that
there is a song which the young
students in the scho Is are made
to revpent everv dav: it savs:
we are Chinese and we are ihe masters
of the south seas? That is one of the
lines in that song which I saw when
I went through his speech. This is
how the younger minds are being
trained by the Chinese authrrities and
regimented.

~There was also another thing that
came to my notice. It was cuculated
by the All India Radio—a summary of
a book known as the Hundred
Flo'ners. The book was summarised.
It shows how the Chinese mind was
being trained up so that s young
Chinese student even in a  foreign
land, in Russia, conducted himself in
this way. I believe the hcn. Mem-
bers may have receiveq and might
habe gone through that article. That
is my fear. The entire mind of the
people is regimented in a way that
the Chinese are the masteis of the
entire south and south-east Asia. If
that is the way the Chinese mind is
being trained and reeimented T am
not sure how we will fare with them
when we deal with them, whether "n
the Colombo proposals or any other
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proposals. That is where I want that
we should take care about.

There is another thing. Before this,
we had certain negotiations with China
from time to time and it is a very
tragic coincidence that everyone of
those negotiations has been followed
by aitempts to extend the Chinese
occupation of our land. Even wiaen
the Chou En-lai-Nehru negotiations
were continuing in 1954, and also later,
the letters from our side showed us
that the Chinese had alrecady begua
the occupation of Indian territory
while the pact of Panch sheel wasg be-
ing signed. That is the way thay
moved and that is my app ehension
about these Colombo negotiations and
proceedings.

Then, for the time being, China is
isolated comp'etely. We should con-
sider whether our agreeing to have
negotiationg with China will rescue
her from this isolation. I br'.eve from
the the comments that havea L:een pub-
lished on the Colombo proposals ani
the Chinese Government's com-
munique which camec out after tha
meecting of Mrs. Bandaranaike with
the Chinese Premier there, thiec Chinase
are more eager than ourselv.s to come
to the table of negotiation. It is they
who are in greater eargerness to get
India to the table of negotiation t9
talk with them. That, I believe, is
due to the fact that unlesg India
agrees to ta'k with China, the isola-
tion in which China finds herself n w
will not cease. That isoiatun  will
break only if we rejoin tie table
with them and come to an agreement.

We find that we have secured cer-
tain interpretations of the Colombo
proposals from our side. From the
Chinese side it has come out in the
papers that they will have their own
interpretation and these interpreta-
tions do not tally, The whole thing
may break over the difference in in-
terpretations before we proceed to the
actual] Colombo proposals themselves.
The thing may break over interpreta-
tions, That is the position now, and
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I believe the speech the Prime Minis-
ter made in the House yesterday hint-
ed at some such possibulity.

One of the interpretations that we
secured from the Colombo power re-
presentatives who came to meet the
Prime Minister in India is that in
NEFA we are allowed to proceed up to
the MacMahon I'ne. But it is to be
noted that the proposals themselves
do not mention the MacMahon line.
The proposals themselves, in referring
to the eastern sector, do not say that
we are allowed to proceed to the
MacMahon line. They say we are al-
lowed to proceed to the line of actual
control. If we follow the communi-
cations that our Prime Minister had
with the Prime Minister of China, we
shall find that our Prime Minister has
repeatedly accused the Prime Minister
of China that this line of actual con-
trol which they speak of begins to be
projected to suit their interests. As
they advance, the line of actual con-
trol advances. In more than one letter
from our Prime Minister, this has been
mentioned: what is the actua] inter-
pretation of the line of actual control
according to China? On that depends
whether they are going to allow us to
proceed to the MacMahon line or not.

So far as our side is ~oncerned, we
have learnt from Mrs, Bandaranaike
that we are allowed to proceed to the
MacMahon line, but is China commit=
ted to it—that we are allowed to pro-
ceed there—and do they recognise the
MacMahon line as the line of actual
control between India and China?
That is the question that will have to
be answered There have been ques-
tions about moving in this matter dip-
lomatically Diplomacy is accepted
only when it is backed by power. Dip-
lomacy, without power, is absolutely
ineffective and may be a matter of
of even ridicule by States which have
the real might to impose their will on
others. So, unless our d.plomacy is
backed by power, our diplomacy may
not succeed. So, ] believe the empha-
gis in the present discussion ought to
be more on our preparation than on
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the Colombo proposals. I would have
been happy if the motion had been
brought in to take into consideration
our preparation to meet the present
contingency and the Colombo propo-
sals coming along with that, rather
than the Colombo proposals coming in
for discussion and other things com-
ing as incidental to the Colombo pro-
posals. The emphasis sught to be on
our preparation gather than on the
Colombo proposals, because it is our
preparati ns that will make the ac-
ceptan-e of the Colombo proposals
effective. If we are not prepared, the
Colombo pr posals, even after our
acceptance, may be ineffective,

There have been many referenccs
to C'ta and Mahabharata, These are
net only religious books, but also poli-
tical books. .Political lessons have:
been given and I shall quote only
one. That advise was given when the
possibility of war was be'ng consi-
dered. The advice was from Vidura,
the wisest of men of the age:

TF: AT €7 fear Aerad

For the person who goes on tolerating,
there is only one defect and no second.
The defect is:

a3 7 YT IFTY IS AvGT AT

The person who goos on tolerating I8
regarded as weak by the others.

Shri P. C. Borocah (Sibsagar): Sir,
at the outset, I offer my tribute to the
six Colombo powers, who have meot
and made an earnest attempt to bring
India and China together and settls
their dispute, round a conference table.
Having said that, I would like to give
a little bit of background to make out
the point I want to impress in this
debate.

The Prime Minister issued orders to
the Army on the eve of his departure
for Col mbo. The people were embol-
dened and thought that the aggres-
sors will be pushed back beyond the
borders, Then came the massive at-
tack of the Chinese on 20th of Oclo-
ber. People took up the challerge
and rose ag one man to save the
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honour and prestize of the mother-
land, Then there was a little bit of
-set-back when it was learnt over the
BBC that we had to go begging to
the world for even small arms on the
sixth day of the attack. This set-back
was, however, overcome when Par-
liament passed the solemn resolution
to the effect that we would not rest
content until the aggression was vacat-
ed. Since then, the situation began
to deteriorate and it came to a climax
by the middle of November when one
after another of our posts began to
fall to the Chinese, thousands of lives
were lost, thousands were injurcd,
maimed and crippled for life and
thousands were taken captive by the
‘Chinese against none by our side.

We, coming from Assam, spent
sleepless nights, thinking violently as
to what should be done and what ad-
vice we should give to our people.
©On the 19th November the Prime Min-
ister broadcast a speech. The situation
was so tense that the Prime Minister’s
speech was misunderstood and was
taken to be a farewell speech to the
people of Assam. It was in such cir-
cumstances that the Prime Minister
called a meeting of the Congress
Members on the 20th Novembcr, In
that meeting I put forward two sug-
gestions, The first suggestion I made
was that we should make some of our
friendly countrics influence the Chi-
nese to ac-ept a cease-fire proposal
and negotiate for a settlement. I did
60 because that would give us scnie
respite during which we could get
ourselves prepared to fight the Chinese,
if necessary. This was in perfect ac-
cord with the basic principles of
Pancksheel which we are wedded to.
Failing that, my second proposal, was
that we should take full scale help in
all forms, including men, material and
money from the country or countries
which want to come to our rescue and
fight the Chinese, Of course, that will
mean ultimately a global war and that
global war will mean letting the last
battle of the world fought on this land
«of Budha and Gandhi.
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Although I was shouted down in
that meeting, I was gladdened to find
next morning cease-fire vroposals
coming from the Chinese themselves.
This, in a way, was the realisation of
my first proposal.

I might be misunderstood as one
going back on our pledge that we took
on 14th November. But I would like
to recal] those days when the Chinese
troops were advancing towards Assam,
practically without encountering any
resistance, in two prongs, that is, Bom.
dila from the north and Walong from
the east, and it was considered to be
a matter of days only for the Chinese
to over-run the whole State of Assam.
The suggestion was made in full rea-
lisation of the situation and to my
judgment, had the cease-fire not come
about, we the Members from Asszm,
NEFA and Nagaland, including Mani-
pur and Tripura, would not have been
here today,

I hold the same view even today,
and being a sponsor of the idea of a
cease-fire, I heartily welcome the
Colombo proposals, which have pro-
vided us the opportunity to discuss
and decide, failing which we have to
exploit the last avenue available,
namely to come out with full force to
fight out the aggressor, the Chinese.
It is heartening to note that both India
and China have accepted the Colombo
proposals, in principle, though in de-
tails they are still far off. But the
good atmosphere created by these
proposals should not be allowed to
deteriorate,

Having said so, I want to stress that
there should be no complacency al-
lowed to creep in and slacken our de-
fence preparations, for strength is the
only thing that will save our indepen-
dence and help us uphold the prestige
and honour of the motherland.

It is paining to note when we find
Government agencies going slow in
their defence efforts. It is gathered
that some 3000 and odd Northern Rail-
way experienced employees belonging
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to the territorial army were withdrawn
from their work to be posted in the
Railways in Assam, It is about three
months that these personnel have not,
been sent to their assigned jobs so far
and are sitting idle for reasons not
known,

So far as recruitment to the army
is concerned, I feel it is not going on
at the pace the situation demands.
There should be more recruitment
centres opened throughout the coun-
try so that the aspirants can get them-
selves recruited easily. It would be
in the fitness of things if more centres
are opened and spread evenly over
country.

So far as production of defence
material is concerned, all the engi-
neering industries in the country
which can be gainfully engaged in
production of defence articles should
be commissioned for that purpose.

It is shocking to find that defeclive
roads are built in the border regions.
A lot has been said about Tusker
organization. I need not elaborate it.
I feel that such lapses should be
strictly dealt with and the persons
responsible held for treason.

Then, there is no co-ordination
between the administration of NEFA
and the administration of Assam. They
are going in different ways. The
NEFA administration was separated
from Assam wi'h the object that the
area should "~ :: 'ly developed and
gradually integrated with the State
of Assam. Now a Chinese wall has
been built and the two administra-
tions are kept separately. I wonder
when that wall will be demolished,
because NEFA has to be strengthened
as it is vulnerable to Chinese attacks.

Last but not the least, T will refer
to the floods in Assam. Flood is an
annual feature, so far as Assam is
concerned. No defence preparation
on a permanent basig will be possible
to be set up if the flood is not con-
trolled in this border State. So, I

2549 (Ai) LS—S8.
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wouid request the hon. Prime Minis-
ter to give this matter top prioriiy so
that we can go on with our deience
preparations alright. 1 feel that the
flood control measures should be
tackled right from the Centre because
it is a gigantic task much beyond the
capacity of the State Governmeni.

With these few words, I commend
the proposals of the Colombo Powers
for the acceptance of the House,

ot WG (wAg) o mener agEq,
agE W OWTE W FAET SITIaed
F T 0 Tl

Mr. Speaker: We will have to sit
today at least till 6.30r.M. The Prime
Minister will reply to the debate
tomorrow.

Shri Joachim Alva: There should
be some system by which we can be
told whether we may get a chance at
some time or the other instead of
sitting here from 11 to 5 which it is
physically impossible to do. The whip
of the party and the Chair must
devise some way of calling Members.
This is not the first time this has hap-
pened. We demand some kind of
human sympathy and human treat-
ment. I may be forgiven for saying
SO.

Shri Yashpal Singh: Why not we
sit till midnight?

Shri Joachim Alva: We miss our
lunch, we miss our tea, and we go on
sitting here. We demand some kind
of fairness on your part.

Mr. Speaker: I am sorry, I have no
remedy against that. If it is physi-
cally impossible for the Member to
wait, it is equally physically impossi-
ble for me to tell beforehand whom
I shall be able to call.

Shri Joachim Alva: We are pre-
pared to sit till midnight, provided
we are told that we are going to be
called at midnight.
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Mr. Speaker: I cannot say that.

Shri Joachim Alva: You must have
some consideration for us.

Mr. Speaker: Order, order. I can-
not say beforehand whom 1 will be
able to call by midnight.

st A . gy qERd, diel
TAISeT ST AR & WA A1 § I
FI7 AT U

st gmave feg (F9T) 0 wemw
wERY, § TIIEl AN ¥ UF  Gae
& fam fzvez TV gu ¥ AR §
% ag ;& a3 § (5 O a8 7 Qe
AR & SR AN FT FE qHT TG
fraam & 1 #9 ¥ F9 92 a9 TA a*
TS gH T 97 547 ifz0 | o4 6«
WIg FTH *F °2 98 7F & a1 fweagt #4i
Fag?

WS WEEA . qE AR I
F ored FT A=Al & W7 AW A &
FAFY foqaTr awg fuer gFar § oW
Ffagfem s €1 Ao F 97 &
1 ¥ SgrET F AW G RA FHAT

SR g9 F A= 7 QAW oy @
ag Jt arw fay | &7 37 T T g0
foam 1+ @ o Y wAw A weRE

99 arat &1 Fv fowraT § 7

st aoute fag © SaT F AW
FA F N I § AR FAT FT MES
Aeg qF 9 ) @ F FEET JAR
I qZ AHA @ I & |
Mr. Speaker: Shri Maurya may con-
tinue his speech.
o g ;e 3% W, ey
F1 ARG @7 T8I0 HEATHT,
T e o | fgrgeam &Y fara-Afa
T N0 FIA U ag wfacqaren &Y ot

“Is India not exposed to aggres-
sion?........ by allowing the
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Chinese to take possession of
Lhasa, the Prime Minister has
practically helped the Chinesc to
bring their border down to the
Indian border. Looking at all
these things, it seems to me that
it would be an act of levity not
to believe that India, if it is not
exposed to aggression right now,
is exposed to aggression and that
aggression might well be com-
mitted by people who always are
in the habit of committing an
aggression.”

9 I F1 3T ST F A
@ FT Ae™ qg & fw faw T &
TR F AIE-NAIeR FT A=A g,
sawr Afg w1, IaF Qv F FA1
T T FT qF ITT AT FIW IS &,
IAHT A AT T | HAC g IARY
793 qTRA I&GT, @ WY faaw §
st aafqar w7 aF g€ § faax fog
UFATY WL yATT wAY,  dfeq
qagArA Ags, farar €, 3 wfasm
¥ g g ar

T oA QeYY ¥ Fgr wE o7
g fegem X g FOU AR
o A qw I §E ) wu /A S §
IT gAY IgFT AT ST fagr 91 "
o1 1w 7 &Y avq FEY o, I A9 &
AEY HTAT ATEAT | gF TIA F ¥ AR,
2883 F It qfax weara fAfady &
¥ amw fFar ar, @ @ # gaan
ATEAHY BT FFT TG FAT AT § |
39 T&IF & Afeqw T T q ¢

“With hope and faith, this
House affirms the firm resolve of
the Indian people....”

It is the Indian people.

“to drive out the aggressor from
the sacred soil of India, however
long and hard the struggle may
be.”
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g TE(E ST T 97 Afge
a1 AR sfEE ¥ audr T sfE
fFar S arEr ar | oww s fF oA
TSI 7 T FT R,
T gAY T TENT FY qTATHT FTATA
Y TET § 7 99 WG 9 AET &1 &Y
T, aftw © T AT g w9
f& ga =[gAT #1 wuA T J fAw
AT FWregw G aX 9@ §7 & Fam
gy Fm fE I WAl w1 NG Fe
FT AT ZA et e Fy wiw AT gashy
Al &, e g gl ¥ ST AW,
T X, T AT g AN H A @ E
¥ qAEEY, Q8§ F AT WEAAT TH
e { 41, SHH W ATA FT qraW A
FHT WA FT HF & | qg AT
WA HTIAT 8T /1T Jg WTEAT AT
AT AN FEY AT awAr |

TIINT AA HAT g ogEw
FZ A1 & o qFgw TET FT wOAT
Gfr & argT 7 fF A, q9 TF &
I § &1 3 T A FOT | 5 fqgEEy,
28ER F JW@T FT AR qHTA HAY
FY AT ¥ AT ATOGF g | 4T q
AT Q3 g€ & | M 9@ I g
TN FW T F g 7@ a9 §,
e ag W o A gf {1 W
g c faomay, 853 1 fafy sk
FE-ANGET F AT @ FW
I AT FX A AR CATONRS
X, a1 gw 9 & 5 o fammT, 288
F waTE [0 T gE——faer e ¥
AT, W T § 77 qrerq Feafemaa
T & AR, T AETE 4 @ gE
)\ = A1 ATHE A FH A T oA
o, S ag ot g AE &Y aTd | AR
wi ag 41 fF 3o it 81 & faaras,
WER AT AEA | T GF | IFA
T ara T w1 fw ag a—rar £
sratidee & dfefretsse
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WM waet g for ow g-—
f& g7 &1 &Y fow &% § drgy g,
agi a7 AN T 1 e R, QA0
Y fafaw dreem @0 1 3w gETd A
afz © fagrag, (e & ferfy am
gaTa & faamar T, @@ A1 IE
famar & 1

HTERONT THH AAT ST FEA 6
¥ AT gAra UFH L § qga TIE §,
afes & Fegar g f5 3 0% gA § T
SATRT gX & W I OF qEL ¥ A
Ta AR gL IR g fE o
wFe ¥ aga & Avn & wfgat fogw o9
FT Y 2T &, IFH! Ig F T A1 AT
UF g ¥ Agd SAA AWEF qA
gh

16.45 hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

#F "y FIE 9 qgF TR AT
gl Fgr g g, afeF & @@ ot Ay
¥ Tl &1 WIF qrEA @A AEA |
I I AT ¢

“....our proposal about the
restoration of the status quo
prior to the 8th Septerpber was
a simple and straightforward one.
This was the only way of undoing
at least part of the great damage
done by the latest Chinese
aggression.”

qR HOAT TRl AT ST
FQ gU IE IF AGAH FE 4T

“We could not compromise with
this further aggression nor can
we permit the aggressor to retain
the position he had acquired by
forcc by the further aggression
since 8th September, 1962 as this
would mean not only letting him
have what he wanted but expos-
ing our country to further inroads
and demands in the future.”
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[ w%)

@A W A AT WA FIAFE-
NTeT T O @2 7« fagray,
LRER AT AT F AT FEY AL war
qT | T FA I G F WA qA
ST A O e ot 3@ @ W uw qeg
AT A8 T a1 fF AT 3 g FF
St faar 2, @gi ¥ ag 9@ I
T 9 SAwr falaw dra @
SiafrzTrgse 91 &1 W gATT A1l
Staed # far wn d, 9g © fagrex
Q8RR AT gATT § AA ALY @@r ¢ |
T WA F aga |7 QHY == F7 o7 |
# Srar 9 39 fass ag FAT AR §
f& W wum wAY @ 7o =Ty NG
ST wRE |

SR ¥ A% famag & @ v
qr
“Z¥ W AT A FT a9
fF fegam #1 ANTEY
o gaer g, fegemm
FY FHE 9T gAET g1 AR
AT AT F IT I Faal
F W A 97 I 9@
F g\ g arAAfe
ard g A @ A
# guwar § fF g9 T
¥ oag a1 a0 g a@i
g A AR Y W
g 1 TZ AF-ENT AR
qifeavie & TF O ARa)
N @ 2, a8 feggwm
F gr 7z, AT W T
& ar a0

T AT GG T4 FAT FT AW
Y WEATHT AT qar & 7 T I A7
NTEATH FY IRl A JAT R P AT I
g9 ¥ g TF AMAN 93 # UG
T g fF g feE-iee #
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T FT gl SR g AW ¥
T aa-Ha F, A gt ¥ mf
F gt F1 fawad w99 & afea-
q&EF a0 FL ! AT Ag T AGT R
A g 7 FT 9 W F ANEml,
eft-geal 717 a==i #¥ ag wear 7
IEqa H TS FY Jg WEAAT TE@Y g |
IR g WIEAT g, a &9 § F9 &
g IX T G FAT | AT AW
A W T AT F 3@ qgEr
® g

A F ar ¥ sarE awly i
TE FEN EAT | & FaAq 7 T
argat § % g7 & g 1 Y woan
fax AT %R g F g 9w &
faxar & fao gaffaat & | 71 7
F Ffaee T@FR T ARG T Q@
& Avgar WY & 7 oFn AW ¥ fag
W § go THo Wlo H ST AW
LY ? FT A RV ATEAHT HT WIS
Y T g qE) @ ? oF | A
A= &7 faFar #y  q¥ faea v
argfa A& & 7 it amw A A
ARG & oA F ;| o9 fwar ?
T 59 F FE A IAT g 9 fAw
g ? & g Aral A sarer e
@F T T A g # fav ag
FEAT ATEaT § o A Frera -
TR gm@mIgIA g

X gW IS FT G-
Ffgw X, F F NOIA A1 24G,
a1 gw oy & fF wea & faai A aga
AT FY TE | GET ;I AT G 9L
oy | gt @e ¥ o fawee, 186R
T AT MR IG F AATE FEEIAAR
frar, 37 241 F faama ¥ T T AR
F 3, NfF W@ TR HT R
9T & AR §, A I F ATHTL gICAr
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e, ST AT A, T W7 FY q@R
¥ ¥ oFr AR X 59 9T
FTEAA WT & 7 I7H 39 a1 FT 4
& <ar T g, afexw faw F fog a1
«@ X, fom & 397 @ g,
F fau g @9 AW & Y, I9
1 Sa F1 AY @A faar mav & 1 o=t
1 Fgmn fax wrd a7, Afeq qaarar
ZUT { &Y 4 |\ g wraer dgl 9%
1 # ofsfy @ #1 ar g 1 WA
WY @39 I A agt fewrg @, <9
1 717 &G A w9 FY g4 Forn fF
wTs faq & #eex gl s s
Ay o€ agr fa@rd §

gra fa@ sman g f& afe &
FHffee T AU WF WS W
qTET &, @Y WO 93Ege F1 A I@d
gC &Y a AT & 1 T qEI A T
o wmafa & | wEErs faw #@Y W Y
@re, 937 9T I9 qTF FT 419 F A
w9 G fF aga @ g agt 9 A
F ot s Y 7 AT a1 R
§ 39 FY @ aFAT & 99 A faw @
FITEH N MR G | T AR
F1 7 HY W & | WS Brrra-earat
F 770 3 S8 W @ W qE Wy ¥
g faes 9 T § W1 IAX R_RA
¥ owrar & | agt I AR $1 A
T 1 LRNY W TH T @S0 [E g AT,
frar-qdt gf @Y, I T TR ¥
fog 1 9 | o= & 9F 7@ F@r g
@ |rEZ YU FT A9 GgAT 97
A TR & Fox fomr gov €
FITEET & aR ¥ g w7 569 FFar
AT & | W AT B Y off e
wE AR I wag d
am A T A ) oawdr , TG AT
FEAT AL G FwAT

¥ qum wmgan § v fim v

WAz w1 fer | a9 ag Waar w=r
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AT T AT @ wW oIW A AT fan,
& agY B g g2 | @19 $/7
forelt aga @ wERaor FTOT & g & Wi
A a8 OIg 3T T & 39 & NF ot 0w
qET &Y WeeAqW HICT F | FA FTION
®Y T TW GUA & AV gAIR AU T
Y w1 a1 A § 1 T W W g9
Y ST F gk € |/ 9 A gy o
T ¢ R g oww deY W1 dar
g § | AfFa §F T g g e
ST AT F1 JAC TG & & W gw
AT RAT & OAT AT @Y &, aqd
&1 dar7 7€) §, fre A A a7 gw
TAH AT JIRTEA TG AT AEd
g qew F1 uF qar fewan, aew #v
gar W Sifs gwR @g wR A
darT 78 § ArasE gL WEY Taar
T F7 IFA F qe A 33 F faw A
W AT FIF H fuu St § afwd
gl & A ardr §, S wa
FeEET A AWY & 1 AT qE ®
I @ & Jav 4 ¥, o wra
F AT AT FA E, qOEAR F AA 43
F W AT AT &1 ged &
fau qa a€ 2, 37 1 arfar @
T @ FT AT FX, 9 9 g FwAr
glagama® o A & T A%
T AAT A JaEETE AEE #Y
sfaeed a1 wa~w § X 39 q@ #1
& Fg, 3@ A & afew XA g, °g
A% G N, IgT SAET qEd AT
N W | FEE o g § wa
AT | OF A 97 I fraogo § fa
faay Wt a@ ¥ IT B WA WEAT
# SF T TG, Y TT AL q52 H
9E I | T I OF AT A A FF
we1 & A ¥ wwm agm

T W AY g A awT Ay

T G RN THT Y T AveITy W 0

WX T a ¥ ogw 3w & A
T AW M, W G A ¥
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[ w¥)

fasaq & 311 AR =30490 & a1 AFATE
fa M w3ars A7 & T8 TWW U
F AFHIY AT A I 77 AT FE g
G BN | AETAT AMF F A
FAY E, g4 AT F WA AWAT gIEY
SAT § | IT F 997 AR T FY
HrAq Fgt 9 AR AT FFT g A
T X AT 4 FF TGT TAM, T§ T
7 faae FX | gH AT & AT 9T
Jqd AT W ) BW 3T 9 q@T FY
TEAT FY FIAT FET A(GX | A
Feafez g § 3T FF, IT A WA
FITFH, IFA @A T, TF &V
sarer feat % fo=r a8 @ g
g

¥ e B 370 & FEAT AR
f zaTdl 3§ a@ H  WTEAHI F
T ZATAT TGN, AN I F & AT
# wE, T W F A wHHE F A,
O el I 10 M) CURI R U T
A g9 TE W W 9@ gH FEd
T 1 W A9gE &, A9AW §, WifwA
i F AW §, g9 FEAT TS §, T
T A g | W G F @AY
sifmn W g, g @Y F o e
feom T @ @R aMAd FW AT
amad ¥ A faEEr F9 A TE
Znft @ wA freedt w0 A
w7 gwew | & q@ ofe & wda
frafsers qref & fagre X @€ O
A Z ) ¥ A BwE-SEE €
¥ &9 % 2a1@ § 919 * gra oF famy
ToF, 0% faqe g ¥ Ffcg st
ARTAEF T RATT §, N &
g T T & 1 9 W 4 A
F qra fada & § |

st @it fem (i)
3qreTA TR, FAFA-AETE qaA
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F grq@ § AR A9 A 39 9 fa9T
faas g1 T3 & 1 39 § wger ay & sirady
ARTAMF A AF AA-TATEE TG
1 I7 & FzAafaaar qar gl
qR @zgdafar & faom aurd I
Tgdt § 1 & gwadr 3 f& o
HOITEATAF A AT AR FATT F &
7 fax a7 &< fqar 3

T WG qIEl A I qEqra
N gAfmar SR gwEEdaEt Av
a3 ox wig wae fFar 1 SEW
gg Wt wgr § B wgN9 @Ew W+
™ @ ¥ ga F  fadw ad
faar & AR | 39 # wwaT AfEw
g fom 1 s, 47 @Y\ AR
AT FT FIE AT ALY § | AT TF AW
T IT TN ATAT H AT FIT T I5 70
T, & I[N T I gEAa & I
F 9FA F I T TFC F TF AT
YATT T IZMET F1AT | HAA, 39 FEAH
F1 TH TF 2eq WATOIG Far g &
FFN-TEAE d A SN &
TF UF W58 & g, A7 ATHAT BT
TITT FT |

maRgfFmaeama & 9
AR EEdl ¥ qHYT FIH F A8 AY
59 A A% A7 ¥ AL awAT § | 79
THENF F7 At g {6 a0 = ¥ 39
AAAT 936 3§ AGF T { W 7
safrra qar aEfTT W ®Y FEA
F fou do Ad & o &4 faQE
g ¥ AT Fet 1 afifew ot
F & guad g f 9 & & v g
ofifay & e o Faw wrawar &
gy # frelt & A @ g & g T
AT qaEdl 7 e & A w
farerar @ 1 39 & wfafea 91 & adr
gt weer 1 famer & o g e
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fady zad & &1 § hifw 9 gaaT fean
Eac PN

A, ag feae F181 fRa=er
W g | AfFT qf ARG &F 99 FgAr
93T § % IA AT (g9 FT A4 A ;0
JEHTE AT TET & | GHTX UF Fiaar
qrE 9 gEqrE F AT FfewAd
orE fear g | S wgT g fF v g 79
g T FfegT 9T W T gwa &
SR F7 IeaTe F9 A g faar s
# a5 @ faamr 73l ¥ Fgav gt
f& =9 geara w1 @ F F@ECT AT
IATG F1 aGTH & AT IS qFad Al
g\ ag g Qv A AT Arara<e
o7 4 feafa dar wear & fF o o
g frar & g9 93a | a7y Sy
FY F7o ¥ {7y O fF 99 T 39 W
N CF OF 3 qfF 7 @ Aafar F
AT A TG} GIT AW, I ¥ A AGY
&M, 47 A A, gAY AW @,
AIEA J9T, IFHT QO FL | gH T
feafa dar & gt fora & g7 =aq
fre=a Y anfeaqor 47 & QU #T A%
# mwadt g fF o 9399 O w1
g o Ffena ams ¢ § 3 faega A
gt R arfea & § 1| 7@ w=E A
FEt Y T=t 7g Y 7 § f gw @
TZ F AWA T 7, T A FT IR
T FgId 1 AT AfR F A= A
T AFAT T FFTH | FHIR ST FAY A
Fag@ O i@ gk ¥ g far g fr
g AR FEE g B AT A AR
F qF OF OF 59 7 T F (A&
g g §, Iy woA offw ¥ Al
gIT I, a7 aF A9 @ A | TF &<
¢ fr Tg faey oY & sl & wow
Il gL T 9 g9 Angh feafaq
ST ST FTAIT IS FT PfTT AT |

FG AT GIEN ¥ AT-QAIEANE

MAGHA 4, 1834 (SAKA)
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# qrfedy #  faweT FY & 1 A0,
M N T TF AN-TARARE FT
qiferd & 3A7 THEE 2E TQIRA Y
faa &, foaw g a f&y § 1 g 3e
¥ gATQ AM-TATEAAE F arfadr w1
1 fgz Arg § AT gz afag gt nar §
f& gar fag g1 a&), w7 & fam g
T3Y afesw o wry ATt Qifgdt F fag
AT AR G &7 wifeq & fag Y, g4
#1 fazagz & @ax & a9 & faq A
T Fr% A7 gq Y SATT AHA qriAq
g1 gHdY £ A1 3g AM-TATIANE FY AT
&Y & gwdT 2, gad 18 Aifa 7d

g WHAG qEE@l T qEqR A
gt Faffeddy & a7 & T &
AR YT WAT S 3§ A& AT
qHaq fFaT &, AT WY TF F I9EN
frar & o Fg7 & fF 57 TEAE F
Y3 FYE TG VAT & AT FIE TAT FaH
J&TH AY AsT KT TE F | UF AAAG
gEEq ¥ & F gAR waw Wl
g faarer AE) & aqifs 98 qeET A
N w@RE I Fammn g fr
oIS WY U AT S & anfa W
g=ar§ # AfF wIATH F FICOT IFH
sfass T3 F F1C0T, §ATC H gAR
SHA HAT ST 7 AqT I I FT AH
Far g & | & =gt § 6 gaam ag
qY g - faard @ @ W
7N q9 T3 & @ faar ¥ w\Wifts
A F g W AT ) W R FEAR
FT e g |

7 @z & f& ot aq qrf A
draar ad ¥ gy g Y et o 3
faare-arr @y § | I w fw
fgzae & @@ fa2q A &€ F IR
Tifa weqra @ A I Iw faar
1z Wt I ag fm #rd fefa ageh
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[t avfast faren) i
T & W Afaue Faw 9 a3 &
A g AT & | HH T AR 2
& ag o W1 (5T & 99 & T
ot § ¥fFA arafawar & aga ©
2 | SR W T T ol adt |
Qoo anf ¥ Fgr  foyw qframq 7
ZUITAASOE 0F feq H @1 @ &
form avg ¥ FET A wfaw o
fog aw@ ¥ SmA F wEEeEE
FHfaee Fd9 § fFar & s &
Fgfaee g9 F qraVR FAT A8 T a1
FT 999 A4 & fF oo feafe feomw &
SHH AT A T g T HITH AT
FgaT Agdl § % ag = w7 @
faws | o feafa ofwafaa 21 =
g | FEMW T HIT Gg g, WS gA AN
gFT7 g ¢ % v am oAy Aifs #1
I, A7 37 AT FY gF7 71 T 77
o W FAY q AIvET gEqE
fagral ®1 @Fe fFar g, 77 39
fargTeal Y @FTT F7 F 977 F AWA
ag gatforg F fzar & f& oo awmw
ATl ¥ aawE, o 1 wawF feafy
F qUaE, g9 F HaAT it &1 Af 1
T BYeT, T WA A |, AR
™ & f§ 3941 3y fraa s gz TE
&, wifa =1 wuga FgaTd F1 AfGHTY
97 & AT & 1 IR Ta fF ouw
SHATE aq 2 fw 8w Fwifacfean daw
qv &3, gAQ W7 ag T § AT a7
# @ fawrfrn 7o £ 1 7 7 & 7
g9 d%d sE # A4 W, A9
@ 5 dd qag 3, oy g
HTE FV, G FgT % g0 ATAAATITAE T
arferdt 1 7 G 1 g7 T FRT AN ETE
for gw &t qiger & &7 9 F A7 e
Tag & 7 fF gw grgi¥ sF § wifaw
T TR g A awwdAr g A Ew A
SUTRT IHATE At WYT ATE AEY &Y
i § [ g7 A WE SR wY,
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9 ¥ T3 92 IFA FY a9 gAn fay
o w7 g g1 AwdT & 1 § K 3
*g TRA § 1% 791 wwww & fF
it ol 57 A 7§ v g
e fameiz gmy g § @az &
A IFH TIANT T FEAT FY AT
FIA FT FOAT AT 1 W GW oI
etz HIT AEGEAT FT 1T ST T
T & A qEET ET fE gW e Fr
g F7 &1, 9t W ug Y e ew
A M7 F I (=T gg F wra
Aqg § A AT | WW a8 AT qwg o
st F.fga f& "o 7w gaw SR
AT EA E | g & oF Hiw
Tifa & 9% a0 "W O & 1 gieifE
B9 F5 T ¢ [F WA gH W &Y g &
HE H "YT FT AT FL FMT KT AEHAT
9% HFHT gA FEAT W1 IW § ATRT
& famid T | 797 39 & fog ga wifea-
qof F0E; F4T A AIAF ¢

g o=l F g9 § qg Adr g
9 W AT fArae & @, AT fd gAY
o7 g 7 faur @, fr 99 9% gA AW
T TF 3F A FTAFAT F AgF F A0
a9 q% a9 A1 A9, 37 FeA@T g¥ fa=an
&< "I T a7 F Afa w9ard & fF
ag 39 #1 fagraa: &@R FWT §,
# 3Iq %7 gifsd A9AT FAT § HAIR A4
1 arg & g7 W gwET & fad
FIAE-GaG  F A F€&A a9 F7
L CI I

Mr. Deputy-Speaker: Shri Alva,

Wt o fo FETRET (W)
wemer wgied, s Aear 1 @ w1
o 7g MRz & fr ag ST T §
fiF BT KIS AT TF T AT AT
)T TaEE F a8 ANE A g ar fex
Iawr AW & FE faar o wMitw
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A1 FT 33T FT wrAr a1 7 qY
ST @ w7 qAT T AT &A@
ST 4T A7 T & AW Ay wefvew
faee faar Iy 58 3w T8 { )

Shri Joachim Alva (Kanara): Out
of my respect for Sardarji I am pre-
pared to be called after him. I am
prepared to give up my right. As
I participate in this discussion in
regard to the Colombo negotiations, 1
am reminded of a speech by a village
lad in my vast constituency only last
week. It was in the town of Ankola,
made tamous during the Quit India
campaign in the freedom moveinent,
a town named in the pages of Young
India by Mahatma Gandhi. The
speaker was a village boy. But he
uttered three words; he put three
questions and I was amazed that he
uttered them in English also. I would
mention them for the benefil of this
House,

The first question was, “What can
patriotism do for me if I have a
hungry stomach? Where can my pal-
riotism stand if my stomach is hungry
and empty?” Then he passed on to
the second question, The second ques-
tion was: “What can patriotismm do for
me if I have pot got a square yard
of land as my own?” Then he passed
on to the third question: “What is the
use of my patriotism if my iand is
invaded?” In thcse three questicons,
a poor village boy who knew only
three questions and put them both in
Kanada and in English languages has
summed up the questions posed be-
fore the Nehru Government from 1947,
from the day of Independence, to this
day when China has invaded us. The
Government of Shri Jawaharlaj Nehru
has heroically fought to solve the first
two questions through the mighty
plans. There have been great plans,
which the Government have framed
right from the day of the great Netaji
Subhas Chandra Bose, assisted by that
great patriot, my friend Shri Kamath
in the Planning Commission.
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Shri Hari Vishnu Kamath: Plan-
ning Committee. (Interruption).

Shri Joachim Alva: Two great ICS
men; they flung away their careers
unlike some other ICS men who ask
for jobs after retirement,—I want to
pay my tribute to them. Now, the first
two questions which were posed by
the village boy have been heroically
answered by the Nehru Government.
The third question has been answer-
ed by you and me, by the masses of
India, by the poor women of India
who have thrown away their jewel-
lery and have given away cverything.
Even ordinary school-boys have sac-
rificed their pocket money, But yet,
today we have got some paper tigers:
in this Parliament, There are some
paper tigers who wanted adventurist
policies, who do not know the strength
of the army, who do not know the
strength with which we can fight the
enemy. Is Britain ready to serve unto
the last ditch towards the defence of
India against China? Is the United
States of America, which has been
demanding peace with the USSR ready
to serve upto the last in India’s fignt
against China? These are stark facts.
But yet, I am glad a woman Member
referred to one thing. I must alss pay
my tribute to that great woman, Mrs.
Sirimavo Bandaranaike, an ordinary
woman who came out from the home,
when her distinguished husband was:
assassinated and fell a viclim, The
late Mr. Bandaranaike came here and
spoke to the Parliament of India. He
tremendously impressed us, I was in
China in 1959 and I got a shudder
when 1 learnt that he was assassinat-
ed. 1 went and told the Ceylonese
Ambassador there, who is now the
Governor-General of Ceylon how
deeply distressed we were on the as-
sassination of Mr. Bandaranaike. This
woman, and her late husband, are the
products of Hindu and Buddhist cul-
ture—the culture of Hindustan, South
India has links with Ceylon, and Mrs.
Bandaranaike has taken the lead. Let
us not blow down this moral, political
bridge at the Colombo conference, If
we blow down that bridge, all the:
connections will be wiped off,
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Mr. Chester Bowles, gave a testi-
mony before the Congress of the
United States last year. He is an
authority on the subject of China. He
was here—one of the most popular
US Ambassadors. He presided over
the Democratic Convention by which
Jack Kennedy became the President
of the U.S.A. Bowles was put 10 a
gruelling test when he became Assis-
tant Secretary of the United States
Government, and he was asked about
China before the Senatorial Commit-
tee of the Congress. There was one
golden observation that he made. I
wrote to him: “What is the meaning
of two Chinas?” He sent me the text
of the evidence he rendered before the
United States Congress,—of over 24
printed pages. I had to rifle out my
papers, but I could not get them
testimony today. But there is one
golden sentence in it which I remem-
ber: “The United States of America
and China will have to come to an
eventual agreement in the long run”
That is the testimony of a man who
has dabbled -with the question of two
Chinas. That is the testimony of a
great adviser of President Kennedy—
that the United States and China will
have to seek agreement with India.
amongst themselves in the future.

Now, we are puzzled. We have got
our mighty plans, Are we going to
throw them away? We are not cow-
ards. We are not paralysed with fear.
‘We were not paralysed with fear when
China came down to Assam. We will
and we have to stick on to the terrain
even if the mountains fall. Who says
we are cowed down with fear? The
paper tigers are cowed down with
fear,

My hon. friend Shri Frank Anthony
‘referred to a great fighter for free-
dom——Shri Indulal Yagnik, But I am
sorry Shri Frank Anthony has not
surveyed and participated in the ~reat
battles of freedom in which my hon.
friend Shri Indula] Yagnik participat-
ed. Shri Indulal Yagnik was associat-
ed with Mahatma Gandhi and Sadrar
Vallabhbhai Patel; he went to jail and
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he had also taken part in the great
agitation of Maha Gujarat., These are
words of men who have really takem
part in battle. We shall not laugh at
people who have not suffered any
wound, We shall not jest at people
who have not had any injury.

Coming down to brass-tacks, India
shal] enter the negotiating table on
two conditions, The first condition is
this. I will describe China as the foe
of Asian nationalism. China wants to
devour the whole of South-East Asia.
This year I travelled from Australia
right up to Calcutta ang all the coun-
tries from Calcutta to Canberra, may
I say in all humility—they are all
seized with fear. They dare not speak,
What is the strength of this popula-
tion? It is abot 82 million: Laos 1
million, Thailand 25 million, North
Viet Nam 13 million, South Viet Nam
12 million, Burma 20 million, Cambo-
dia 4 million, Malaya 6 million, Singa-
pore 1 million—the total comes to
about 85 million plus about 100 mil-
lion people of Indonesia.

So, we must speak from a position
of strength. It is true that our army
has to be completely reorganised. We
have to reorganise our defence forces.
We shall talk from a position of
strength today, tomorrow and the day
after. Peage plus strength should be
our policy, We cannot afford our
armed forces to be let loose, to be
taken by surprise any more, so that
the enemy may kick us. Chinese com-
munism is in an expanding mocd. It
wants to destroy our culture. What
the British left untouched, China may
destroy and that is why we have to
be guarded.

I want the Government of India to
enter the conference table on two con-
ditions, Everything that China agrees
to, before entering the Colombo con-
ference, shall be written in black and
white. We can no more trust China
for her plighted word, We have
thrown all our eggs in one basket. We
have cast the pearls bef?re the swine—
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to use a Biblical phrase—in the matter
of advocacy of China’s entry into the
United Nations and their contemptuous
disregard for al] those services. So,
everything to which China agrees will
have to be written on paper before we
enter the conference table,

The second condition shall be the
location and exact description of those
posts in the western sector. We
should lay down the condition only to
discuss the location and noting of
these posts. Then only we can per-
haps start negotiations. These two
are simple conditions and we can go
on these lines.

My {riend, Shri Gopalan, says “Why
do you want to become strong?” Why
not? Does he want us to remain
weak and be quite, so that China may
walk over our bodies next time? We
must have a massive reorganisation of
our armed forces.

I would like to pay my tribute of
praige to my friend, the late Shri Uma
Charan  Pantnaik. Whenever he
spoke in this House on the defence
subjects he spoke with authority. I
miss him very much, though he
belonged to the Independent Party. I
would like to read a few words which
he wrote on his return from China
as a member of the Indian Parliamen-
tary Delegation. Ag I told you in the
beginning, we have to note the
strength of the enemy and not merely
show our fist. If we show our fist,
we must be ready to fight until the
last ditch. That means total war,
.complete war and complete destruc-
tion. If you are ready for that, all of
us ghall be ready. But we do not
want all the things that we have built
up in the last sixteen years to be des-
troyed and sent down the gutter. It
is good for us to know what Mr. U. C.
Patnaik said:

“In India, following the British
model, the defence forces are being
kept segregated from the rest of
the nation, except during fleods,
famines and other emergencies
when their services are requisi-

tioned.
-
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From the Generals down to the
soldiers, every Officer and other
rank has to do his share of volun-
tary labour. They remove their
badges and uniforms and work
together shoulder to shoulder.

It is a code of honour among the
P.L.A. men that when they go out
to do voluntary labour for the pea-
santary, they do not even drink a
cup of tea or accept a cigarette
from the persons whom they assist.

The pay of officers is also not
high. “But the amenities provided
are such that with their meagre
salaries, they are able to live hand-
somely and save something from
the salary.

China recognises that the coun-
try should utilise the services of its
retired military personnel with
their training and discipline.”

They he says:

“China has no Territorial Army
but has a very larye Militia which
is a country-wide second line of
defence.”

“China’s Defence Organisation is
very efficient both as a fighting
force as well as a production
machinery.”

Now, Sir, this is the enemy we are
fighting. We have to build our army.
As I said, we have to completely reor-
ganise it. We have to train them in
guerilla warfare. 20,000 guerillag in
Malaya stood against a lakh of people.
The French lost 27,000 and at another
time 1,41,000 people because of guerilla
warfare that was reging in Indo-China.
I shall not say more. But I shall men-
tion that there is no gratitude in poli-
tics or in personal life. Dharma is
that in ordinary life you go on deing
good expecting no reward, no benefit.
So also in internationa] politics we go
on doing good. It was India’s strong
protest to the Dutch and the prevention
of the Dutch planes flying over India
going to the assistance of the Dutch
colonialists in Indonesia that hastened
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Indonesia becoming free. It was
Jawaharlal Nehru's voice added to
Khrushchev’s, Eisenhower’s and the
Labour Party’s which compelled the
Israelites, the French and the British
to go out of Egypt. We did so many
other things. If mobody has acknow-
ledged it, it does not matter. But
China hag shown us the worst exam-
ple. We rendered them service and we
have been given a blow. So, as I said,
there is no gratitude in international
politics or any politics.

Sir, as I said, there shall be two con-
ditiong before we enter the conference
table. This is a very critical situation.
It is a pity that voices of dissension are
raised in this House. But we have
the strength of the nation behind us.
We shall not be paralysed, we shall
have no fear and we shall fight if
things break downm.

Shri M. Ismail (Manjeri): Mr.
Deputy-Speaker, Sir, while considering
the Colombo proposals as we are doing
now, we should not forget the fact that
the cease-fire proposals did not ema-
nate from the Colambo conference
powers. It is the Chinese, for their
own reasons, when they were at the
top of their victory who have come out
with these proposals. What the
Colombo powers did was to take hold
of them and they wanted to stabilise
the unilatera) cease-fire that has been
imposed upon the situation by the
Chinese. Now, there are friends who
say that the proposals that have result-
ed out of this stbilisation that was
carried on by the Colombo powers are
as near or almost as near as our 8th
September line.

With regard to this 8th September
line I do not want to go into the ques-
tion as to whether Parliament agreed
to it or not. The Government of India,
under whose leadership the people
decided to fight the Chinese aggression,
have for their-own reasons put forward
the 8th September line proposals. Now,
they say that these Colombo proposals
are almost the same as the 8th Sep-
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tember line proposal of the Govern-
ment of India. The Government of
Incia, we must know, put forward
this proposal not as a final settlemens
but as a condition for the negotiations
which were meant for the final settle-
ment of the dispute bctween India
and China. Now, what isg it that the
Government of India want? They want
that before they sit at the conference
table with the Chinese, at least the
latest phase of the Chinese aggression
must be vacated. That was the
minimum requirement which the
Government of India wanted to enable
them to have talks and discussions
with the Chinese on the question of
aggression. I do not know whether
the Colombo Powers claim that their
proposals contain what India wanted,
but there are friends on our side who
say that they are the same as what
we wanted. Are they really the
same as we wanted?

The 8th September line was put
forward as a test of the token of
Chinese bona fides, as a token of the
evacuation or liquidation of the
aggression committed by the Chinese
so as to enable Iadin to go to them
for discussions. What we wanted was
the restoration of our territory at least
up to the 8th September line. That
was our demand as a minimum con-
ditions for discussion, for negotiations.

Now what the Chinese offer us is a
different thing. The proposals which
the Colombo Powers have made are
not in essence much different from
the Chinese proposals. Why did the
Government of India want the Chinese
to withdraw to the 8th September
line? Because, they wanted to know
that the Chinese are really earnest
and are desirous of having
talks with India. That is the crux of
the whole problem.

I am not very much concerned
about the little differences here or
there. The real question is that at
least that much of territory that lies
between the present line of control
and the B8th September line must be
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to us. That territory must be restored
to our position to show the goodwill,
the bona fides, the earnestness and
the sincerity of the Chinese in want-
ing to have negotiations with us on
this question of aggression.

The Colombo proposals say that the
portion between the present line of
control and the 8th September line
will be under dual control. They are
not willing to say that it must be
ceded to the Government of India.
What we really wanted was that at
least the last phase of the Chinese
aggression must be liquidated before
we can have any talks with the
Chinese. That was the whole point.
Now the Chinese refuse to agree to
such a proposal, and the Colombo
Powers have acquiesed in it. They
speak of dua] control. I do not know
what dual control means. However,
that territory which we wanted to
enable us to have talks with the
Chinese is not forthcoming. That is
the main point.

It may be said that in the eastern
sector they are prepared to go beyond
the Macmahon line excepting in two
places, Longju and Thag La and in
the middle sector, except for Bara
Hoti thev arc prepared to go to the
north ¢t (¢ middle sector line.

It is only with refrence to the
Western sector that this trouble is
there. But the Western sector is the
most important sector. Mos{ of the
time the Chinese have been speaking
of the MacMahon Line being an ille-
gal line. They were saying so many
things so as to throw us off the real
smell of the track. Now we know
their real motive. They attach very
great importance to the Western
sector. There is their Aksai Chin
Road running through our territory.
Moverover, it is there that there has
been the bulk of aggression by the
Chinese. We are prepared to leave
it in their possession unti] the nego-
tiations are ended, but they are not
prepared to restore to our possession
even a sixth of the territory which we
are prepared to leave in their posses-
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sion for the duration of the negotia-
tions. How does this show any sin-
cerity of the other side for talks?

If we agree to the Colombo pro-
posals of going to the talks with the
Chinese, it will be taken as a defeat-
ed nation going to a victorious nation
for suing for peace. What effect will
it have upon our people agnd upon
the world where some countries are
coming to our help? What effect will
it create upon the Chinese? How will
the Chinese take this attitude of ours?
Will they take it as a bold attitude
on our part or as a pusillanimous
attitude on our part? They wanted
to relax our preparations and to
dampen the enthusiasm of the people
in the country who have risen to face
this menace. It will also cool down
the enthusiasm and efforts of our
foreign allies. If we accept the
Colombo proposals, it wil] .mean that
the Chinese are winning right through
in their peace offensive as well.

When our minimum proposal was
put forward by the Government only
a few weeks ago, what was the atti-
tude of our Govermment? I do not
want to say that in my words. I
would say that in the words of the
Government or the Government
agency. They say:

“National dignity and self-res-
pect demanded that there could
be no talks with the Chinese
unless the positions of the two
sides before 8th September had
been restored. If China is really
sincere about the solution of
this question the least she could
do is to agree to the restoration
of the status quo prior to her
latest aggression.”

Now. what has happened since then
to change the attitude of the Gov-
ernment of India?

Then again in another pamphlet
issued by the Government’s Publica-
tions Division, the hon. Prime Minis-
ter is stated to have said in his letter
to the Heads of States of the world
this thing, namely:—

“The issue involved is not one
of smal] territorial gains, one way
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er the other, but of standards of
international behaviour between
neighbouring countries and whe-
ther the world will allow the
principle of ‘Might is Right’ to
prevail in intemational relations.
Bearing this in mind, India will
continue to resist aggression....”.

He said that only a few weeks ago,
that is, on the 27th October, 1962.

He says further:

“India will continue to resist
aggression, both to preserve her
honour and integrity and to pre-
vent international standards from
deteriorating into the jungle law
of ‘Might is Right’. When aggres-
sion is continuously taking place
and vast Chinese armies are
moving further into our territory,
how can we discuss or talk about
a peacefu] settlement? The first
essential is that the Chinese forces
along the India-China border
should go back at least to where
they were prior to the 8th Sep-
tember 1962.”.

The Prime Minister of India says that
India will continue to resist aggres-
sion. This was wkat he stated
towards the close of October, 1962.

And what are the things which have
marked Chinese Government’s policy
towards India? The pamphlet says:

“Falsehood and deception mark-
ed the Chinese Government’s
policy towards India till it culmi-
nated in the full-scale invasion
of India’s northern frontier, from
Ladakh in the west to the North
East Frontier Agency in the east,
on October 20, 1962. .

Falsehood and deception, it is
now clear, are the warp and woof
of the peace offensive which
China Jaunched a month later, on
November 21.

On that day the Chinese Govern-
ment came out with a declaration
which was trumpeted ag a truce
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offer but which was in a fact a
cleverly disguised invitation to
India to surrender.”.
Then, at the end of the pamphlet, the
writer goes on to say:

What China has indicated so far
does not offer the basis for that
peace consistent with honour
which India geeks....

What this amounts o is an
attempt at imposing a dictated
settlement. It is an offer to India
of the kind of peace that is availa-
ble to the vanquished who
surrender.

India is not vanquished, and wili
never surrender.”.

And what are we to do? I would
once again quote from the Government
pamphlet.

“The task is heavy; the trial may
be severe. But let us prove that
we are a people who will not flinch
from or weary of the struggle.
Victory may not be so far away
if we try, each one of us, to do our
duty. ‘A nation which forgets its
duty in a crisis loses its indepen-
dence.”’ reminded the Prime Min-
ister, No, we will not forget our
duty. We will defend and pre-
serve our independence. For free-
dom is life itself.”.

These are the words of the Govern-
ment, and these are the words of the
Prime Minister of India. I say that let
us stand by these words. If we lose
honour and freedom them everything
is lost. Therefore, everyone in India
should try hard to maintain the free-
dom and integrity of the country.

Sbri Subbaraman (Madurai): I
thank you for the opportunity you
have given me to speak on the motion
moved by the Prime Minister. We
solemnly passed a unanimous resolu-
tion on the 14th November, 1962 that
we would not go to talk with China
unless they vacated their aggression
and withdraw at least to the 8th Sep-
tember, 1962 position. Many things
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Wave happened since then. The Chi-
mese have unilaterally decided to cease
fire and actually withdrew to some
extent. Six non-aligned nations met at
Colombo, dislussed among themselves
and drew up a proposal to bring both
India and China together round the
table so that they can talk and nego-
tiate together and settle the dispute
between them.

The text of the Colombo proposals
with clarifications are now before us.
We have to see how far they
satisfy the terms of our resolution.
We have to admit that they do so to
a great extent. Such being the case,
it is out right that we alcept the
Colombo proposals and proceed fur-
ther.

It is said that thc¢ Colombo propo-
sals do not fully satisfy our terms.
But they are almost satisfying and so
it is but right that we agree to the
proposals. It is also argued that as per
the Colombo proposals the Chinese
would not completely vacate the land
occupied by them and that it is dis-
honourable to us to accept them. We
should remind ourselves of the date
we fixed in respect of the line, na-
mely, September 8. The difference in
the eastern sector and the middle
sector cxcept in one or two places is
nothing. When almost the whole of
those areas are vacated, the case of
one or two places, and those too small
places, can be taken up for discussion
and talks. Even in the western sec-
tor, there have been some posts of
the Chinese west of the September 8
line. So there should be no reluc-
tance now on our part in agreeing to
joint control of the area to be vacated
by the Chinese. By this it does not
mean that we have agreed to give up
our claim to those areas. We retain
our claim. Only we agree to meet
and talk across the table and settle
the dispute amon« us.

One cannot have any faith or confi-
dence in the Chinese if we look into
the record of their condu-t and be-
haviour in the past. Still we should
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not lose even a single chance or oppor-
tunity to talk and negotiate, though
we have been deceived several times
before by them. It will be well and
good if the wholc matter or conflict is
solved and the Chinese aggression is
vacated as a result of the talks. If, on
the other hand, the Chinese do not see
reason and do not vacate the aggres-
sion they have committed, it ijs no ad-
ditional loss to us. We will get more
moral support from the world. We
would also feel and get still stronger
for the attempts we made.

Of course, we should always keep
bright before us one thing. That is,
we should never depend upon the
talks with China alone. We should
not slacken our efforts or defence
and cconomic uplift. Our produc-
tion in fields and factories should be
steadily and continuously increased.
Everyone of us, in whatever position
or field or job or status he is, must
work hard, sincerely, efficiently and
with great devotion and patriotic
spirit. In that alone lies our unfailing
strength.

What js the alternative if we refuse
to accept the Colombo proposals? It
is total war. If we imagine its impli-
cations and consequences, we will
surely think many many times before
we go in for it. We will certainly try
to avoid it. We should not depend
upon Russia or even the western bloc -
including USA and UK alone for our
defence. Of course, they will give us
all support they can, for they will
also be affected if we lose. But though
they may support us now, a time may
come when they may stop giving us
any help.

Some friends from the other side
quoted Gita in support of their views.
Gita does not ask people to fight all
at once. One should fight only when
one has cxhausted all avenues of set-
tling the dispute. That is how Krishna
advised. Krishna himself went on an
errand many times to Duryodana and
tried to settle the dispute but he fail-
ed. The last demand was for only
five villages. Our demand for the
withdrawal of the Chinese to the Sep-
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tember 8 line may be compared to
that demand for five villages.

Mahatma Gandhi was alsc quoted.
_Every one of us should think within
ourselves as to what Mahatma Gandhi
would advise us in this position if he
were with us today. I am quite sure
that he will support the measure
taken by our Prime Minister and Gov-
ernment. Mahatma Gandhi is noth-
ing other than truth. Every one has
Truth in his own heart. If he sincerely
follows the dictates of Truth, he will
find the path quite clear.

We are wedded to peaceful methods.
1f it were not so we may adopt other
methods. The only way to solve pro-
blems is the peaceful one. That is
what we have been preaching to the
whole world, and wise men throughout
the world are coming to the same con-
clusion. Such being the case, we have
no other go in the present circums-
tances except to accept the Colombo
proposals.

Rightly or wrongly, we passed a
resolution stating that the Chinese
should withdraw to the 8th Septem-
ber line before any talks take place.
Now if we do not agree to the Colom-
bo proposals, it may mean that we go
back on our own words and resolu-
tion, for the Colombo proposals more
or less stipulate the terms which we
put forward. It appears that we
should have raised our demand, but
after long deliberations wisely or un-
wisely, we fixed the 8th September
line. Having fixed it, it is but proper
that we accept the Colombo propo-
sals. which come nearer to our terms.

With these words, I support the
Government move tn accept the pro-
posals.

Shri Bhunn Prakash Singh (Raj-
garh): Dr. Deputy Speaker, Sir, I am
thankful to you for giving me this
opportunity to express my views.

Much has been said about the
Colombo proposals here in the last
two days, and I have nothing much to
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add but lot of mess and confusion has
been created by these proposals. I
do not know how we are going to
extricate ourselves out from between
Mao and Sirimavo and yet maintain
our dignity, prestige and honour.

This aggression has got two aspects,
national and international. The na-
tional aspect has been that we
have suffered humiliation, defeat,
militarily and otherwise; the inter-
national aspect is that this fight
is not between China and India, but
between communism and democracy.

Sir, 1 would like to say something
about national aspect. Peop's have
risen like one man. They stood soli-
dly behind the Government even under
this humiliation and dishonour. That
has been the pride of the country. I
do not know whether the people have
done this for negotiations or to fight.
As far as I could understand the fee-
ling of the people of my constituency
and elsewhere also where I had been,
I got only one impression. The con-
tribution they give for the National
Defence Fund and the way they have
risen like one man standing behind
the Government js to fight and to re-
trieve the honour of the country. So,
before we reject or accept these pro-
posals, it is vital and important to look
to the will to fight and the determi-
nation of the people. It is a very
important thing in a democracy. Whe-
ther the same determination and the
same will be exhibited a second time
in such a crisis is a doubtful pro-
position. I can understand that today
the practical position is that we have
been gefeated and dishonoured.....
(Interruptions) Hon. friends may not
agree. There are times in the lives
of the people and in the history of
the nation when temporary advan-
tages have to be sacrificed for future
advantages. Let history and posterity
not say that the present generation
could not stand up to the challenge.

Coming to the other point, the in-
ternational impact, the whole thing
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has been weighed by the mighty
powers of America and Russia on the
balance of power in the world. I
would like to know from the hon.
Prime Minister whether we are fight-
ing China or the Communist China:
whether we are fighting the Chinese or
communism &.so along  with them.
Because. in 1 international affairs
when we  think of the  third
worid war, the point to be
consider:d i whether it is democracy
or communismn and not whether Rus-
s1a will not come to our aid or Ame-
rica will not come to our aid or
Russ:a will not g to the aid of China.
The way of thinking and the way of
living on the lines of communism and
democrary are involved. We have to
be careful in that. There has been
gencral disapproval of the communi-
sts in the country. in the Congress
Part. in the Opposition and among
the people also. They have shown no
sympathy fr them and have not
agreed to sit with the communists at
this time. I would dilate upon a poirt
about communism. There have been
instances in history when Jloyalty has
been put to test. But this is the first
time in the history of the world when
treachery has also been put to test.
If the Communist Party of India
voted with the country, they were
traitors to the international commu-
nism. If they sided with international
communism they were traitors to the
country. Treachery and loyalty are
two diametrically opposite things,
like east and west. A person who is
a traitor can never be a loyalist. He
cannot be a loyalist. This is a funda-
mental thing that we must always
bear in mind. This is a simple and
pure thing: because, the communists
want to survive, they want to exist.
Therc is the idea of self-existence that
has allowed these people to behave in
that way. At times I hear vocife-
rous speeches and loud support to the
Government from my hon. friends on
this side. I wonder whether the Trea-
sury Benches are here or there. One
does not know. It is so diffi-
cuit. At times I feel whether the
Prime Minister is the leader of the
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Congress Party or the leader of the
communist party: I do not know. This
is such a thing.

Shri Raghunath Singh (Varanasi):
He is the leader of the country..

Shri Bhanu Prakash Singh: He is
the Prime Minister. Anyway, the
puint is, the people have a tremendous
love and affection for the Prime Min-
ister. There is no doubt there is a gen-
eral feeling prevailing in the country,
among the common men, that it is
only because of the benign protection
of the Prime Minister that the com-
munist party is here to day. I think
this is too much of a premium on the
love and affection of the people. 1
hope our beloved Prime Minister
would consider this.

The scecond thing that I wouid like
to put before the House is this, What
1 felt from the Prime Minister’s
speech yesterday the impression that
1 could gather was that he probably
wanted to throw the onus of the 8th
Scptember proposals on  Parliament.
As far as 1 remember correctly, the
Parliament did not approve them in
its resolution of 14th November. As
far as 1 remember. the country is
under the impression that the Prime
Minister has pledged himself to the
nation on the radio that every inch of
our territory will be evacuated from
the Chinese and that the 8th Septem-
ber proposals are only for the Govern-
ment: that the people and Parliament
are not responsible, it is only the
Government that is responsible, and
as such, I would like him to make it
very clear: Parliament may not have
opposed it. There are many things
which are said in Parliament.

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Bhanu Prakash Singh: I would
crave your indulgence for a few more
minutes. Another important point
that 1 would like to make is about
the aggression. This is the first time
in the annals of world history when
aggression has been divided. What is
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the 8th September proposal? Before
that, has there been no aggression?
Was it incursion or was it nibbling?
What was that? Our main emphasis is
on the 8th September proposal I think
aggression should be taken as a whole,
Aggression cannot be divided. There
can never be any division of aggres-
sion. Aggression is complete. Aggres-
sion is one.

Before I con.lude, I would like to
have an assurance from the hon. Prime
Minister, I request him to be kind
enough to say that aggression is indi-
visible. Secondly. before the Prime
Minister takes any decision in favour
of the proposals or rejecting the pro-
posals, I hope that he would definitely
consider the honour and prestige of
the country vis-a-vig our policy and
the world opinion. because this is an
important factor.

In the end, I would like to thank
the Six non-aligned countries for the
interest they had taken.

Before I resume my seat, I would
like to quote a sher:

T8 AW AT 79AY fgraa &
JEF F IZ ¥ I¥ fA=q,
T WM WL AEAED A
fgemm & =gy @ om0

Shri R. G, Dubey (Bijapur North):
Mr. Deputy-Speaker, Sir, we are de-
bating a most important matter in the
history of our Parliament. That is
why it is all the more necessary that
in debating over this matter we should
not be guided by emotions, however
Jaudable they may be. But we
must take what we call the
objective view, This morning we
heard two speeches which were full
of emotionsg and noble patriotic insti-
ncts. They are highly appreciable ins-
tincts, because we are bound t5 be
affected by such noble patriotic ins-
tincts. There is nothing wrong in
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that, because even in a communist
country like Russia, the patriotic ins-
tinct plays a great part, as we see
from recent history. But all the same,
when we decide the fate of a nation,
we should not be merely guided by
emotional approach, but by hard facts.
It is obvious that the Prime Minister
repeatedly made the statement before
this House and by and large we ac-
cepted that in case China was to res-
tore the position which prevailed be-
fore 8th September, -we would like to
go to the negotiating table. The issue
is not an issue of major policy, but
merely a matter of tactics—whether
we agree to negotiate with the Chi-
nese at this juncture of time.

The Chinese have behaved in gsuch a
bad and strange manner towards us
that it is very difficult for us sycholo-
gically to get over that complex. It
is obvious that the Indian army is
going to reach up to the McMahon
line. The only problem is regarding
Ladakh. There, of course, the Chinese
are going to the position which pre-
vailed prior to 8th September  The
question is whether in the demilita-
rised zone, our army could go or not.
That is the problem and there we
have to agree to joint administration
of that area. Now, in deciding issues
which affect the international situa-
tion or the situation in a nation, mere-
ly because in Ladakh over a certain
matter we cannot agree with the Chi-
nese, can we say we cannot go and ne-
gotiate with the Chinese? Then we
will be ruled out of court so far as
public opinion is concerned. That is a
'‘maticr which wi cannot overlook

I have to say one or two things
about the various aspects of the prob-
lem that have cropped up, for example,
peace, non-alignment, consolidation of
cense-fire, cte. ! personnally believe it
should be left to the Prime Minister
of the country to make high policy
statements. What has happened is,
each one of us, however small or big,
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goes to the press and makes a state-
ment, creating confusion over this
matter. The Prime Minister, the
other day, appealed to the country
that we should not suffer from a sense
of complacency and that we should be
ready to fight. But what is happen-
ing is, the various statements made by
important spokesmen are causing con-
fusion in the public mind whether we
really mean business against the
Chinese or not.

Take, for instance, Afro-Asian soli-
darity. This slogan was conceived in
times when most parts of Africa and
Asia suffered from the imperialism of
the west. Now it is a thing of the
past. Today most of the countries in
Africa and Asia have been freed from
the imperialism of the west. Today,
in the present context, a new danger ig
the imperialism which China is trying
to practice in its relationship with
Asia. Whether it is territorial impe-
rialism or expansion of their hege-
mony, whatever it is, we have that
new danger. Therefore, repeatedly
saying that we should look to Afro-
Agian  solidarity, consolidation of
cease-fire, etc., sometimes creates an
impression as if we are more concern-
ed about the preservation of cease-
fire, preservation of solidarity, preser-
vation of non-alignment, etc., at the
cost of our freedom. That is a wrong
impression to create in the public
mind. We should warn some of our
friends not to make such statements.

We are wedded to the United
Nations Charter. If we logically try
to pursue too much this conception
about Afro-Asian solidarity, that will
mean that we are trying to hate what
we call the white races. Why should
we hate them? It is England and
America that came to our rescue. It
is obvious. Whatever may be their
motives behind it, they have given
timely help to us. Two important and
glaring factors which bring joy to us
are firstly the timely Anglo-Ameri-
can aid and secondly, Soviet Russia’s
consistent stand. They may not have
sent us arms, but they have obviously
taken an attitude which has helped us
in this ecrisis.
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1 think somebody said this morning
that the Government and the Prime
Minister are developing cold feet.

18 hrs.

My opinion ig just the other way.
On the contrary, I say, it does not re-
quire any courage to reject the Co-
lombo proposals as they are. It is
very easy. But to give a sympathetic
consideration to the Colombo propo-
sals and to agree to negotiate requires
more courage, more statesmanship.
That would be a practical approach.
I would remind the House what
Gandhiji said, that the nation is safe
in the hands of the Prime Minister.
We should not forget. He cannot
place all his cards before us and say
that he will do this and do that. That
is against India’s culture, India’s
genius. If there is any person in this
country who represents the real
strength of India, it is the Prime
Minister. Maybe there are mistakes
or he commits mistakes. But he has a
right to commit mistakes and he is
capable of correcting those mistakes.
Let us not confuse the situation which
is already confused.

I would only say—and today I am
inclined to agree with Shri Harish
Chandra Mathur—that the more im-
portant question is not whether the
Government agree to negotiate with
China or not, but the question is whe-
ther the Government of India are
going on in the way they should re-
garding armed preparation of the
country. That is the relevant point
where I want to be gsatisfied. The
Prime Minister said, intervening
during the question hour the other
day. that defence matters should not
be discussed like that. I agree. The
Government necd not place all their
cards before us on the table, But I
feel that in a democratic country
the Parliament should not be kept
in darkness about what is happen-
ing. After what has happened in
NEFA, we are anxious 1o know
what is happening.

About the Chinese, recently a re-
tired British General, one Mr.
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Obllans, said that the the Chinese
possess a large army but a very
smail proportion of that army s
well equipped and well trainced.
Therefore, we need not make much
of the Chinese army. If you con-
cider the Chinese problems from the
point of view of Formosa. the pos-
sibility of an attack on the main land
of China, their relations with Russia
and Mongolia and all those things,
1 do not think that China can bring
all their 5 million army, even if it
is good, on the Indian frontier. They
will bring a million at the most. I do
not think India is not in a position to
muster strength and fight them.

With 1l that, I do agree, looking
to what Kennedy and Khurushchev
are doing to solve the world problem
in a spirit of co-operation, that 1f
we talk of peace nobody respects us
beecause we have  received  serious
defeats in NEFA and our strength
has gone down. We ghould talk of
peace cenly when people will respect
us. 1 do not mean to say that we
should insisy on fighting and take
revenge even if China agrees to go
beyond ladakh, Thut position also
would not be verv reasonable. All
the same, we must build up strength
and then only we will have honour-
able peace.

‘With these few words, Sir, I thank
you for giving me this opportunity.

st T ¥aw aRE  (FrIrERT)
JER WRWEA, WY gMT A ARAT
fax ar, 37w Fgr fd 39 s &
ATAAHT & Aq ZH AG A FI, AlH
22 far T ogA qv fqum &Y 1 9T &
a7y faqe fadza & f& sy =/
TERAT T T AR F AT @Y
g o w13 # A Y £ 1o I
T &1 97 FFAT § A7 77 Ay 3¢ faw
5 F7 AT Y TE FY AHAT &

N § FIERI-REET T TGH {
TE R A9 WA X A W { e
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fear 41 fF g% 3 S9 #1 9 fagr A%
I A € I o o F g
mae ¥ g faar | wwg e,
st @Eft, ® 0¥ & gAy WA
T W I3 qHAd gl % T v
97 AT TEH § T T @ oA
o Iq &1 fFoig gl wvEr g, @b
THH HAY S T} WA F g9 9
1 % # fear § 1 T [ & fRarfaat
AR T 96 F qA4T  qSEGT FT A
a’ ¥ F#1E FERT AR WET TgF @
IfgT AT IT T AIT 7F A ToH
ATE @ TA FT ANA AAT ATCET

94 T, 8 § 9EA THY FIA
# g3 Al |, fa7 1 9ier qIE
I F FIT ZT T AT, A1F KT A
AT foer, IF FT 9BAA KT AFET ,
W | dzara Fq@ I far qr v
39 FTAT F AT WA GF g AN
W TR 2 1 99 & favraa # S wwed
3w &1 faelT, WS qF g7 IT 1 FZ
frgm 48 % 7% 1 W A W
FIAFN-TEAQ@T KT 777 F7 fggeam &1
g A e ffr 2 R & 1 1@
e wfwang § #17 gq & fao gw
o qreY A g4t & fao Qer w7F 2

st @w T Tt E E 7

=t 7w {Ew qEE T g g faa,
T H AT T

APy WETEAEE F FT FEI-
y&aTa §, S ¥ &9 q@t #1 A
fog G ¥ FIORT ¥ faar-geeAr
TaEw W AR g fegwm Wk
= ¥ vy ¥ Sfwar wfaa @0,
JgFar AN PN TN A
nfw faorg 4t wET € 1 9@ 99 W
T A § | WY & aRg, AR
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AR F-AT A F o 7 QY FE
%1% fax &) 78 & ) TuW W S FA
ARG F g 1 F T Y T
s =mgaT g fRoafe w8 R a7
q 3 H, a1 957 QT K *F FI, IT
%1 2 faqr g1, Y a1  qoF F1 1 9
& faw @Y saY oA AeaTs Sl g

Y @wit: I F1oAq F faqu
anfaoars & wr & o

N W YIw qAET . FIHW § 29
WS a7 A AUIY FT G & |
Fgr & 7 Y Sy ¥ e, aue,
T AT FAWT F1FE F*egaq
G 1 dEE, FAEEIEd &
3T |
Shri Vidya Charan Shukla: Is he
not going off the track? He is not

speaking about the Colombo propo-
sals?

Mr. Depul.v-'Speaker: He must
speak on the Resolution,

Shri Pam Sewak Yadav: I am
speaking on the Resolution. You
must understand that.

Shei K. €. Sharma: He is not re-
levant but is abusive,

Shri A. N, Vidyalankar: Yesterday
the speaker has given a ruling that this
word should not be used., Still, that
word is being used.

Shri Raghunath Singh: Sir, I rai-
sed a point of order about that
yesterday and that word was expun-
ged.

=Y TR ATF TTeE - IITETH WY,
farer fades wem f g9 @ #
a9 S favg &, & 99 ®1 @Fe
T, afer gfrman & g § am
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ST fF @y @em gAmiAaTiedy A3
g

Mr. Deputy-Speaker: Order, order.
Yesterday, the Speaker ruled that it
was unparliamentary and it was ex-
punged. So you please withdraw
that word., Otherwise, I will have it
expunged.

Shri Ram Sewak Yadav: I do not
consider it unparliamentary: It is
up to you to get it expunged, if you
so desire.

= w fog (FomT) 0 T
qTgd 3 39 &1 39 fau gawiaamzd
#gr g1 f& ag &) @ o9 & fau
FET AT 4T | A AMAG q5e0 AT
qaTer % fou Fg @ §

oIt T Y9% qTET  JTS 94 {6 9
FT EHATEAT &, A-Ad 7 T3 72T
Mr. Deputy-Speaker: That word

is expunged, Whatever the hon.
Member says must be dignified.

Shri Ram Sewak Yadav: 1 am
quite dignified in my speech. Here
it is a case of the honour of the na-
tion.

fsg #is-Aedt ¥ g9 4¥g AT 77
oIS WY IT F1 GreA F AU Ja AL
&, % T gw ag hawr +7q & %
g9 AYAY UF UF I qHIT JIOA o1,
Tt gx gaHr w7 wfeq foegey & fAm
dqm7 gET 9=

FITFE [-STEATAT T HTATE A7 B
UF-JTET TF-awsl ANET 8 | WA
qEHFT W 94 WA a2 F87 7E 2
o =T AT F AW 7 T 5 foame,
18%R FT NIRF 97 AT qA AT
aifgr | dfFT FERETEED K Oo
Tavax, 848 Fy feafa @1 gamwm 2,



6389 Motion re:

[ = qaF 71Ra)

fa=r &1 ok Sy gm0 F 9w §
qraT AET & 1 3R T WY gE @ %
SYM FA A= a1 #1 wiy aw faim
T T, I g I F1 @ 799
Ig # 1 77 Tee @ fF FE-vET
3 & = fAaEee, veey 3y feafr
Y /AT F1 T A FA F 0 ARG AT
W AN F1 FATH g, W Al & fa=war,
$ESY FT @I T &Y 4G AT 1 9¢
qAFTGT, LTV FI 3H AR A AT 39w
faar, @ gwma farg= 39 & wfaga

g

THH ®A T A gwar eI fae e
TA FgA 73 F 17 FEET 0E A owww
T | IRM ¢ faaegs, 2889 &7 gamn
femm el ag Fga &1 @A A fF W
dzH A A WY FoAY 2
My gg a7 ™ 2 A7 9% fao §
UF IIETW AT ATEAT Z | IRA o
faeaT #Y T FET & A7 A i FEY
21 39% 9fA 371 THIETT AT A1(EW
93 WY A9 988% & ATEFT AR F,
1 fF 597 73 9797 ¢ ¥ 2, 9§ w@T
2

“Such a restoration of the status
quo through the withdrawal of
Chinese forceg from Indian terri-
tory, into which they have intrud-
ed since 1957, is an essential step
for the creation of a favourable
climate for any negtiations between
the two Governments regarding
the boundary”,

39 PRI &1 9AH WAT A ¢} 9H

LA EA
I WETT © WY WAAY § A
FHR &, TN X A oy § S Fuw

aw®
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T T AAE AT - T 8 55 AT
T ATET A SR AT WS WS i
Y 7T THTY F97 7 F@T |

U9 F15 fAET ¥ TER A
gfaar 781 21

FA IARIO F AIGHT AT 28U
#Y qurfeafq F1 1 IIgAT E 1 3w A
feafa ot 1 7 94 9 79 1evo A
off | g F wrE fam oA A
98y e ¥ A9 TYW [T, 7 224 0 4T
Q8o ¥ AL N AE I AR { &HF1T
foar T 2

ey 3T & Yy W A9
y2&v 1 A7 Agn g, famw fazw
qAET A FET 2

“If the Government of China are
genuinely desirous of resolving
differences between the two Gov-
ernments on the boundary by
further discussions and pegotia-
tions, they must realise that these
discussions cannot start unless the
status quo of the boundary in this
region (i.e., Ladakh) which has
been altered by foroe since 1957 is
restored and the current tensions
are removed”, (White Paper VII,
page 37).

# 7 IFE7 IAHT A @A & fHQ
HqEA & ATHA " VETE | TF o7 IAH &Y
faffr e eI AT Tz ¥

Fa VT FT A ATET Ty qgEET
A 985 R FHT AT WATTAT S
foreae A seev &1 & &9 A4 |
A9 g% wg @ g f& owoy 9m
I g wiRy wryaw fear, 94 fF a2
FT ATAT §, TAFT YE WAAT ALY AT
w7 HAT Y FIIRT § 99 AGEAT
23y &1 T HAW T F7 AT Y
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1A 7 qFA § | IUFG WERT WA
g & qraAT g AT IAM FAY Y AV 3T
AT AT K1 AR ATAY TEATE | HAH
mET FTATE AT AA AT FANAT E

T B5T T A 0T F Arv 6 %77
2 FUT HIT FIT B, AT AT AT
TE 9 @27 FH § | AT YU AT
fAAeaT yeLy H Fam 31 37€ AATT AT
wFT E 0 AN IA WHEA AAT F
fan a3 qrfy @zrf Azar sfEA 807

v 33 Tezgd AW A gAE AAT
1 gar7 fao f3o7 97 wqm 727 fmar
e

T4 7&%0 W To Arfgmr 7 fAsa
T AT F5F & arv 7 wwr fwoag fore
27 g7 & AW(A E AT 3 7 &@r qar F
ZATA AT § @ma TrAAar 9rEA
|

N .q'

Sue §)
R

IO FIZ Mo TIAE YAE 7 WP
A+ 77 7 %7 % fHeaq § wyw
a7 g% § swr wiafewm wvar aFm
A wrr o ff az swifar dTwey
e AET §
zH% a1z g fF 57w & x5
A 1 UR H FET A1 f g # e
FArT =rfem | forar #Y emaeqr FVAY
Fifew w7 a7 4T AT TR 999 Fir
o= Ty sufem, A1 farz amogure
wAT W7 FFT AZ AEHT @A §, 8 F
3 AT & W TR 24 3T AR
#g1 f& 7w gav fae 7w #Ear w4l
N W fF qgE J 0% qHE 370
FAEy e | Afea A T zRears faa
T aei o1 A fagr 7 fran fo e
T A9 TG IEAT & | I I AT
91 ® WA AW TEAT AT 9T
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ZAT 2 fF 37 Fer|r woTE #1 A
AT AT E |

w7y faqer faqes & fr oz w=ArA
F1 7 7 faar s

AT TAZART AT ATT FEY AAT
21 & A 2T FUAT F W qg gAAT-
wF F o Afwa T 9@ T gEIA
TTETT T AT H &7 qGY | OFE AW
FATTET Y ATE AT AT 73T § AT T
ART &7 A7 1T 7 A7 94T AT 72T
& | 9g 97 A OSqzAHT & | ATE
7 97 0F gAY F1 AFT A4 3
Y H wwATT F1 2 Frar T A ]

faw w1 star g f € wmeATE
Z1 mar & FAv s E fe e
zAe FET Zar afew ag v gfaar
FT AAT AT 7T E FATA FAAMET FY
sz ¥ 1 3I9% gfAgr 7 AT AEAaE
ZH & AT AT TAT GA IAHT AT (6w
¥ HTRATE AE1 &7 q%, W7 I H 0f
AT AT wE & wT Aoy qrEf
H A 1 A5A1E AF F7 A, HIGHT
9t ¥ AEAr AEr qE g W
wfadea ¥ IAET AEAAZ G T
7%, IAH AT ATZAT G AAT E AT
Tz WEHAHAT F1 AT 2

g #§ & ggar "gar {5 gfar
F #ad qveT & sfAerT ¥ 9 welg
a| & f& AW T dE Y @ osb
9 §A) 9 T2 &1 ¥ 99 A% aw A
a1 &1 wafa A@ A A wr favig
@t F97, afem E A ¥ 427 %
qga "7 AE o #§ & Afafa’
SEATE AT & 98A #1 TR UF TR
difga &7 fzar f& 8w zA geAm@ w1
A4 F1AQ E | 399 e wfawas
aw ®N # w4 fefl am & A o
qFAT | FAF AHAT F T AT Y
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[ < q3% a=a)
quisHedY aufa &1 79 § wiw wv
348 9¥eT W W g9 § a1 9 @
TRIET & 37 gy FgifE A fqem
gl 9¥ 5 ag oar gwg o|

3q el & g # 39 gena &7
fa<ra < § | fggeam & @t a3
¥ gfagra ® dar w4 TG g S v
A G FC W@ g 1w faQed
T AT 3T AW & qeg A A Wi @
WX Fa@ T WY 97 eg Ay Hw |
Waq § 2AY faded q & fF o9 a@
1 9T Y G FX £V TAAT €T
fadig 7T )

Shri A. N. Vidyalankar (Hoshiar-
pur): The question that we are con-
sidering since yesterday is very de-
licate one and really the whole thing
should have been examined in a cool
and caim manner. We ought to have
examined this question in objective
manner, But from the speeches that
I have listened to from the Opposi-
tion Benches, I find that they have
attempted to side-track the issuc, to
confuse the issues. They have taken
the stand and they have tried to
create an impression in the country
that our country is divided in two
wings; here is a wing that wants to
fight the aggression of the Chinese,
and here is another wing that doss
not want to fight. They have accused
the Congress Benches as if we are
paralysed by fear and we do not
want to lgt. I think that this is the
impression sought to be created in
whole debate by the speeches that
have been delivered from the side of
the Opposition.

The matter ig simple, What is the
main issue? The main issue is this.
At present, we are not considering
what ought to be the final terms of
settlement. If it had been said that
on the basis of the Colombo propo-
sals we should make a final settle-
ment with the Chinese, then it would
have been djfferent, and every Mem-
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ber of the Congress Party would have
said that we do not want a settlement
on those terms. But now the
question s this. What  ought
to be the terms of armistice or cease-
fire? We have not yet accepted the
unilatera] cease-fire which has beer
announced by the Chinese. After
the armistice or cease-fire we have to
go to the negotiating table and there
the fina] settlement is to be made.
These two issues have been confused,
and the Opposition has tried to create
an impression ag if we seek to accept
any final settlement in the form of
the Colombo Powers’ proposals.
Now, the question is: What should
be the terms for armistice or cease-
fire?

The Prime Minister had declared
and he had never concealed from the
House, his intention that we were
prepared to go to the negotiating
table, if the Chinese accepted the
position that prevailed on 7th Sep-
tember, 1962. We ought to have
compared th. .erms that have been
offered by the Colombo Powers with
the condition that we had laid down,
and judged whether the terms that
have now been offered 1o us by
Colombo Powers were the same or
were substantially the same as the
condition that we had laid down
namely, that the Chinese should go to
the position that was prevailing on
7th September, 1962. Shri Nath Pai
iried to compare the two, but he fail-
ed to convince us that the Colombo
proposals did not satisfy the condition
that we had laid down about the
Chines~ going back to the Tth Sep-
tember, 1962 position.

They say that unless the aggres-
<'on wag vacated, unless the Chincse
gave up the advantages of aggres-
sion, we should not talk with them,
we should not go to the negotiating
table. Will the Opposition take the
same stand with regard to Pakistan?
In fact, in regard to Pakistan, they
say we should negotiate with Pakis-
tan and we should come to some
terms with her. In the case of Pakis-
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tan also, a cease-fire was agreed to
and since the last 14 years Pakistan
is enjoying the advantages of her
aggression. They are in the same
place. Doeg the Opposition want
that we should ask Mr, Bhutto not to
come to India unless the aggression
wag vacated? Should we request
Shri Swaran Singh not to go to
Karachi because Pakistan has not
vacated the aggression and given up
the advantages thereof which she is
still enjoying? Ouwr position should
be consistent. Nowhere in the world
at the time of a cease-fire are terms
framed in a manner that the wholé
disputed land should be vacated, that
the whole aggression should be vacat-
ed. If that position is taken, there is
no question of negotiations because
our object is attained,

The present position is that we are
not discussing the final terms. We
are only discussing what are the
conditions on which we should go to
the negotiating table. In this matter,
the Prime Minister is consistent. He
never concealed from this House his
position that he will go to the nego-
tiating table when the 8th Septembcr
line is restored. It has been made
clear by the Prime Minister in his
speech and in the other speeches made
here that under the Colombo propo-
sals that position has been substan-
tially conceded and, therefore, I see
no reason why we should reject those
proposals,

It has been stated that India’s
honour must be restored. Everyone
here is of that view. We want our
land to be restored to us. But when
we talk of physical possession, we
should also remember that India’s
honour consists also in keeping our
word. India is committed to the 8th
September position. At present, we
should consider the consequences of
rejection. The answer that this
House has to give today is not to the
Chinese but to the Colombo Powers,
our friends. Do we say to them, ‘No,
we are not prepared to accept the
proposals’?> Do we back on our word
and say that we are not prepared to
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accept that position, but we wil!l lay
down certain other conditions? That
is not our position,

It has been contended that this
House never accepted that position.
I can understand Shri Ram Sewak
Yadav saying that. In the earlier part
of this session, he moved an amend-
ment saying that the 8th September
position should not be accepted. That
amendment wag rejected by an over-
whelming majority in this House,
implying that this House has accept-
ed the position that our Prime Minis-
ter stated. \As I said, it is possible
Shri Yadav or his party my say that
they did not accept that position.
But this House cannot say that. This
House by rejecting his amendment,
by implication accepted that position,
and today we cannot go back on 1t

Shri U, M. Trivedi: On a point of
clarification. Does the hon. Member
mean that if I gay that one man is
wise, the other is foolish?

Shri Ram Sewak Yadav: You had no
courage to hring a positive motion

Shri A. N. Vidsalankar: Shri Nath
Pai this morning quoted the Gita and
tried to show that there was only
one way to achieve the end, and that
is fight, In the last session T quoted
from the Maha Bharata where Dro-
nacharya says that there are two
ways of achieving our ends: One is
peace and negotiation, and the other
is through war, When he was con-
fronted with a similar gituation. he
said:

“TTARIA LT A0 T HWT AT
I3 BV e granafy ererafe o

Weoean tight the  Chinese by both
means. If we say we are not going
to accept the Colombo proposals this
will mean our defeat in the diplo-
matic field. We should not be de-
feated. Let us  take a consistent
stand.

Somebody said we had been defeat-
ed. No, we arc not defeated. The
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Chinese struck us and ran away.
This wag not fight. Had the Chinese
stayed there, they would have receiv-
ed crushing blows. They did not stay
to receive the blows. It was not a
war, and I am quite sure that if the
Chinese had advanced further, they
would have received 3 mortal blow.

There is no frustration or defeatism
in our mind, but some of the Opposi-
tion Members have created the im-
pression on our minds that they are
suffering from a sense of defeat, de-
featism and fear complex. We should
consider these proposals with a sense

of power, not with a sense of fear or

defeat.

We should accept the proposals. I
know the Chinese are not going to
accept them. If they do not, our
position will be vindicated, our posi-
tion would become strong before the
world, and we would be able to show
to the world that we are consistent in
pur stand. We stand for humanity,

JANUARY 24, 1963
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for human values. We cannot give
them up. That is why we are fighting
China, and therefore, in order to pre-
serve those values we should accept
peace, but peace with honour, and we
should be prepared for war when we
see that our honour cannot be vindi-
cated or protected without war,

Mr. Deputy-Speaker: Does the
House want to sit further?

Shri U. M. Trivedi; No. We are all
tired. There are only 48 Members.
There is no quorum also.

Mr, Deputy-Speaker: The Prime
Minister will reply tomorrow. The
House now stands adjourned till 11
A.M, tomorrow.

18.30 brs

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the
25th  Januwary, 1963{Magha 5, 1884
(Saka).
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ORAL ANSW ERS TO QUES-

Tl S . . 6139—82
S.Q. Subject
No.
455 Levy of cess in Govern-

ment hospitals . 6139—41

456 Gold price 6141-42
459 Gold Bonds Schem 6142-43
474 Gold control rules . 6143—50

458 Foreign Exchange Reserves 6 150—54

460 Avurvedic College, Dethi . 6154—56

461 Distribution of Rihand Po-

wer between U.P. and
M.P. . . . . 615657

462 Economy in  Administra-
tion . . . 6157—61
463 Nanomchﬁmc Fund . 6161—66

464 Gulhati Commission Re-
port . . . . 6166-67

465 Shifting of offices from
Delhi, . . . . 6168—75

466 Upper Sileru Hydro-Elec-
tric Project. . . 6175—77

467 Auxiliary Nurses training
course . . . . 6178

SN.Q.
No.

19 Alleged c¢nrolment of a

Chincsein Indian Army . 6178—82

WRITTEN ANSWERS TO
QUESTIONS . . 6182—6220

S.Q.
No.
457 Thermal Power generation. 6182
468 Overhaulof PW.D. . . 618
469 Bhakra Right Bank power
project . 6183-84
470 Indian Odhcials to Imcr-
national meetings . . 6184
471 M.B.B.S. course 6184-85
472 Rajasthan Canal 6185-86
473 Power faituresin Delhi 6186
475 Family planning in Delhi 6186—87
476 Power projects . 6187
477 Adulieration of ﬁmdstuﬂs
anddrugs . 6187-88
478 Blood dvnnnnons for armcd
forces. 6188
479 Kolar Gold mines 6188-8q
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WRITTEN ANSWERS TO

QUESTIONS—contd.

S.Q. Subject
No.

480 Himalavan Herb for cancer

481 Godavari and Kriqhna ri-
vers .

482 Bonus for contractors
483 Dclhi Master Plan
484 Bank for China

U.S.Q.
No.
1051 Anti-sea erosion work in

Kerala .

1052 Central Sales tax payablc
by Goa merchants .

1053 Contributions 10 National
Defence Fund from Ex-
rulers of States.

1054 Donationlof hlood for Ja-
wans

105§ Satpura Smmn Plam
1056 1..1.C. Bonus
1057 Cadavericblood

1058 Indian students going ab-
road for higher studies

1059 Training of nurses .
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6189

6190
619091
6191
6191-92

6192

6193

6193-94

6194
6194-95
6195--96

6196

6196-97
619899

1060 Electricity ratesin Delhi  6199-6200

1061 L.I.C. Funds for land
acquisition and Develop-
ment schemes

1062 Settlement of families in
Dandakaranya

1063 Refugees from NEFA

* 1064 Practice of witchcrafts in

the country

1065 Flats for M.Ps.

1066 Construction of new quar-
ters at Panchkuin Road,
New Delhi . . .

1067 Housing schemes .

1068 Sale of defence bonds in
foreign countrics

1069 Vamsadhra Flvdro-clectric
Project .

1070 Irrigation and Hydrwclc«.-
tricschemes in Bihar

1071 Short-fall in Business Tar-
getof L.1.C.

1072 General ponl of m.ndcm.n
in  NewDe

1073 Prevention of polm among
childeen,

. 6200—02

6201-02
6202-03

6203
6203

6204

. 6204—05

6205- 06
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject

No.

CoLuMNs

1074 Rise in prices of cement
and bricks in Delhi . .

1075 Palai Central Bank .
1076 Thermal Plant at Kotta-
gudam . . . . 6210-11

1077 Functions and powers of
the Comptroller and Au-

6209
6209-10

ditor General of India 6211
1078 Remittances by Indians

in East Africa to Banks in

India 6211-12
1079 I’u-fabncaung plant 6213

1080 Beas Project control Board  6213-14

1081 Blood Plasma 621415

1082 Construction of c.purs of
Feniriver

1083 Children’s Health bchcmc
in Delhi . .

1084 Quarters for Govcrnmenl
servants

1085 Transfer of D.V.C. Ilead—
quarters

1086 l\uthxyadnam] ]%.1lupauum
projects. .

1086A Water suppl) 1o Ralas-
than .

6215-16
6216-17

6217
6217-18
6218-19

6219-20

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE  6220—23
Dr. L.M. Singhvi called the

attention of the Minister of

Railways to the Railway

trolley accident ncar Patal-

pani station of the Western

Railway on th 18th Janu-

ary, 1663.

The Deputy Minister of Rail-
ways made a stalement in
regard thereto.

PAPERS LAID  ON THE
TABLE . . . . 6224—1)
The following papers were laid
on the Table:—
(1) A copy cach of the follow-
ing papers :—

(a) The Insurance
(Amendment)  Rules,
1962 published in Noti-

¢ fication No. G.S.R.
J604 dated the 1st De-
cember, 1962 under
sub-section (3) of sec-
uon 114 of the Insu-
rance Act, 1938.

{DarLy Dieest]

PAPERS LAID ON THE
TABLE—contd.

"b) The Emergency Risks
(Goods) Insurance Sche-
me published in No-
tification No. S.0. 3945
dated the 28th Decem-
ber, 1962 under sub-
section(6) of section § of
the Emergency Risks
(Goods) Insurance Act,
1962.

(¢) The Emergency Risks
(Factories)  Insurance
Scheme  publsihsed in
Notification No. S.0.
3946 dated the 28th De-
cember, 1962 under sub-
section (7) of section 3 of
the Emergency Risks
(Factories) Insurance
Act, 1962.

(d)S.0.No. 3953 dated the
28th December, 1962
under sub-section  (2)
of scction 3 of the Emer-
gency  Risks  (Goods)
Insurance Act, 1962,
specifying the goods not.
insurable under the
said Act.

(2) A copy each of the follow -
ing Notifications under
section 20 of the Emer-
gency  Risks (Factories)
Insurance Act 1962 :—

(@) S.0. No. 3948 dated
the 28th December, 1962

(6) S.0.No. 2948 dated the
28th December, 1962.

(3) A Copy of the Third
Valuation Report of the
Life Insurance Corpora-
tion of India as at 315t De-
cember, 1961, under sec-
tion 29 of the Life insu-
rance Corporation Ac’,
1956.

(4) A copy each of the follow -
ing papers —

() (@) Annual Report of the
National Buildings Con-
struction  Corporation
Limited, New Delhi,
for the year 1961-62
along with the Audited
Accounts and the com-
ments of the Comptro-
ler and Auditor Genral
thereon, under sub-sec-
tion (1) of section 619A
of the Companies Act,
1956.
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PAPERS LAID ON THE
TABLE—contd.

(b) Review bg the Govern-
ment on the working of
the above Corporation,

(Zf) (a) Annual Report of
the Hindustan Housing
Factory Limited, New
Delhi, forthe year 1961-
1962 along with the Au-
dited Accountsand the
comments of the Comp-
troller and Auditor Ge-
neral thereon, under sub-
section (1) of section
619A of the Companies
Act. 1956,

(b) Review by the Govern-
ment on the working of
the above Company.

‘) A copy cach of the follow-
ing  Notifications under
sub-section (1) of section
24 of the Prevention of
Food Adulteration  Act,
1054 —

{a) Notification No, I°, 3§
(18) MPIE 60 published
in Tripura Guazette da-
ted the zist July, 1062,
muking certain further
amendment to the Tri-
pura Prevention of Food
Adurtleration Rules.
19§k,

A) Notitication No. 254
62/106-27/62-((3)-Vol,
I published in Andaman
and Nicobar Gazette
dated the  sth Decem-
ber. 1962, making certain
amendments w0 the
Andaman and Nicobar
Islands Prevention of
Food Adulteration
Rules, 1960.

{6) A copy of Report of the
Indian Dclegation to the
15th Session of the Regio-
nal Committee for South
Last Asiu of the World
Health Organisation held
at New Delhi from the
18th to 24th Scptember,
1962.

(7) A copy of Notification No.
F. 4(33)/62-Fin. (E) pub-
lished in Declhi Gazette
dated the 17th November,
1962, making certain fur-
ther amcendment to the
Delhi Sales Tax Rules,
1951, undcr-sub-section (4)

[DarLy DiogsT]
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PAPERS LAID ON THE
TABLE—contd.

of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the
Union territory of Delhi.

(A coﬂ' each of the follow-
ing Notifications undcr
section 38 of the Central
Excises and Salt Act, 1944
making certain further
amendments to the Central
Excise Rules, 1944 :—

(a) G.S.R. 1652 dated the
8th December, 1962.

(8) G.S.R. 1693 dated the
15th December, 1962.

(Y G.S.R. 1737 dated the
22nd December, 1062,

() G.S.R. 17358 dated the
22nd December, 1962,

() G.S.R, s8 dated the
8th Junuary, 1963.

(1) G.S.R, 73 dated
iz2th January, 1963.

the

(9: A copy ol Notification
No. S.0 3868 dated the
22nd  December, 1962,
under sub-section (5) of
section 257 of the Income
‘Tax Act, 1961, publishing
the names and other parti-
culars of persons on each
of whom u penalty of not
less than five thousand
rupees was imposed.

(10) A copy each of the follo-
wing Notifications under
sub-section (4) of section
43B of the Sca Customs
Act, 1%78 and section 38
of the Central Excises and
Salt Act, 1944, making
certain  further amend-
ments to the Customs and
Central Excise Duties Ex-
port Drawbak (General)
Ruley, 1960 :—

(a) G.S.R. 1614 dated the
1stDecember, 1962

(#) G.S.R. 1657 dared the
8th December, 1962.

(¢) G.S.R. 1658 dated the
8th December, 1962.

(d) G.S.R. 1659 duted the
8th December, 1962.

(¢) G.S.R. 1660 dated the
sth December, 1962.
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PAPERS LAID ON THE

P
-

TABLE—contd.

() G.S.R. 1661 dated the
8th December, 1962,

(&) G.S.R. 1662 dated the
8th December, 1962.

(k) G.S.R. 1701 dated the
15th December, 1962.

(i) G.S.R. 1742 dated the
22nd December, 1962.

(7) G.S.R. 1743 dated the
22nd December, 1962.

(k) G.S.R. 1794 dated the
29th December, 1962.

(11) A copy each of the follo-
wing Notifications
under sub-section (4) of
section 43B of the Sea
Customs Act, 1878 :—

(@) G.S.R. 1656 dated the
8th December, 1962.

(k) G.S.R. 1664 dated the
8th December, 1962
containing crratum to
G.S.R. No. 1403 dated
the 27th October, 1962.

(c) G.S.R. 1698 dated the
15th December, 1962.

(d) G.S.R.69 dated the
12th January, 1963.

(¢) G.S.R. 70 dated the
12th January, 1963.

(12) A copy each of the fol-
lowing papers :—

(a) Notification No. 16/62
dated the 1st January,
1963 “making certain
amendments to the In-
dustrial Finance Cor-

poration  (Issue of
Bonds) Regulations
1949, under sub-

scction (3) of section
43 of the Industrial Fi-
nance Corporation Act,
1948,

(b) The Estate Duty (Dis-
tribution) Rules, 1963
published in  Notifica-
tion No. G.S.R. 65 da-
ted the 12th January,
1963, under sub-scection
(2) of section 4 of the
Estate Duty (Distribu-
tion) Act, 1962.

(¢) A copy of the Accounts
of the Rechabilitation

[DaiLy Dicest]
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TABLE—contd.

Finance Administration
for the year ended 3ist
December, 1960 along
with the Audit Report
thereon, under sub-sec-
tion (4) of section 16 of
the Rehabilitation  Fi-
nance Administration
Act, 1948.

(13) A copy cach of the fol-
lowing papers : -

(/) Annual Report of the
National Mineral Deve-
lopment  Corporation
Limited, New Delhi.
for the ycar 1961-62
along with the Audited
Accounts and the com-
ments of the Comptrol-
ler and Auditor General
thercon.

{11) Review by the Govern-
ment on the working of
the above Corporation.

(14) A copy of the Indian
Naval Reserve and the In-
dian Naval Volunteer Re-
serve (Amendment)  Re-
gulations, 1962 published
in Notification No. S.R.O.
329 dated the 22nd De-
cember, 1962, under scc-
tion 185 of the Navy, Act.
1957.

(15) A copy of Report on the
Third General Election to
the Orissa Legislative Ag-
sembly, 1961.

STATEMENTS BY MINIS-

TERS—-

() The Minister of Steel and
Heavy Industries (Shri C.
Subramaniam) made a state-
ment in respect of the reply

given on the 6th Scptem-
ter, 1962 to Supple-
mentary by Shri  Mahavir

Tyagi on Starred Question
No. 820 rcgarding money
due from producers of steel.

(1) The Minister of State for
Food and Agriculture (Shri
Ram  Subhag Singh )
made a statement correcting
the replies given on the 20th
November, 1962 to supple-
mentaries by Sarvashri Su-
rendra Pal Singh und Hari
Vishnu Kamath on Starred
Question No. 264 regarding
*‘Peed the Hungry'’ Cam-
paign.

6406
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STATEMENTS BY MINIS--
TER—contd.

(iff) 'The Minister of Finance
(Shri Morarji Desai) laid on
the Table a statement on the
Gold Control Scheme.

MOTION RE: COLOMBO
CONFERENCE  PROPO-
SALS—

Discussion on th motion regard-
ing Colombo Conference
Proposals and substitute
motion thereto, moved on the
23rd January, 1963. conti-

[DaILy
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6233—6398

DiGesT]

MOTION RE COLOMBO
CONFERENCE PROPO-
SALS—comd.

nued. The discussion was
not concluded.

AGENDA FOR JANUARY 2s.
1963/ MAGHA 5. 1884
(SAKA)

Further consideration of the
motion regarding Colombo
Conference  Proposals and
also the motion regarding
measures for maintaing
prices of essential commo-
dities at reasonable levels.

CMGIPRD—1S 11—2549 (Ai) LSD—5-2-63—
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